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8. | Annexure R/7 115-122
Copy of Notification dated 31.07.2014 |

9. | Annexure R/8 | 123-170
Copy of Notification dated 07.10.2016

10. | Annexure R/9 171-181
Copy of Notification dated 14.06.2019

11. | Proof of Service |  182
FILED BY:

W

(VIVEK RUMAR TANDON)
COUNSEL FOR RESPONDENT NO. 6
404, LAWYERS CHAMBER,

. DELHI HIGH COURT,

NEW DELHI-110003.

Mob. No. +91-9810277733
vivekkumartandon@gmail.com

NEW DELHI
DATED: 14.05.2025
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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI'
| IN
"ORIGINAL APPLICATION No. 1216 of 2024

| INTHE MATTER OF:- -.
MEDICAL POLLUTION‘CONTRdL COMMITTEE . ..APPLICANT
| VERSUS
¥ SEIAA, UTTAR PRADESH & ORS ' ..RESPONDENT(S) /

. COUNTER AF FIDAVIT ON BEHALF OF RESPONDENT NO.6 MINISTRY OF
o ENVIRONMENT, FOREST AND CLIMATE CHANGE (MoEF&CC) -

4t MOST _RESPECTFULLY SHOWETH:-

: .Chmate Change (MoEF&CC) havmg office at Indira Prayavaran Bhawan, Jor
o Bagh, New Delhi-110 003 do he?reby solemnly affirm and state as under:

- z
- .- i -
H

Reg, ; Movogea N\ _ ».4 - T

. A,’ e 1 Gs X g - ‘ ) . ‘ -\& .
g, Areasy; 10639 ot y o
e ! - I
enta

lo,p;,ms/ag& at the mstant apphcatlon has been filed agamst the Env1ro”

Operate (CTO) dated 22.05.2024 and Consent to Estabhsh (CTE) dated

Qﬁzlv/
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>
22;'0'9.2022 iséuéd to Respdndept No.2 i.é. M/s Raj%/eer Ventures India Pvt.
Ltd. for gettiﬁg up biomedical waste treatment facility ‘at Gata N(;. 663,
Village Dhqwédaber, Utraula, Balrampur, UP. It is alleged that the PP (M/s
Rajveer Ventures India .Pvt, Ltd has been permittéd -to- set up bio‘-mediéal
waste treatment facility in flood plains of river Rapti in \}iélation of the order -
dated 13.01.2015 passed in OA No. 6 of 2012 and 300 of 2013 titled as

Manoj Mishra Vs Union of India.

3. Instant application has been filed on the following GROUNDS:

(a) Because the Respondents i.e. SEIAA,UP and UPPCB have miserably
failed to fulfil the responsibility of Environmental protection vested in it by |
the EP Act, 1986 and the EIA Notification, 2006,

 (b) Because the authorities erred to note down that the ~CBWTF were
categorised under the RED category by the UPPCB and hence, CBWTF in

R f?yfloodplain of one of the major river namely Rapti, poses a significant.

public health and the environment.

2%
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(d) Because the authorltzes zgnorea’ the objections, i.e. the sazd project

CBWTF is in the ﬂooa’plazns of the River Raptl raised by the Regzonal
oﬁ“ icer during the 788th SEAC-2 Minutes of Meetzngs

(e) Because the 'calloasness and negligence displayed by the SEAC-2,
SEIAA, UP and UPPCB will lead to serious environinenta_l consequences for

the state and flora and fauna in the respective areas.

() Because the callous attitude of SEAC-2, SEIAA, UP and UPPCB castes a

serious doubt on the impartially and unbiased nature of these bodies.

(g). Because it is apparent that the SEAC-2, SEIAA,UP and UPPCB have
vested interest in giving the EC and CTO to the said Respondent No.2.

(h) Because by displaying such partzsan behaviour the SEAC—Z SEIAA and

' ' UPPCB are not only adversely aﬂectzng the envzronment but are also,

o serzously pre]ua’zczng the future of people of Uttar Pradesh.

(i) Bécause environmental governance requires decision ‘m'a"'kers to- bear in

‘ J

mind the principles of sustainable development T he,,a prznczples of |

sustaznable development require a balance to be drawn between the neea’ for -

292 " , o \
= 0 Ey%-cepz‘ea' by this Hon'ble NGT in the order dated 13.01.2015 OA No.

6/2012 and OA No. 300/2013, Manoj Misra Vs Union of India and Ors

Qoh—
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reported in 2015 All () NGT REPORTER (1) (Delhz) 139 in the context of

‘river Yamuna.

(k) Because the lack of protectz'on of river floodplains from damaging
impacts like encroachment and diversion for 'development projects’ is

tragedy that affects the river as well as those who encroach it adversely.

(1) Because the river suffers as it is unable to occupy and transport flood
waters downstream during high rainfall events (monsoon in particular). It is
unable to recharge acquifers, wet the lands along its banks or provide life-

sustaining conditions to plant and animal habitats along the river margins
and banks.

(m) Because the damage to floodplains harms the riverine ecosystem,

lessens groundwater recharge capacity and poses threats of ﬂash foods.

= 00 D
Lo |
S e cities get ravage oods or face drainage congestion
R b@@thh ties get ga’byﬂ d. f d g gest.

rRegulatzon Zone) Policy draft. This polzcy draft looks at dzvza’tng the area of
the river floodplain into zones, the one closet to the river channel to be
called "no development zone". The above-mentioned draft remained a work

in progress and nothing has materialized till date though.

(0) Because the value of the land and the lack of the value Jor: rivers is the

major force working against river zone and floodplain.protectiori Even'the:

Ministry of Water Resources is least sincere about this.

Q.y\/
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(r) the people arouna’ the floodplains also possess the fundamental right
under article 21 of the Indian constitution to a healthy and hygienic
environment for living. Consequently, the said project faczlzty not only
contravenes government regulations but also violates the fundamental rights

of thousands of people and their families in that area.

(q) Because there is an urgent requirement to take action in the wake of

changing climate and global warming increasing the flood risk in India.

(r) Because the legal right of the applicant as an environmental consultant
as well as an active resident of the State of UP is prejudiced by the acts of
SEIAA, SEAC-2 and UPPCB. - o -

- (s) Because the SEIAA UP and UPPCB, vzolates the guidelines outlme in the ot
Bzo Mea’zcal Waste Management Rules, 201 6 read with. - the revzsed =
guidelines- for CBWTF dated 21.12.2016. This violation relates t‘o the g/ .

criteria for developing a New CBWTF within a locahty or” regzon as__.-. s
* -"“ 3x ".\ ’

outlined in para 2 of the Revised Guidelines, partzcularly concernmg the,,.' -

conduct of gap analysis.

(t) Because the SEIAA,UP have provided EC and CTO provided by the
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() Because the UPPCB has failed to conduct a gap analysis or prepare an
acﬁoﬁ plan for the development of a new .CB WTF, as required by the revised
guidelines. This action plan, which must be submitted to the MOEF&CC and
~ the CPCB within six months from the date of the issuance of the revised
| guidelines for CBWTF, constitutes a mandatory requirement under the said

guidelines.

(v) Because the authorities failed to understand that the existing CBWTF in

respect of the Respondent No.2 are more than sufficient to handle the bio-

medical waste from the Public and Private Health Care Facilities in the

respective areas.

(w) Because the UPPCB has not followed the Rule 2 of the revised

L . R }gul_\'glelines, 2016 which states that the SPCB must create or update an

qh‘erta for establzshzng a new CBWTF within- a localzty or region, as

+_— outlined in Point 2 of the Revised guidelines.

(x) Because the said Respondent No.2, in violation of condition no. X, Sub

condition 1 of the EC dated 10.11. 2023 failed to communicate the granting

of the EC through publication in two local newspapers-one of which must bej»
in the vernacular language-within seven days, indicating that the pr0]ect has; ‘

received EC and providing the detazls of the MoEF &CC/SEIAA webszte o

where it is displayed.
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o) Because the Respondent No.2 did not remove the CBWTF from the
floodplain area at the time of flooding in May; June and July 2024, as
promised during the objections raised by the Regional Officer in the SEAC-2

meeting.

(z) Because the Respondent No.2 did not remove the CBWTF from the
ﬂoodplaz’n area at the time of flooding in May, June and July 2024 as
promised during the objection raised by the Regional Oﬁ‘icer in the SEAC-2

meeting.
4. Instant application has been filed on the following PRA_YERS:

‘(a) Keeping in view the facts that a large number of authorities were
involved, hence direct the Respondent No.6 (MoEF &CC), to constitute a
Special Hzgh-Level Commzttee Chaired by the Secretary, MoEF &CC and of
- . which Add Secretary, MoEF &CC were also. dzrected to be a member

(b) Direct the Respondent No.3 (State of Uttar Pradesh),, to appoznt Local’i g
e_v M ;
Commissioners to visit the sites in the entire stretch of Raptz szer at Gata’ /

1
Snr ,‘

No.663 Village Dhowadaber, Utraula UP and to *report wzth regard to,, E

&

removal of establishments and other construction in the F loodplazns ' LA B

| }
(c) Constitute a High-Powered Committee for the development, beatification . .

and restoration of the Floodplains of River Rapti in Village-Dhowadaber,

QR—
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(d) Difect the authorities for the demarcation of the Floodplains-at Village-

Dhowadaber and kept them free from any permanent‘developmenis and it

should be restored to its original positioh.

(e) Hon'ble Tribunal while invoking the "Polluter Pay Principle" directed
that any person who construct any type of building or encrbachment, for that
, matter in any site, shall be liable to compehsation of Rs.10 lakhs for causing
pollution dnd/or destroying the floodplains and riverbed and wasting the
time and ma’npowef taken for removal of the said establishments from the site

in question.

(/) Instruct the concerned authorities to stay the -operations and cancel the
CTO dated 22.5.2024 and EC dated 10.11.2023 or provide an alternate site
to the Respondent No.2 as per the gap analysis;

vIzvef Rapti and also across all the rivers in Uttar Pradesh.

APPLICABLE PROVISONS:

5. That the answering respondent issued an Environmental ImpaCt Assessment

Notification vide S.O.
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Environment (Protection) Act, 1986. The EIA Notification, 2006 regulates.
developmental projects in respect of construction of new prOj ects/activities/

expansion or modernization of existing projects in different parts of the

country under sub section (3) of section 3 of the said Act, in accordance with -

the procedure specified in the notification under the provisions of the EIA
Notification, 2006. Copy of the EIA Notification, 2006 is annexed as

Annexure-R/1.

. That EIA Notification, 2006 covers 38 projects/activities in its Schedule
which inter aliainclude different types of infrastructure projects viz.
Airports, Ports, Highways, and Building & Construction Projects. etc. as

; specified ‘and classified in the schedule of the saidf"notification. All such

projects/activities  shall require prior environmental clearance from _the -
concerned regulatory authority, e.g., MOEF&CC in the CentralGOVemment e

for matters falling under Category ‘A’ in the Schedulef*.j_ﬁﬁid\_-ithe _ Stz__i.‘te’ g

Environment Impact Assessment Authority (SEIAA) at Stdtc ’zlevpkfor“
R Y S e

matters falling under Category ‘B’ in the said Schedule, before startinéi any
construction work, or preparation of land by the project management except
for securing the land. Broadly following categories projects/activities are

qud Aﬂd r the ambit of EIA Notification, 2006:

e

JEEA

w7
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.. All new projects or activities listed in the Schedule to the said
notification; _

II. Expansion and modernization of existing projects or activities listed
in the Schedule to the notification with addition of capacity beyond
the threshold limits given inthe Schedule, after expansion or
modernization; and A

. Any change in product - mix in an existing manufacturing unit
included in Schedule beyond the specified range. .

7. That the answering-reépon’dent has issued a thiﬁcation vide S.0.1142 (E)
dated 17.04.2015 -and made amendment to the notiﬁéation dated S.0.1533
(E) dated 14.09.2006 by inserting the item and entries 7(da> in the schedule
of the séid notification for the Bio-medical Waste Treatment Facilitiés.
Therefore, any expansion of existing Bio-Medical Waste Plant after 2015 or
setting up qf new Bio-Mediéal Waste Plﬁﬁt would réquire- EC. Copy of‘

> R YN%ification- dated 17.04.2015 is placed as Annexure-R/2.

2066 with details as under: ‘
Project or Aétivity Category with threshold limit Conditions if any
| | A B | |
) ) 3) 4) - 6
7 Physical Infrastructure including Envuonmental Serv1ces
is"“! " \"‘
. ,1_,;}
LS
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7(da)Bio-Medical Waste] - |All projects -
treatment Facilities

That the Bio-medical Waste Treatment Facilities fall under category ‘B’ of
the EIA Notification, 2006 and require EC. Such projects are reqﬁired to be
appraised by the State Level Expert Appraisal Committees (SEACs) and
approved by the State Level Environment Impact Assessment Authorities

(SEIAAS). Further, that as per the EIA Notification, 2006, in the absg:hqb;{ o'f.,_;

@ o
- T~ El

a duly constituted SEIAA/SEAC, category ‘B’ projects shall be Cbnsid‘e;ed; .

at the Central Level as category ‘B’ projects. P i hewy

Y.

: I RS
=

9. It is humbly submitted that the answering respondent vide Notlﬁcatlon No | ’i",

i {' k7 {
SO 637(E) dated 28.02.2014, has authorized the SEIAAs which havé been

const1tuted by the Central Government under sub sectlon (3) of section 3 of

. Advocate
Reg. I ‘-/Oin@:esiry action against the violations, if any. Copy of Notification dated

Area e i
C’ Period 28/06/2024
to 27/06/2D8

N Oﬁ)»h’ 1s humbly submitted that Hon’ble Tribunal vide its order dated 13.01.2015
passed in OA No. 6 of 2012 and OA No. 300 of 2013 has observed that “if is
necessary to call ‘upon the authorities to demarcate the floodplains for the

flood of once in 25 years and to prohibit any kind of development activity in

0o
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the area in question”. In compliance to the. aforesaid direction, this
Answering Respondent (Ministry) had issued an Office Memorandum dated
14.02.2022 regarding guidelines for siting industries which are cloee
prox_in}ity with the river. Copy of the OM dated 14.02.2022 is annexed as

Annexure R/4

CONSENT TO ESTABLISH\CONSENT TO OPERATE
Ry
K »

(> ﬁ@'}fhat % State Pollution Control Boards/Pollution Control Committees are

GO\IT =

well as prevention, control and abatement of env1ronmenta1 pollutlon The V
“issuance of Consent to Establish and Consent to Operate also comes under

the purview of the State Pollution Control Board/ Pollution. Contiol- .

Committees concerned. : S

RULES REGARDING BIO MEDICAL WASTE MANAGEMENT
FACILITY . ‘-,‘. Tl ’

12. It is submitted that the Ministry vide Gazette Notification No G S R 34’3 (E)..,'.-
dated 28.03.2016 had notified the Bio-Medical Waste Management Rules,
2016 in superseéssion of earlier Rules namely the B10-Medlcal Waste

(Management & Handling) Rules, 1998 with the ob_]ectlves to ‘improve

Q'X”’/
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segregation, collection, processing, treatment, and disposal of bio-medical
* waste in an environmentally éouﬁd manner, thereby reducing its 'ir'npact on
the environment. The Mlmstry has also issued three amendments in the
'BMWM Rules,-2016 vide GSR No. 234(F) dated 16.03.2018; GSR No.129
(E) dated 19.02.2019, and, 366(E)' dated 10.05.2019. Coﬁy of the pringipal

BMWM Rules, 2016 (amended upto date) is annexed as Annexure- R/5

13.1t is submitted that the new Biomedical Waste .Management (BMWM)
Rules, 2016 are also uniformly applicable to all persons and institutions

involved in the generation and handling of biomedical waste in the country.

14. It is submitted that the Rule 3 of the BMWM Rules, 2016 titled ‘De;ﬁgitidﬁs"i
defines “prescribed authority’ as “the State Pollution Control Board 111
respect of a State and Pollution Control Committees in re'sp“ec'fc of a U’niblrli-

territory;" ' _ Tyt

E TN

15. That, Rule 5 of the BMWM Rules, 2016 titled ‘Duties of the operator of a

common bio-medical waste treatment and disposal facility’, mentions that

pdvocate

Reg rl N At )3

) i“
pmfgdisfoglzo%o lg‘cted ﬁom the occupier is transported, handled, stored, treated and
27/06/2029/ axg)

da) 4ake all necessary steps to ensure that the bio-medical waste
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environment; in accordance with these rules and guidelines issued by the

" Central Government or, as the case may be, the central _pcllution control

board from time to time;

(b) ensure timely collection of bio-medical waste from the occupier as

prescribed under these rules;

(c) establish bar coding and global positioning system for handling of
bio- medical waste in accordance with the guidelines issued by the

Central Pollution Control Board by 27th march 2019;

(d) inform the prescribed authority immediately regarding the occupiers
which are not handing over the segregated bio medical waste in

accordance with these rules;

é
N2 44 /
GOVT /(ﬂ assist the occupier in training conducted by them for bio-medical

waste management,

(g) undertake appropriate medical examination at the time of induction
and at least once in a year and immunise all its workers involved in
handling of bio-medical waste for protection against diseases, including
Hepatitis B and T etanus, that are likely to be transmitted while handling

bio medical waste and maintain the records for the same;

“t
G,
r,

; wg\/ et : . ' h j”"‘
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(h) ensure occupational safety of all its workers involved in handling of

bio-medical waste by providing appropriate and adequate personal

protective equipment,

(i) report major accidents including accidents caused by fire hazards,
blasts during handling of bio-medical waste and the remedial action
taken and the records relevant thereto, (including nil report) in. Form I

to the prescribed authority and also along with the annual report;

(i) maintain a log book for each of its treatment equipment according to
weight of batch; categories of waste treated; time, date and duration of

treatment cycle and total hours of operation;

(k) allow occupier, who are giving waste for treatment to the operator,

to see whether the treatment is carried out asper the rules; -

(1) shall display details of authorisation, treatiﬂeﬁt/,g gnni{dl }?eport etc on

- its web-site;

(m) aﬁér ensuring treatment by autoclaving or microwaving followed by
mutilation or shredding, whichever is applicable, the recyclables from
the treated bio-medical wastes such as plastics and glass, shall be given
to recyclers having valid consent or authorisation or registration from ™

the respective State Pollution Control Board or Pollution Control

Committee;




411

(S

(o) common bio-medical waste treatment facility shall ensure collection

of biomedical waste on holidays also;

(p) maintain all record for operation of incineration, hydroor

- autoclaving for a period of five years, and

(q) upgrade existing incinerators to achieve the standards for retention
time in secondary chamber and Dioxin and Furans within two years

from: the date of this notification.”
16. It is submitted that the Rule 6 of the BMWM Rules, 2016 titled ‘Duties of
Authorities’ mentions that- “The authority specified in column (2) of
Scheduled-III shall perform the duties as specified in column (3) thereof in

accordance with provisions of these rules.”

17. It is submitted that the Rule 7 of the BMWM Rules, 2016 titled ‘Treatment

- and Disposal’ mentions that:

@VT /to common bio-medical waste treatment facility for treatment
processing and final disposal. Provided that the lab: and hzghly et
infectious bio-medical waste generated shall be’ pi_’-e'—tfeatedi byf

equipment like autoclave or microwave.

s RS
. w8,
- . . IRy .
* L ’ o
E o PR
E PR Y -
= A TN
. Lo et R e
RN PR
. — e )
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(3) No occupier shall establish on-site treatment and disposal facility,
if \a service of common bio-medical waste treatment facility is

available at a distance of seventy-five kilometre.

(4) In cases where service of the common bio-medical waste treatment

facility is not available, the Occupiers shall set up  requisite.

" biomedical waste treatment equipment like incinerator, autoclave or

microwave, shredder prior to commencement of its operation, as per

the authorisation given by the prescribed authority.

(7) Every oberator of common bio-medical waste treatment facility
shall set up requisite biomedical waste treatment equipments like
incinerator, autoclave or microwave, shredder and effluent treatment
plant as a part of treatment, prior to commencement of its

2

operation.....

18.1t is submitted that the Ruié 9 of the BMWM Rules, 2016 titled ‘Prescribed

authority’ mentions that "The prescribed authority for the impleméhtatii?n of .

the provisions of these rules shall be the State Pollution Coﬁtfol.BQéirdé in

respect of States and Pollution Control Committees in :‘f‘e'spéc':t of 'Union

territories" and that the prescribed authorities shall, comply with the

responsibilities as stipulated in Schedule III of BMWM Rules 2016.

19.1t is submitted that Rule 10 of the BMWM Rules, 2016 titled "Procedure for

od 28/06/2024
to 27/06/2029
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“Every occupier or operatdr handling bio-medical waste, irrespective
of the quantity shall make an application in Form II to the prescribed
authority :i.e. State Pollution Control Board and Pollution Control
Committee, as the case may be, for grant of authorization and the
| prescribed authority shall grant the provisional authorization in Form
III and the validity of such authorization for bedded health care
facility and operator of a common facility $hall be synchronized with

the validity of the consents.

(1) The authorization shall be one time for non-bedded occupiers and
the authorization in such cases shall be deemed to have been granted,
if not objected by the prescribed authority within a period of ninety

...... — days from the date of receipt of duly completed application along with
%) # N
K@% T L ssuch necessary documents.
A '

Ej% case of refusal of renewal, cancellation or suspension of the

¢e%i;;®%bﬂ%;§\ a ‘tz%}"isation by the prescribed authority, the reasons shall be
' eorded in writing:

\lej/ " Provided that the prescribed authority shall give an opportuﬁity
of being heard to the applicant before such refusal of the

authorisation.

(3) Every application for authorisation shall be disposed of by the
prescribed buthority within a period of ninety days from the date of
receipt of duly completed application along with such necessary
documents, failing which it shall be deemed that the authbfis'ai_ion zs

granted under these rules. R T

C%\/ S S i

N e
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(4) In case of any change in the bio-medical waste generation,
handling, treatment and disposal for which authorisation was earlier
granted, the occupier or operator shall intimate to the prescribed
authority about the change or variation in the activitjz and shall
submit a ﬁ‘eSh application iﬁ Form II for modification of the

conditions of authorisation.”

20. That, Rule 17 of the BMWM Rules, 2016 titled ‘Site for common bio-

medical waste treatment and disposal facility’ states that:

“(1) Without prejudice to rule 5 of these rules, the department in the
 business allocation of land assignment shall be responsible for providing
suitable site for setting up of common biomedical waste treatment and
‘disposal  facility in the State Government or Union territory A.

“Administration. _

(2) The selection of site for setting up of such facilitJ; éhéll be made in - "
consultation with the prescribed authority, other stakéholders and in

accordance with guzdelmes publzshed by the Mzmstry of Envzronment

Forest and Climate Change or Central Pollution Control Board 2

. 3 w P
21. It is submitted that the ministry had issued D.O. letters to the Chairman of

AUPPCB; SEIAA, Uttar Pradesh, and Principal “Secy., Government of Uttar

_ Pradesh to intérvene and ensure gap analysis studies & compliance to BMW
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'CBWTFs. Also, ensure effective monitoring of CBWTFs Within their

jurisdiction and come under the ambit of the Online Continuous Emission -

Monitoring System and connect with the CPCB server. In case of
- insufficient BMW treatment capa'cit-y, proper gap analysis is undertaken, and
- new facilities may be allowed. Fﬁrther, non-compliant entities be penalized
and asked to deposit requisite environmental compensation. Copy of the
D.O. Letters dated 14.10.2022 & 18.10.2022 are annexed as Annexure-

" R/6.

22.1t is submitted that the SPCBs and the State Health Departments are the

nodal agencies to ensure the enforcement and implementation of BMWM

Rules 2016, which include segregation, coll’eétion, transportation, and

~ been transferred from MOEF&CC to Ministry of Water Resources ‘and

Ganga Rejuvenation (MOWR&GR) now renamed as Ministry of Jal Shakti.

Vide aforesaid notification, it has been decided that conservati“o‘n;,_n .

» .05
X P

development, management and abatement of pollution of river, Gangd and its ™

Q~ \/_/ _,« e L e :
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tributaries shall be dealt by MOWR&GR. The Naﬁonal Mission.for Clean
Ganga (NMCG) under the Ministry of Jal Shakti is undertaking and
supervising the projects/activities for conservation, protection and abatement
of polluﬁon in river Ganga and its Tributaries. Copy of Notification dated ‘

31.07.2014 is annexed as Annexure-R/7. o

24, It is submitted that vide S.0.3 1-87(E) notification dated 07.10.2016 the work
of Ganga and its Tributaries, including Yamuna, is presently bemg handled

by the National Mission for Clean Ganga under the Mlmstry of %Water i N

Resources, River Development & Ganga Rejuvenation (MoWR, R._D&GR).

The NMCG is also the nodal body for undertaking works* relate d o P
..L,',f’,;) S h’i;'* K

A LS

* conservation, protectlon and cleaning of River Ganga and its tnbutanes and-4_ .

accordmgly various projects are be1ng unplemented by the NMCG for

A RIS . . o i "Q‘:-i %—i I Il’-':":,"-" e
p.ﬂo'g is;o(é/z&f N ficatlon dated 07 10 2016 is annexed as Annexure-R/S o S

Y
N 'Q (<& § submitted that vide Notification S.0. 1972(E) dated 14 06 2019 ‘the
~r X

-Government of India allocated the business relating to “Conservation,
development, management -and abatement of pollution of rivers” to

Department of Water Resources, River Development and Ganga

Q3
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22—
Rejuvenation under Ministry of Jal Shakti. Copy of ‘Notification dated

14.06.2019 is annexed as Aﬂnexure—R/9.

26.1t is submitted that the present counter affidavit may kindly be taken on
record and into consideration and the Hon’ble Tribunal may pass appropriate
‘Order(s), direction(s) as deemed fit and proper under the facts and

circumstances of the present case.

- ool
' Reg. it 1106 - . :
R e JC;,isgptﬁln to the answering respondent. The Answering Respondent seeks leave
Pericd 28/06/2024
to 27/06/2029

o S
\SJ e &"QO;‘@%@( P A
RN .S ARABHWL AN F
\?\8&\6'\ ICATION i S sgentst L
' () wafaysl, 9 G4 ST te Change -

{

S i ifonment,Forest and Clima
\\6 \q\ ' 6 M Min.of Environment, P
o on ) '[AhJYS ggzgf

w@®°  Verified at , 2025 ihapthe'contenRe . |

of the above affidavit are correct to my knowledge and belie‘f based on..-;

. v
B, ¥
- £

official records and nothing material has been concealed therefrom.

e (U o 8 MAY 2075

Shri/ Smlb JEem L\t WL g
Slo, Wis o ... A L—
DEPQ@NENT

&t g1 uy)
(Dr. S. "RABHU)
asnfis 't /Scientist ‘D
' , @1 04 SieEry LEiGr
Min.of Environment,Forest and Climate Change
HIRTT \OBIR, aF
Govt. of India, New Delhi

Thet 1 CCres . 5
nave been read &
nim are true ° correct © his knowledgr

e el Ll

5
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(Published in the Gazette of India, Extraordinary, Part-ll, and Section 3, Sub-section (ii)
"MINISTRY OF ENVIRONMENT AND FORESTS

New Delhi 14t September, 2006
Notification .
S.0. 1533(E). - ‘Whereas, a draft notification under. sub-rule (3) of Rule 5 of the

Environment (Protection) Rules, 1986 for imposing certain restrictions and prohibitions on
new projects or activities, or on the expansion or modernization of existing projects or
activities based on their potential environmental impacts as indicated in the Schedule to the
- notification, being undertaken in.any part of India1, unless prior environmental clearance has
been accorded in accordance with the objectives of National Environment Policy as approved
by the Union Cabinet on 18 May, 2006 and the procedure specified in the notification, by
the Central Government or the State or Union territory Level Environment Impact Assessment
Authority (SEIAA), to be constituted by the Central Government in consultation

with the State Government or the Union territory Administration concerned under sub-section
(3) of section 3 of the Environment (Protection) Act, 1986 for the purpose of this notification,
was published in the Gazette of India ,Extraordinary, Part Il, section 3, sub-sectib_n (ii) Vide
number S.0. 1324 (E) dated the 15t September ,2005 inviting objections and suggestions
from all persons likely to be affected thereby within a period of sixty days from thr‘é date on
which copies of Gazette containing the said notification were made available to the public;

And whereas, copies of the said notification were made available to the public 'op 150
September, 2005; ’

And whereas, all objections and suggestions received in response to the above

mentioned draft notification have been duly considered by the Central Government;

Now, therefore, in exercise of the powers conferred by sub—sectioh (1) and clause (v) of
sub-section (2) of secﬁon 3 of the Environment (Protéction) Act, 1986, read with Elaﬁsg (d) of
sub-rule (3) of rule 5 of the Envirqnment (Protection) Rules, 1986 and in supersession of the
notification number S.0. 60 (E) dated the i?m January, 1994, except in respect of things done
or omitted to be done before such supersession, the Central Government hereby directs that
on and from the date of its publication the required construction of new projects or activities or
the expansion or modernization of existing projects or activities listed in thé Schedule to this

notification entailing capacity addition with change in process and or technology shall be

L; I; ]I ), (ii); IV (a), (b) V (D, (s GE)(@), (B, (©); (), (V) ¥D) @), (b), (vi), (viii) (a)s (b), (i), (=), (xi), (xi) (), (b) , (i), (xiv) (a)s (B), (=V)

(2), (b), (xvi) (@), (b), Cevi); VI (@), (b); VIL& VIID £ 40 NJotification, S.O. 3067(E) dated 01.12.2009 of the
Ministry of Environment and Forests, (Published in the Gazette of India, Extraordinary, Part-II, and
Section 3, Sub-section (ii), No. 2002] New Delhi, Tuesday, November 1, 2009; an amendment to EC
notification S.0.1533(E) dated 14.09.2006 '
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undertaken in any part of India only after the prior environmental clearance from the Central
Governmenf or as the case may be, by the State Level Environment '

" Impact Assessment Authority, duly constituted by the Central Government under sub-section
(3) of section 3 of the said Act, in accordance with the procedure specified hereinafter in this
notification.

1Includes the territorial waters

2. Requirements of prior Environmental Clearance (EC):- The fo|IQWing projects or
activities shall require prior environmental clearance from the concerned regulatory authority,
which shall hereinéfter referred to be as the Central Government in the Ministry of
Environment and Forests for matters falling under Category ‘A’ in the Schedule and at State
level the State Environmént Impact Assessment Authority (SEIAA) for matters falling under
Category ‘B’ in the said Schedule, before any construction work, or preparation of land by the
project management except for securing the land, is started on the project or activity:

(i) All new projects or activities listed in the Schedule to this notification;

(i) Expansion and modernization of existing projects or activities listed in the Schedule
to this notification with addition of capacity beyond the limits specified for the concerned
sector, that is, projects or activities which cross the threshold limits given in the Schedule,
after expansion or modernization;

(iii) Any change in product - mix in an existing manufacturing unit included in Schedule
beyond the specified range.

3. State Level Environment Impact Assessment Authority:- (1) A State Level
Environment Impact Assessment Authority hereinafter referrecj to as the SEIAA shall be
constituted by the Central Govefnment under sub-section (3) of section 3 of the Environment
(Protection) Act, 1986 comprising of three Members including a Chairman and a Member —

Secretary to be nominated by the State Government or the Union territory Administration

)

concerned.

(2) The Member-Secretary shall be a serving officer of the concerned State Government or
Union territory administration familiar with environmental laws.

(3) The other two Members shall be either a professional or expert fulfilling the eligibility
criteria given in Appendix VI to this notification.

§ II; TOT ), @i); TV (a), (b); V (i), Gi), (iii)(a), (B, (€); (iv), (v), (Vi) (@), (B), (vii), (viii) (a), (b), (ix), (x), (xi), (xii) (a}, (b}, (xiii), (xiv) (a), (b), (xv)

(@), (b), (xvi) (@), (b), (xvid; VI (@), (8); VIE& VIIL £ 41,0 Notification, S.O. 3067(E) dated 01.12.2009 of the
Ministry of Environment and Forests, (Published in the Gazette of India, Extraordinary, Part-II, and
Section 3, Sub-section (ii), No. 2002] New Delhi, Tuesday, November 1, 2009; an amendment to EC
notification S.0.1533(E) dated 14.09.2006
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One of the specified. Members in sub-paragraph (3) above who is an expert in the
Environmental Impact Assessment process shall be the Chairman of the SEIAA.

The State Government or Union territory Administration shall forward the names of the
Members and the Chairman referred in sub- paragraph 3 to 4 above to the Central
Government and the Central Government shall constitute the SEIAA as an authority for
the purposes of this notification within thirty days of the date of receipt of the names.

The non-official Member and the Chairman shall have a fixed term of thrée years (from
the date of the publication of the-notification by the Central Government constituting the
authority). '

All decisions of the SEIAA shall be taken in a meeting and shall ordinarily be
unanimous:

Provided that, in case a decision is taken by maijority, the details of views, for and against
it, shall be clearly recorded in the minutes and copy thereof sent to MoEF.”

Categorization of projects and activities:-

Ali projects and activities are broadly categorized in to two categories - Category A and
Category B, baSed on the spatial extent of potential impacts and potential impacts on
human health and natural and man made resources.

All projects or activities included as Category ‘A’ in the Schedule, including expansion

~ and modernization of existing projects or activities and change in product mix, shall

(i)

require prior environmental clearance from the Central Government in the Ministry of
Environment and Forests (MoEF) on the recommendations of an Expert Appraisal
Committee (EAC) to be constituted by the Central Government for the purposes of this
notification;

All projects or activities included as Category ‘B’ in the Sdhedule, including expansion

and modernization of existing projects or activities as specified in sub paragraph (ii) of

paragraph 2, or change in product mix as specified in sub paragraph (jii) of paragraph 2, ‘

but excluding those which fulfill the General Conditions (GC) stipulated in the Schedule,
will require prior environmental clearance from the State/Union territory Environment
Impact Assessment Authority (SEIAA). The SEIAA shall base its decision on-the
recommendations of a State or Union territory level Expert Appraisal Committee (SEAC)

as to be constituted for in this notification. " “In the absence of a duly constituted SEIAA

I 105 TIX @), ii); IV (@), (B); V7 (@), GiD), Giii)(a), (b), (0), (v, (), (i) (a), (b), (i, (vid) (a), (b), (ix)y (=), (xi), (xii) (a), (b) , (xiii), (xiv) (@), (b), (xv) .

(@), (b), (xvi) (), (b), (ovid; VI (@), (b VIT& VI ¢4 0 Notification, S.0. 3067(E) dated 01.12.2009 of the
Ministry of Environment and Forests, (Published in the Gazette of India, Extraordinary, Part-II, and
Section 3, Sub-section (ii), No. 2002] New Delhi, Tuesday, November 1, 2009; an amendment to EC
notification S.0.1533(E) dated 14.09.2006 ’



or SEAC, a Category ‘B’ project shall be considered at Central Level as a Category ‘B’
project;”

5. Screening, Scoping and AppraisaI.Committees:—

The same Expert Appraisal Committees (EACs) at the Central Government and SEACs
(hereinafter referred to as the (EAC‘) and (SEAC) at the State or the Unidn terrifory level shall
screen, scope and appraise projects or activities in Category ‘A’ and Category ‘B’ respecti\)ely.
EAC and SEAC’s shall meet at least once every month.

(a) The composition of the EAC shall be as given in Appendix VI. The SEAC at the State or
the Union territory level shall be constituted by the Central Government in consultation
with the concerned State Government or the Union territory Administration with identical
éomposition;

(b) The Central Government may, with the prior concurrence of the concerned State
Governments or the Union territory Administrations, constitutes one SEAC for more than
one State or Union territory for reasons of administrative convenience and cost;

(c) The EAC and SEAC shall be reconstituted after every three years;

(d) The authorised members of the EAC and SEAC, concerned, may inspect any site(s)
connected with the project or activity in respect of which the prior environmental
clearance .is sought, for the purposes of screening or scoping or appraisal, with prior
notice of at least seven days to the applicant, who shall provide necessary facilities for
the inspection; '

(e) The EAC and SEACs shall function on the principle of collective responsibility. The
Chairperson shall endeavour to reach a consensus in each case, and if consensus
cannot be reached, the view of the majority shall prevail.

6. Application for Prior Environmental Clearance (EC):-

An application seeking prior. environmental clearance in all cases shall be made in the
prescribed Form 1 annexed herewith and Supplementary Form 1A, if applicable, as given in
Appendix I, after the identification of prospective site(s) for the project and/or activities to
which the application relates, before commencing any construction activity, or preparation of

land, at the site by the applicant. The applicant shall furnish, along with the application, a copy

"1 1 T @), (i@); IV (@), (b); V (D), (i), @i)(a), (b), (0), (v), (v}, (vi) (), (B), (vil), (viii) (a), (b), (ix), (x), (xd), (xii) (a), (b) , (xiii), (xiv) (a); (b), (xv)

(@), (0), (xvi) (@), (b, (evi); VI (@), (0 VL& VI ¢ 4o Notification, S.0. 3067(E) dated 01.12.2009 of the
Ministry of Environment and Forests, (Published in the Gazette of India, Extraordinary, Part-II, and
Section 3, Sub-section (ii), No. 2002] New Delhi, Tuesday, November 1, 2009; an amendment to EC
notification S.0.1533(E) dated 14.09.2006
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of the pre-feasibility project report except that, in case of construction projects or activities

(item 8 of the Schedule) in addition to Form 1 and the Supplementary Form 1A, a copy of the
conceptual plan shall be provided, instead of the pre-feasibility report.

7. Stages in the Prior Environmental Clearance (EC) Prdcesé for New Projects:-

7(i) The environmental clearance process for new projects will comprise of a maximum of
four stages, all of which may not apply to particular cases as set forth below in this
notification. These four stages in sequential order are:-
¢ Stage (1) Screening (Only for Category ‘B’ projects and activities)

o Stage (2) Scoping
e Stage (3) Public Consultation
« Stage (4) Appraisal

. Stage (1) - Screening: _
In case of Category ‘B’ projects or activities, this stage will entail the scrutiny of an

application séeking prior environmental clearance made in Form 1 by the concerned State
level Expert Appraisal Committee (SEAC) for determining whether or not the project or
activity requires further environmental studies for preparation of an Environmental Impact
Assessment (EIA) for its appraisal prior to the grant of environmental clearance depending
- up on the nature and location specificity of the project . The projects requiring an
Environmental Impact Assessment report shall be termed Category ‘B1’ and remaining
projects shall be termed Category ‘B2" and will not require an Environment Impact
Assessment report. For categorization of projects into_ B1 or B2 except item 8 (b), the

Ministry of Environment and Forests shall issue appropriate guidelines from time to time.

Il. Stage (2) - Scoping:

(i) “Scoping’: refers to the process by which the Expert Appraisal Committee in the case of
Category ‘A’ projects or activities, and State level Expert Appraisal Committee in the case
of Category ‘B1 projects or activities, including applications for expansion and/or
modernization and/or change in product mix of existing projects or activities, determine
detailed and comprehensive Terms Of Reference (TOR) addressing all relevant
environmental concerns for the preparation of an Environment Impact Assessment (EIA)
Report in respect of the project or activity for which prior environmental clearance is

-sought. The Expert Appraisal Committee or State level Expert Appraisal Committee

I X TIX i), (id); TV (), (b); V (D), i), (i)(a)s (b, (0), Gv)s (), (¥i) (@), (b), (vi), (vii) (2, (b), (ix), (x), (xD), (xii) (a), (b) , (xiid), (xiv) (a), (b), (xv)

() (b), (xvi) (a), (b), (xvid; VI (@), (0); VIL& VIIL 2 4 o Notification, S.0. 3067(E) dated 01.12.2009 of the
Ministry of Environment and Forests, (Published in the Gazette of India, Extraordinary, Part-II, and
Section 3, Sub-section (ii), No. 2002] New Delhi, Tuesday, November 1, 2009; an amendment to EC
notification 8.0.1533(E) dated 14.09.2006
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concerned shall determine the Terms of Referénce on the basis of the information
furnished in the prescribed application Form1/Form 1A including Terns of Reference
proposed by the applicant, a site visit by a sub- group of Expert Appraisal Committee or
State level Expert Appraisal Committee concerned only if considered necessary by the
Expert Appraisal Committee or State Level Expert Appraisal Committee concerned, Terms
of Reference suggested by the‘applicant if furnished and other information that may be
available with the Expert Appraisal Committee or State Level Expert Appraisal Committee
concerned. All projects and activities listed as Category ‘B’ in [tem 8 of the Schedule
(Construction/Township/Commercial Complexes /Housing) shall not require Scoping and
will be appraised on the basis of Form 1/ Form 1A and the conceptual plan.

(i) The Terms of Reference (TOR) shall be conveyed to the applicant by the Expert Appraisal
Committee or State Level Expert Appraisal Committee as concerned within sixty days of
the receipt of Form 1. In the case of Category A Hydroelectric projects ltem 1(c) (i) of the
Schedule the Terms of Reference shall be conveyed along with the clearance for pre-
construction activities .If the Terms of Reference are not finalized and conveyed to the
applicant within sixty days of the receipt of Form 1, the Terms of Reference suggested by
the applicant shall be deemed as the final Terms of Reference approved for the EIA
studies. The approved Terms of Reference shall be- displayed on the website of the
Ministry of Environment and Forests and the concerned State Level Environment Impact
Assessment Authority.

(i) Applications for prior environmental clearance may be rejected by the regulatory
authority concerned on the recommendation of the EAC or SEAC concerned at this stage
itself. In case of such rejection, the decision together with reasons for the same shall be

communicated to the applicant in writing within sixty days of the receipt of the application.

lll. Stage (3) - Public Consultation:

(i) “Public Consultation” refers to the process by which the concerns of local affected persons
and others who have plausible stake in the environmental impacts of the project or activity -
are ascertained with a view. to taking into account all the material concerns in the project or
activity design as appropriate. All Category ‘A’ and Category B1 projects or activities shall
undertake Public Consultation, except the following:-

(@) modernization of irrigation projects (item 1(c) (ii) of the Schedule).

L I T @), (i); IV (a), (b); V (D), (i), (iii)(a), (b), (0), (iv), (), (v1) (a), (b), (vid), (vii) (a), (b), (ix), (x), (xi), (xii) (a), (b) , (xiii), (xiv) (a), (b), (xv)

(@), (B), Gxvi) (), (b), Cxvi); VI (@), (B); VIL& VIL £ 40 Nootification, S.O. 3067(E) dated 01.12.2009 of the
Ministry of Environment and Forests, (Published in the Gazette of India, Extraordinary, Part-II, and

Section 3, Sub-section (ii), No. 2002] New Delhi, Tuesday, November 1, 2009; an amendment to EC
notification S.0.1533(E) dated 14.09.2006
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‘(b) all projects or activities located within industrial estates or parks (item 7(c) of the
Schedule) approved by the concerned authorities, and which are not disallowed in
such approvals.

(c) expansion of Roads and Highways (item 7 (f) of the Schedule) which do not involve
any further acquisition of land.

«cc) maintenance dredging provided the drédged material shall be disposed within port

fimits.”;

sy " All Building or Construction projects or Area Development projects (which do not -
contain any category ‘A’ projects and activities) and Townships (item 8(a) and 8(b) in
the Schedule to the notification).” '

e) all Category ‘B2’ projects and activities.

f) all projects or activities concerning national defence and security or involving other

strategic considerations as determined by the Central Government.

(i) The Public Consultation shall ordinarily have two components comprising of:-

(a) a public hearing at the site or in its close proximity- district wise, to be carried out in the

manner prescribed in Appendix IV, for ascertaining concerns of local affected persons;

(b) obtain responses in writing from other concerned persons having a plausible stake in the
environmental aspects of the project or activity.

(i) the public hearing at, or in close proximity to, the site(s) in all cases shall be conducted
by the State Pollution Control Board (SPCB) or the Union territory Pollution Control
Committee (UTPCC) concerned in the épeciﬁed manner and forward the proceedings to
the regulatory authority concerned within 45(forty five ) of a request to the effect from the
applicant. ‘

(iv) in case the State Pollution Control Board or the Union territory Pollution Control
Committee concerned does not undertake and complete the public hearing within the
specified period, and/or does not convey the proceedings of the public hearing within the

prescribed period directly to the regulatory authority concerned as above, the regulatory

1; II; I @), (i); IV (a), (b); V (i), (i), (ii)(a), (B), (), (iv), (), (vi) (a),. (), (vii), (viii) (a), (b), (ix), (x), (xi), (xii) (a), (b) , (xiii), (xiv) (a), (b), (xv)
(@), (b), (i) (@), (b), (avid; VI (a)y (0); VILE VIIL 6 410 Notification, S.0. 3067(E) dated 01.12.2009 of the
Ministry of Environment and Forests, (Published in the Gazette of India, Extraordinary, Part-II, and
Section 3, Sub-section (ii), No. 2002] New Delhi, Tuesday, November 1, 2009; an amendment to EC
notification S.0.1533(E) dated 14.09.2006
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authority shall engage another public agency or authority which is not subordinate to the
regulatory authority, to complete the process within a further period of forty five days,.

If the public agency or authority nominated under the sub paragraph (iii) above reports to
the regulatory authority concerned that owing to the local situation, it is not possible to
conduct the public hearing in a manner which will enable the views of the concerned
local persons to be freely expressed, it shall report the facts in detail to the concerned
regulatory authority, which may, after due consideration of the report and other reliable
information that it may have, decide that the public consultation in the case need not

include the public hearing.

For obtaining responses in writing from other concerned persons having a plausible
stake in the environmental aspects of the project or activity, the concerned regulatory
authority and the State Pollution Control Board (SPCB) or the Union territory Pollution
Control Committee (UTPCC) shall invite responses from such concerned persons by
placing on their website the Summary EIA report prepared in the format given in
Appendix lllA by the applicant along with a copy of the application in the prescribed form,
within seven days of the 'receipt of a written request for arranging the public hearing.
Confidential information including non-disclosable or legally privileged information
involving Intellectual Property Right, source specified in the application shall not be
placed on the web site. The regulatory authority concerned may also use other
appropriate media for ensuring wide publicity about the project or activity. The regulatory
authority shall, however, make available on a written request from any concerned person
the Draft EIA report for inspection at a notified place during normal office hours tiil fhe
date of the public hearing. All the responses received as part of this public consultation

process shall be forwarded to the applicant through the quickest available means.

After completion of the public consultation, the applicant shall address all the material
environmental concerns expressed during this process, and make appropriate changes
in the draft EIA and EMP. The final EIA report, so prepared, shall be submitted by the
applicant td the concerned regulatory authority for appraisal. The applicant may
alternatively submit a supplementary report to draft EIA and EMP addressing all the
concerns expressed during the public consultation.

Stage (4) - Appraisal.

L I0; T @), (3); IV (@), (b); V (), (i), (iii)(a), (b), (c)s (iv), (¥), (vi) (a), (b), (vid), (viii) (a), (b), (ix), (%) (xi), (xii) (a), (b) , (i), (xiv) (a), (b), (xv)

(@), (B), (i) (@), (b), (xvi; VX (@), (0); VIL& VHL ¢ 40 Nootification, S.0. 3067(E) dated 01.12.2009 of the
Ministry of Environment and Forests, (Published in the Gazette of India, Extraordinary, Part-II, and
Section 3, Sub-section (ii), No. 2002] New Delhi, Tuesday, November 1, 2009; an amendment to EC
notification S.0.1533(E) dated 14.09.2006



426

=

(i) Appraisal means the detailed scrutiny by the Expert Appraisal Committee or State Level
Expert Appraisal Committee of the application and other documents like the Final EIA
report, outcome of the pu'blic constulitations including public hearing proceedings,
submitted by the applicant to the regulatory authority concerned for grant of
environmental clearance. This appraisal shall be made by Expert Appraisal Committee or
State Level Expert Appraisal Commiftee concerned in a transparent manner in a
proceeding to which the applicant shall be invited 'for furnishing necessary clarifications
in person or through an authorized representative. On conclusion of this proceeding, the
Expert Appraisalt Committee or State Level Expert Appraisal Committee concerned shall
make categorical recommendations to the regulatory authority concerned either for grant
of prior environmental clearancé on stipulated terms and conditions, or rejection of the

application for prior environmental clearance, together with reasons for the same.

(i) The appraisal of all projects or activities which are not required to undergo public
cbnsultation, or submit an Environment Impact Assessment report, shall be carried out
on the basis of the prescfibed application Form 1 and Form 1A as applicable, any other
relevant validated information available and the site visit wherever the same is
considered as necessary by the Expert Appraisal Committee or State Level Expert
Appraisal Committee concerned.

(i) The appraisal of an application be shall be completed by the Expert Appraisal Committee
or State Level Expert Appraisal Committee concerned within sixty days of the receipt of
the final Environment Impact Assessment report and other documents or the receipt of
Form 1 and Form 1 A, where public consultation is not necessary and the
recommendations of the Expert Appraisal Committee or State Level Expert Appraisal
Committee shall be placed before the competent authority for a final decision within the

next fifteen days .The prescribed procedure for appraisal is given in Appendix V ;

7(ii). Pridr Environmental Clearance (EC) process for Expansion or Modernization or -

Change of'product mix in existing projects:

All applications seeking prior environmental clearance for expansion with increase in the
production capacity beyond the capacity for which prior environmental clearance has been
g'rante'd under this notification or with increase in either lease area or production capacity

in the case of mining projects or for the modernization of an existing unit with increase in

I T XXX i), Gis TV (a), (b)s V (i), (i), GEii)(a, (), (€), v), (v)s (¥) @), (b, (vid), (vi) (a), (b), (ix), (x), (xd), (xid) (a)» (B) » (i), (xiv) (a), (b), (V)

(@) (b), (xv1) (@), (), (xvid; VI (@), (0); VIL& VIIL 241, Notification, S.0. 3067(E) dated 01.12.2009 of the
Ministry of Environment and Forests, (Published in the Gazette of India, Extraordinary, Part-II, and
Section 3, Sub-section (ii), No. 2002] New Delhi, Tuesday, November 1, 2009; an amendment to EC
notification S.0.1533(E) dated 14.09.2006
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the total production capacity beyond the threshold limit prescribed in the Schedule to this
noftification through change in process and or technology or involving a change in the

~ product —mix shall be made in Form | and they shall be considered by the concerned
Expert Appraisal Committee or State Level Expert Appraisal Committee within sixty days,
who will decide on the due diligence necessary including preparation of EIA and public
consultations and the application shall be appraised accordingly for grant of environmental
clearance.

8. Grant or Rejection of Prior Environmental Clearance (EC):

(i) The regulatory authority shall consider the recommendations of the EAC or SEAC
concerned and convey its decision to the applicant within forty five days of the receipt of
the recommendations of the Expert Appraisal Committee or State Level Expert Appraiéal
Committee concerned or in other words within one hundred and five days of the receipt of
the final Environment Impact Assessment Report, and where Environment Impact
Assessment is not required, within one hundred and five days of the receipt of the

complete application with requisite documents, except as provided below.

(i) The regulatory authority shall normally accept the recommendations of the Expert
Appraisal Committee or State Level Expert Appraisal Committee concerned. In cases
where it disagrees with the recommendations of the Expert Appraisal Committee or State
Level Expert Appraisal Committee concerned, the regulatory authority shall request
reconsideration by the Expert Appraisal Committee or State Level Expert Appraisal
Committee concerned within forty five days of the receipt of the recommendations of the
Expert Appraisal Committee or State Level Expert Appraisal Committee concerned while
stating the reasons for the disagreement. An intimation of this decision shall be
simultaneously conveyed to the applicant. The Expert Appraisal Committee or State Level
Expert Appraisal Committee concerned, in turn, shall consider the observations of the
regulatory authority and furnish its views on the same within a further period of sixty days.
The decision of the regulatory authority after considering the views of the Expert Appraisal
Committee or State Level Expert Appraisal Committee concerned shall be final and

conveyed to the applicant by the regulatory authority concerned within the next thirty days.

(iii) In the event that the decision of the regulatory authority is not communicated to the

applicant within the period specified in sub-paragraphs (i) or (i) above, as applicable, the

L 15 UL ), (ii); IV (a), (b); V (D), (i, (3ii)(a), (B), (e}, (iv), (v), (i) (3), (B (vid), (i) (), (b), (), (x), (xi), (xii) (a), (b) , (xiii), (xiv) (a), (b), (x¥)

(@), (B), Gxvi e, (b), (ovid; VX (@), (0); VIL& VIL ¢ 4h0 Nootification, S.0. 3067(E) dated 01.12.2009 of the
Ministry of Environment and Forests, (Published in the Gazette of India, Extraordinary, Part-II, and
Section 3, Sub-section (ii), No. 2002] New Delhi, Tuesday, November 1, 2009; an amendment to EC
notification S.0.1533(E) dated 14.09.2006
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applicant may proceed as if the environment clearance sought for has been granted or

denied by the regulatory authority in terms of the final recommendations of the Expert
Appraisal Committee or State Level Expert Appraisal Committee concerned. '

(iv) On expiry of the period specified for decision by the regulatory authority under paragraph
(i) and (ii) abové, as applicable, the decision of the regulatory authority, and the final
recommendations of the Expert Appraisal Committee or State Level Expert Appraisal
Committee concerned shall be pu'blic documents. '

(v) Clearances from other regulatory bodies or authorities shall not be réquired prior to
receipt of applications for prior environmental clearance of projects or activities, or
_screening, or scoping, or appraisal, or decision by the regulatory authority concerned,
unless any of these is sequentially dependent on such clearance either due to a

requirement of law, or for necessary technical reasons.

(vi) Deliberate concealment and/or submission of false or misleading information or data
which is material to screening or 'scoping or appraisal or decision on the application shall
make the applicétion liable for rejection, and cancellation of prior environmental clearance
granted on that basis. Rejection of an application or canceliation of a prior environmental
clearance already .granted, on such ground, shall be decided by the regulatory authority;
after giving a personal hearing to the applicant, and following the principles of natural

justice.

9. Validity of Environmental Clearance (EC):

The “Validity of Environmental Clearance” is meant the period from which a prior
environmental clearance is granted by the regulatory authority, or may be presumed by the
applicant to have been granted under sub paragraph (iv) of paragraph 7 above, to the start
of production operations by the project or activity, or completion of all construction
operations in case of construction projects (item 8 of the ~Schedule), to which the
application for prior environmental clearance refers. The prior environmental clearance
granted for a project or activity shall be valid for a period of ten years in the case of River
Valley projects (item 1(c) of the Schedule), project life as estimated by Expert Appraisal
Committee or 'State Level Expert Appraisal Committee subject to a maximum of thirty

years for mining projects and five years'in the case of all other projects and activities.

However, in the case of Area Development projects and Townships {item 8(b)], the validity

I XI; XII G0), Gi); IV (a)s (B); V (0, G, Gi@)s (b, (6), (@), (V) (vi) (2), (b), (vil), (Vi) @), (), (i), (x), (xi), (m) (@), (b) , (xiii), (xiv) (a), (b), (x¥)
(@), (b), (xvi) (@), (b), (uvid; VI (a), (b); VIL& VI 41,0 Notification, S.0. 3067(E) dated 01.12.2009 of the
Ministry of Environment and Forests, (Published in the Gazette of India, Extraordinary, Part-II, and
Section 3, Sub-section (ii), No. 2002] New Delhi, Tuesday, November 1, 2009; an amendment to EC
notification S.0.1533(E) dated 14.09.2006 '
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period shall be limited only to such activities as may be the responsibility of the applicant
as a developer. This period of validity may be extended by the regulatory authority
concerned by a maximum period of five years provided an application is made to the
regulatory éuthority by the applicant within the validity period, together with an updated
Form 1, and Supplementary Form 1A, for Construction projects or activities (item 8 of the
Schedule). In this regard the regulatory authority may also consult the Expert Appraisal

Committee or State Level Expert Appraisal Committee as the case may be.

10. Post Environmental Clearance Monitoring:

Vi)@) In respect of Category ‘A’ project, it shall be mandatory for the project proponent to
make public the environment clearance granted for their project along with the
environmental conditions and safeguards at their cost by prominently advertising it at
least in two local newspapers of the district or State where the project is located and in
addition, this shall also be displayed in the project proponent’s website permanently. '

(b) Inrespect of Category ‘B’ projects, irrespective of its clearance by MoEF / SEIAA, the
project proponent shall prominently advertise in the newspapers indicating that the
project has been accorded environment clearance and the details of the MoEF website
where it is displayed.

(¢) The Ministry of Environment and Forests and the State/Union Terrltory Level
Environmental Impact Assessment Authorities (SEIAAs), as the case may be, shall also
place the environmental clearance in the public domain on Governmental portal.

(d) The copies of the environmental clearance shall be submitted by the project
proponents to the Heads of local bodies, Panchayats and Municipal Bodies in addition to
the relevant offices of the Government who in turn has to display the same for 30 days
from the date of receipt.”;

Vi) It shall be mandatory for the project management to submit half-yearly compliance
reports in respect of the stipulated prior environmental clearance terms and conditions in
hard and soft copies to the regulatory authority concerned, on 1st June and 1st December
of each calendar year.

Wiy All such compliance reports submitted by the project management shall be public

documents. Copies of the same shall be given to any person on application to the

L 105 X @), (ii); IV (a), (b); V (i), (i), (iii)(a), (b), (), (iv), (v), (vi) (a), (b), (vid), (viii) (a), (b), (ix), (x), (xi), (xii) (a), (b) , (xiii), (xiv) (a), (b), (xv)

(@) (), Govi) @), (o), (xvis VI, (0); VILE VI £ 4416 Nootification, S.0. 3067(E) dated 01.12.2009 of the
Ministry of Environment and Forests, (Published in the Gazette of India, Extraordinary, Part-II, and
Section 3, Sub-section (ii), No. 2002] New Delhi, Tuesday, November 1, 2009; an amendment to EC
notification S.0.1533(E) dated 14.09.2006
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concerned regulatory authority. The latest such compliance report shall also be displayed

~ on the web site of the concerned regulatory authority.

Transferability of Environmental Clearance (EC):
A prior environmental clearance granted for a specific project or activity to an applicant

may be transferred during its validity to another legal person entitled to undertake the
project or activity on application by the transferor, or by the transferee with a written “no
objection” by the transferor, to, and by the regulatory authority concerned, on the same
terms and conditions under which the prior environmental clearance was initially granted,
and for the same validity period. No reference to the Expert Appraisal Committee or State
Level Expert Appraisal Committee concerned is necessary in such cases.

Operation of EIA Notification, 1994, till disposal of pending cases:

From the date gf final publication of this notification the Environment Impact Assessment
(EIA) notification number S.0.60 (E) dated 27w January, 1994 is hereby superseded,
except in suppression of the things done or omitted to be done before such suppression to
the extent that in case of all or some types of applications made for prior environmental
clearance and pending on the date of final publication of this notification, the Central |
Government may relax any one or all provisions of thi; notification except the list of the

-projects or activities requiring prior environmental clearance in Schedule |, or continue

operation of some or all provisions of the said notification, for a period not exceeding one

year from the date of issue of this notification.

L XI; T1L i), (ii); TV (a), (b); V (), Gi), ()(2), (b, (0}, Gv), (), (¥i) (@), (b), (vi), (vii) (@), (b), (ix)» (x), (xd), (i) (a), (b) , (xii), (xiv) (), (b), (=¥

(a), (b), (=) (@), (b), (xvid; VI (a), (0); VL& VIIL £ 46 Niotification, S.0. 3067(E) dated 01.12.2009 of the
Ministry of Environment and Forests, (Published in the Gazette of India, Extraordinary, Part-II, and
Section 3, Sub-section (ii), No. 2002] New Delhi, Tuesday, November 1, 2009; an amendment to EC
notification S.0.1533(E) dated 14.09.2006
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SCHEDULE

(See paragraph 2 and 7)
LIST OF PROJECTS OR ACTIVITIES REQUIRING PRIOR ENVIRONMENTAL CLEARANCE

25

Project or Activity Category with threshold limit Conditions if any
A B
1 Mining, extraction of natural resources and power generation (for
a specified production capacity)
(1) - (2) (3) (4) (5)
V*1(a) | (i) Mining of minerals. | >50 ha. of mining lease | <50 ha > 5 ha .of General Condition
area in respect of non- | mining lease area in shall apply

coal mine lease.

respect of non-coal
mine lease.

Note:
Mineral prospecting

> 150 ha of mining . "Is exempted.”;
lease area in respect of | <150 ha >5 ha of
coal mine lease. - mining lease area in
respect of coal mine
Asbestos mining lease.
irrespective of
mining area
(ii) Slurry pipelines
(coal lignite and other | All projects.
ores) passing through
national parks /
sanctuaries / coral
reefs, ecologically
sensitive areas. ¢
1(b) Offshore and All projects Note
onshore oil and gas Exploration Surveys
exploration, (not involving drilling)
development & are exempted provided
production the concession areas
have got previous
clearance for physical
survey
1(c) River Valley (i) > 50 MW () <50MW>25 MW |’ “General Condition
pojects hydroelectric hydroelectric shall apply.

power generation;
(if) > 10,000 ha. of
culturable
command area

power generation;
(ii) < 10,000 ha. of
culturable command
area

Note: Irrigation projects
not involving
submergence or inter-
state domain shall be
appraised by the SEIAA
as Category ‘B’
Projects.”;

‘I; II; XIX (i), (ii); IV (a), (b); V (i), (i), (iii)(a), (b, (¢}, (iv}, (), (vi) (a), (b), (vii), (viii) (a), (b), (ix), (x), (xi), (xii) (a), (b) , (xiii), (xiv) (a), (b), (xV)

(@), (b), (D) (@), (b), (xvi); VI (@), (0); VIL& VIIL £ 41 Notification, S.0. 3067(E) dated 01.12.2009 of the

Ministry of Environment and Forests, (Published in the Gazette of India, Extraordinary, Part-II, and
Section 3, Sub-section (ii), No. 2002] New Delhi, Tuesday, November 1, 2009; an amendment to EC
notification S.0.1533(E) dated 14.09.2006
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(1) (2) () (4) (5)
1(d) Thermal Power V7> 500 MW (coal / < 500 MW (coal / V“General Condition
Plants lignite / naphtha lignite / naphtha & shall apply.
& gas based); gas based); Note:
> 50 MW (Pet coke <50 MW > 5MW (Pet (i) Power plant up to 15
diesel and coke, diesel and all MW, based on biomass
all other fuels including | other fuels including | and using auxiliary fuel
refinery residual oil refinery residual oil such as coal / lignite /
waste except biomass); | waste except petroleum products up
>20 MW (based on biomass); to 15% are exempt.
biomass or non >20 MW > 15 MW (ii) Power plant up to 15
hazardous municipal (based on biomass or | MW, based on non-
waste as fuel).”; non hazardous hazardous municipal
municipal waste as waste and using
fuel).”; ' auxiliary fuel such as
coal / lignite / petroleum
products up to 15% are
exempt.
(iii) Power plants using
< waste heat boiler
without any auxiliary
fuel are exempt.”;
1(e) Nuclear power All projects
projects and
processing of
nuclear fuel :
2 Primary Processing
2(a) Coal washeries > 1 million tonfannum <1million ton/annum General Condition shall
throughput of coal throughput of coal apply
: : (If located within mining
area the proposal shall
be '
appraised together with
the mining proposal)
2 (b) Mineral > 0.1million tonfannum | < 0.1million General Condition shall
beneficiation mineral throughput ton/annum apply

mineral throughput

(Mining proposal with
Mineral beneficiation
shall

be appraised together
for grant of clearance)

I I0; XX i), Gii); TV (a), (B); V @), (i), (iiD)(a), (b), (c)s (iv)s (v), (¥1) (a), (b), (vid)y (i) (a), (b), (ix), (), (xi), (i) (2}, (D) (xii), (xiv) (a), (b), (xv)

(@), (b), (xvi) (a), (b), (xvid; VI (@), (0); VIL& VIIL £ 41,0 Notification, S.0. 3067(E) dated 01.12.2009 of the

Ministry of Environment and Forests, (Published in the Gazette of India, Extraordinary, Part-11, and
Section 3, Sub-section (ii), No. 2002] New Delhi, Tuesday, November 1, 2009; an amendment to EC
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3 Materials Production
(1) (2) (3) (4) (5)
3(a) Metallurgical a)Primary metallurgical V “General condition
industries (ferrous industry shall apply.
& non ferrous) Note:
All projects (i) The recycling
industrial units
b) Sponge iron Sponge iron registered under the
manufacturing manufacturing HSM Rules, are
> 200TPD <200TPD exempted.

(ii) In case of secondary
¢) Secondary Secondary metallurgical
metallurgical metallurgical processing industrial
processing industry processing industry units, those projects

involving operation of

i.)All toxic furnaces only such as
All toxic and heavy and heavy metal induction and electrical
metal producing units producing units arc furnace, submerged
> 20,000 tonnes <20,000 tonnes arc furnace, and cupola
Jannum fannum with capacity more than
30,000 tonnes per
ii.)All other non —toxic | annum (TPA) would
secondary require environmental
metallurgical clearance.
processing industries | (iii) Plant / units other
than power plants
>5000 tonnes/annum | (given against entry no.
1(d) of the schedule),
based on municipal
solid waste (non-
hazardous}) are
exempted.”
3(b) Cement plants 2 1.0 million <1.0 million General Condition shall
tonnes/annum tonnes/annum apply
production capacity production capacity.
All Stand alone
_ grinding units
4 Materials Processing
(1) (2) (3) (4) (5)
4(a) Petroleum refining All projects - -
industry
4(b) Coke oven plants >2,50,000 <2,50,000 & >25,000 V “General Condition
tonnes/annum tonnes/annum shall apply.”
4(c) Asbestos milling All projects - -

and asbestos based
products

- LG TG, (i); IV (a), (b); V (@), (i), (iid)(a), (b), (c), (iv), (¥), (Vi) (a), (b), (vi), (viii) (a), (b), (ix), (x), (xi), (xii) (a), (b} , (xii), (xiv) (a), (b), (xv)

(@, (B), (xvi) e, (b), (xvid); V1 (@), (B); VIL& VIIL 4110 Niotification, S.O. 3067(E) dated 01.12.2009 of the

Ministry of Environment and Forests, (Published in the Gazette of India, Extraordinary, Part-II, and
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(1) (2) _(3) : (4) (5)
4(d) Chlor-alkali >300 TPD production V' «(j) All projects V «General as well as
industry Capacity or a unit irrespective of the specific condition shall
located out side the size, if located in a apply.
notified industrial area/ | Notified Industrial No new Mercury Cell
estate Areal Estate. based plants will be
(ii) <300 tonnes per permitted and existing
day (TPD) units converting to
and located outside a | membrane cell
Notified Industrial technology
Areal Estate.” are exempted from this
: notification.”

4(e) Soda ash Industry All projects - -

4(f) Leather/skin/hide New projects outside All new or expansion | ' “General as well as
processing the industrial area or of specific condition shall
industry expansion of existing . | projects located apply.”

units out side the within a notified _
industrial area industrial area/
- estate
5 Manufacturing / Fabrication
. 5(a) Chemical fertilizers V“All projects except |~ “Single Super
Single Super Phosphate.”
Phosphate.” .

5(b) Pesticides industry All units producing -
and pesticide technical grade
specific pesticides
intermediates
(excluding
formulations)

5(c) Petro-chemical All projects - )
complexes -

(industries based

on processing of

petroleum

fractions & natural

gas and/or

reforming to

aromatics) )

5(d) Manmade fibers Rayon Others General Condition shall
manufacturing : apply

5(e) Petrochemical Located out side the Located in a notified V “General as well as
based processing notified industrial area/ | industrial area/ estate | specific condition shall
(processes other estate apply.”
than cracking & -

‘reformation and
not covered under
the complexes)

& I0; X @0, Gii); XV (a), (b V () i), (iii}(a), (B, (), GV)s (), (vi) (2), (D), (vii), (viii) (a), (b, (%), (x), (i), €xi) (@), () , (xiid), (xiV) (a), (b), (xV)

(), (b), (i) (@), (B), Gevid; VI (a), (0); VIL& VIIL £ 41,0 Notification, S.0O. 3067(E) dated 01.12.2009 of the
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(1) (2) (3) (4) (5)
5(f) Synthetic organic Located out side the Located in a notified V “General as well as
chemicals industry notified industrial area/ | industrial area/ estate | specific condition shall
(dyes & dye estate apply.”
intermediates; bulk
drugs and
intermediates
excluding drug
formulations;
synthetic rubbers;
basic organic
chemicals, other
synthetic organic
chemicals and
chemical
intermediates)
5(q) Distilleries (DAIl Molasses based All Cane juice / non- General Condition shall
distilleries molasses apply
(ii) All Cane juice/ based distilleries
non-molasses based -
distilleries >30 KLD <30 KLD
5(h) Integrated paint - All projects General Condition shall
industry apply
5(i) Pulp & paper Pulp manufacturing Paper manufacturing | General Condition shall
industry excluding and industry without pulp | apply
manufacturing of Pulp& Paper manufacturing
paper from waste manufacturing industry
paper and
manufacture of
paper from ready
pulp with out
bleaching
5() Sugar Industry - > 5000 tcd cane General Condition shall
crushing capacity apply
5(k) v Omitted
6 Service Sectors
Oil & gas All projects -

6(a)

transportation pipe
line (crude and
refinery/
petrochemical
products), passing
through national
parks / sanctuaries
Icoral reefs /
ecologically
sensitive areas
including LNG
Terminal

L XL X @), (i); IV (a)s (b); V (3), (i), (iiid(a)s (B), (), (v)s (V), (v1) (a), (), (vid), (Vi) (a), (b), (ix), (x), (xi), (xil) (), (b) , (xii), (xiv) (a), (b), (xv)

(@), (b), (xv1) (@), (b), (xvi); VI @), (0); VILE VI £ 41y Notification, S.0. 3067(E) dated 01.12.2009 of the

Ministry of Environment and Forests, (Published in the Gazette of India, Extraordinary, Part-II, and
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(1) (2) (3) (4) (5)

6(b) Isolated storage & - All projects General Condition shall
handling of apply '
hazardous chemicals
(As per
threshold planning
quantity indicated
in column 3 of
schedule 2 & 3 of
MSIHC Rules
1989 amended
2000)

7 Physical Infrastructure including Environmental Services

7(a) Air ports v “All projects - ¥ “Note:

including airstrips, Air strips, which do not

which are for involve bunkering/

commercial use.” refueling facility and or
Air Traffic Control, are
exempted.”

7(b) All ship breaking All projects - -
yards including _
ship breaking units

70 Industrial estates/ If at least one industry Industrial estates V «Genral as well as
parks/ complexes/ in the proposed housing at least one special conditions shall
areas, export industrial estate falls Category B apply.
processing Zones under the Category A, industry and area .

(EPZs), Special entire industrial area <500 ha. Note:
Economic Zones shall be treated as 1. Industrial Estate of
(SEZs), Biotech Category A, area below 500 ha. and
Parks, Leather irrespective of the area. not housing any
Complexes. industry of
Industrial estates with Industrial estates of Category ‘A’ or ‘B’ does
area greater than 500 area> 500 ha. and not | not require clearance.
ha. and housing at least | housing any industry | 2. If the area is less
one Category B belonging to Category | than 500 ha. but
industry. A or B. contains building and
: construction projects >
20,000 Sq. mts. And or
development area more
‘than 50 ha itwillbe
treated as activity listed
at serial no. 8(a) or 8(b)
in the Schedule, as the
case may be.”
7(d) Common All integrated facilities All facilities having General Condition shall

hazardous waste
treatment, storage
and disposal
facilities (TSDFs)

having incineration
&landfill or
incineration alone

land fill only

apply

& 43 IO i), GGi); IV (a), (b); V (0, G (ii)(a), (), (), (), (¥), (vD) (2 (), (vi), (viid) (a)s (B), (i), (x)» (xd), (xii) (a), (b) , (xiii), (xiv) (a), (b), (xv)

(&), (b), (xvi) (a), (b), (xvid; VI @), (0 VIL& VI 6 4470 Notification, S.0. 3067(E) dated 01.12.2009 of the
Ministry of Environment and Forests, (Published in the Gazette of India, Extraordinary, Part-II, and
Section 3, Sub-section (ii), No. 2002] New Delhi, Tuesday, November 1, 2009; an amendment to EC
notification S.0.1533(E) dated 14.09.2006
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(1) (2) (3) (4) (5)
7(e) ¥ “Ports, harbours, > 5 million TPA of < 5 million TPA of V “General Condition
break waters, cargo handling cargo handling shall apply.
dredging.” capacity (excluding capacity and/or Note:
fishing harbours) ports/ harbours 1. Capital dredging
>10,000 TPA of fish inside and outside the
handling ports or harbors and
capacity channels are included;
2, Maintenance
dredging is exempt
provided it formed part
of the original proposal
for which Environment
Management Plan
(EMP) was prepared
and environmental
clearance obtained.”
7(f) Highways i) New National High Vi) All State General Condition shall
. ways; and Highway Project; apply.
ii) Expansion of and Note: .
National High ways ii) State Highway Highways include
greater than 30 KM, expansion projects in | expressways.”
involving additional hilly terrain (above .
right of way greater 1,000 m AMSL) and or
than 20m involving ecologically sensitive
land acquisition and areas.”
passing through more
than one State.
7(9) Aerial ropeways VeI <(7) All projects VEVIT®T «All projects General Condition shall
located at altitude of except those covered | apply
1,000 mtr. And above. in column (3).”
(i) All projects located :
in notified ecologically
sensitive areas.”
7(h) Common Effluent All projects General Condition shall
Treatment Plants apply
(CETPs) .
7(i) Common All projects General Condition shall
Municipal Solid apply
Waste Management
Facility
{CMSWMF)
8 Building /Construction projects/Area Development projects and
Townships
8(a) Building and 220000 sq.mtrs and #(built up area for
Construction <1,50,000 sq.mtrs. of covered construction;
projects built-up area# in the case of facilities
open to the sky, it
will be the activity area)
8(b) Townships and Covering an area 2 50 | ++All projects under

Area Development
projects.

ha and or built up
area
21,50,000 sq .mfrs ++

Item

8(b) shall be appraised
as .

Category B1

I 10 T (), (if); IV (a), (b); V7 (D), (i), (iiE)(a)s (B, (c), (i¥)s (V), (¥) (a)s (b, (Vi) (vid) (a), (b), (ix), (x), (xi), (xii) (a), (b) , (xii), (xiv) (a), (B), (xv)

(@), (b), (xvi) @), (B), (xi); VI o), (0); VIL& VIL £ 16 Notification, S.0. 3067(E) dated 01.12.2009 of the
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Vi) «General Condition (GC):

Any project or activity specified in Category ‘B’ will be treated as Category A, if located in
whole or in part within 10 km from the boundary of: (i) Protected Areas notified under the Wild
Life (Protection) Act, 1972, (ii) Critically Polluted areas as identified by the Central Pollution
Control Board from time to time, (iii) Eco-sensitive areas as notified under section 3 of the
Environment (Protection) Act, 1986, such as, Mahabaleshwar Panchgani, Matheran,
Pachmarhi, Dahanu, Doon Valley, and (iv) inter-State boundaries and international
boundaries: |

Provided that the requirement regarding distance of 10 km of the inter-State boundaries
can be reduced or completely done away with by an agreement between the respective States
or U.Ts sharing the common boundary in case the activity does not fall within 10 kilometres of
the areas mentioned at item (i); (ii) and (iii) above.”

Specific Condition (SC): , :
if any Industrial Estate/Complex / Export processing Zones /Special Economic Zones/Biotech

Parks / Leather Complex with homogeneous type of industries such as ltems 4(d), 4(f), 5(e),
5(f), or those Industrial estates with pre —defined set of activities (not necessarily
homogeneous, obtains prior environmental clearance, individual industries including proposed
industrial housing within such estates /complexes will not be required to take priof
" environmental clearance, SO lvong as the Terms and Conditions for the industrial
estate/complex are complied with (Such estates/complexes must ha\)e a clearly identified
management with the legal responsibility of ensuring adherence to the Terms and Conditions
of prior environmental clearance, who may be held responsible for violation of the same
throughout the life of the complex/estate). '

[No. J-11013/56/2004-1A-1l (1)]

. (R.CHANDRAMOHAN)
JOINT SECRETARY TO THE GOVERNMENT OF INDIA

I 15 I @), Gi); TV (), (b)s V (i) GiD), Gi)(a)s (B), (0, (i), (), (¥i) @), (b), (vid), (i) (a), (b); (ix), (), (xi), (xi) (a), () , (i), (xiv) (a), (b), (xv)

(a) (b), (xvi) (a), (), (xvid; VI (@), (0); VILE VIIL (£ 41,6 Notification, S.0. 3067(E) dated 01.12.2009 of the
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APPENDIX | (” q

(See paragraph — 6)
FORM 1
Via) «(1y Basic Information

Serial item Details
Number ’

1. Name of the project/s

2. S. No. in schedule

3. Proposed capacity/areal/length/tonnage to be
handled/command area/lease area/number of
wells to be drilled

New/Expansion/Modernization

Existing Capacity/Area etc.

Category of Project i.e. ‘A’ or ‘B’

N@ o~

Does it attract the general condition? If' Yes,
please specify.

®

Does it attract the specific condition? If Yes,
please specify.

9. Location

Plot/Survey/Khasra No.

Village

Tehsil

District

State

10. Nearest railway station/airport along with
distance in kms.

11. Nearest Town, city, District Headquarters along _
with distance in kms.

12. Village Panchayats, Zilla Parishad, Municipal
Corporation, Local body (complete postal
addresses with telephone nos. to be given)

13. ‘Name of the applicant

14. Registered Address

15. Address for correspondence:

Name

Designation (Owner/Partner/CEQ) ‘

‘Address

Pin Code

E-mail

Telephone No.

Fax No.

16 ’ Details of Alternative Sites examined, if any. Village-District-State
Location of these sites should be shown on a 1.
topo sheet. 2.
3.

17. Interlinked Projects

18 Whether separate application of interlinked
project has been submitted?

L; IT; X (i), (ii); IV (a), .(b); V (i), (i), (ii)(a), (b), () (i), (v)s (vi) (3), (b), (vii), (vii) (a), (b), (i), (x), (xi), (xii) (a), (b) , (xiii}, (xiv) (a), (b), (xv)

(@), (0), (v (@), (B), Cxvis VI (@), (s VILE VILL 5 4o Niotification, S.O. 3067(E) dated 01.12.2009 of the
Ministry of Environment and Forests, (Published in the Gazette of India, Extraordinary, Part-II, and
Section 3, Sub-section (ii), No. 2002] New Delhi, Tuesday, November 1, 2009; an amendment to EC
notification S.0.1533(E) dated 14.09.2006 '
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(n

Construction, operation or

use, changes in water bodies, etc.)

1 18. If yes, date of submission

20. If no, reason

21. Whether the proposal involves approval/
clearance under: If yes, details of the same and
their status to be given.

(a) The Forest (Conservation) Act, 1980 ?
(b) The Wildlife (Protection) Act, 1972 ?
(c) The C.R.Z. Notification, 1991 ?

22, Whether there is any Government Order/Policy
relevant/ relating to the site ?

23. Forest land involved (hectares)

24. Whether there is any litigation pending against
the project and/or land in which the project is
propose to be set up ?

(a) Name of the Court.
(b) Case No.
(c) Orders/directions of the Court, if any and
its relevance with the proposed project.
Activity

decommissioning of the Project involving
actions, which will cause physical changes in the locality (topography, land

S.No. | Information/Checklist Yes/No Details thereof (with
confirmation approximate quantities /rates,
wherever possible) with source
of information data
1.1 Permanent or temporary change

in land use, land cover or |
topography including increase in
intensity of land use (with respect
to local land use plan)

12

Clearance of existing land,
vegetation and
buildings?

Creation of new land uses?

Al
Ml

Pre-construction investigations
e.g. bore
houses, soil testing?

Construction works?

Demolition. works?

Al
~N| DO

Temporary sites used for '
construction works or
housing of construction workers?

1.8

Above ground buildings,
structures or earthworks
including linear structures, cut
And fill or excavations

L II; 101 @3), (ii); IV (@), (b); V (), Gi), (Gii)(a), (b)s (©), (), (v), (¥1) (a), (b), (vid), (viii) (a), (b), (%), (x), (xd), (xi) (@), (b) , (xid), (xiv) (), (b), (xV)

(a), (b), (xvi) (@), (b), (xvii; VI (a), (0); VIL& VI ¢4 0 Notification, S.0. 3067(E) dated 01.12.2009 of the
Ministry of Environment and Forests, (Published in the Gazette of India, Extraordinary, Part-II, and

Section 3, Sub-section (ii), No. 2002] New Delhi, Tuesday, November 1, 2009; an amendment to EC

notification S.0.1533(E) dated 14.09.2006
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Underground works including
mining or tunneling?

Reclamation works?

Dredging?

Offshore structures?

Production and manufacturing
processes?

Facilities for storage of goods or
materials?

Facilities for treatment or
disposal of solid waste or liquid
effluents?

Facilities for long term housing of |
operational workers?

New road, rail or sea traffic
during construction or operation?

New road, rail, air waterborne or
other transport infrastructure
including new or altered routes
and stations, ports; airports etc?

Closure or diversion of existing
transport routes or infrastructure
leading to changes in traffic
movements?

1.20

New or diverted transmission

.| lines or pipelines?

1.21

Impoundment, damming,
culverting, realignment or other

changes to the ydrology of

watercourses or aquifers?

1.22

Stream crossings?

1.23

Abstraction or transfers of water
form ground or surface waters?

1.24

Changes in water bodies or the
land surface affecting drainage
or run-off?

1.25

Transport of personnel or
materials for construction,
operation or decommissioning?

1.26

Long-term dismantling or
decommissioning
or restoration works?

1.27

Ongoing activity during
decommissioning which could
have an impact on the
environment?

1.28

Influx of people to an area in
either temporarily or
permanently?

1.29

Introduction of alien species?

L 1L 1L (), (i); IV (@), (b); V (3, (i), (iii)(a), (b), (0), (v, (), (Vi) (a), (b), (vi), (viid) (a), (b), (ix), (x), (xi), (xid) (a), (b) , (xii), (xiv) (a), (b), (xv)

(&), (0), (v (a), B, Cevihs VI (@), (0); VILE VIL £ 41,0 Notification, S.O. 3067(E) dated 01.12.2009 of the

Ministry of Environment and Forests, (Published in the Gazette of India, Extraordinary, Part-II, and
Section 3, Sub-section (i), No. 2002] New Delhi, Tuesday, November 1, 2009;-an amendment to EC
notification S.0.1533(E) dated 14.09.2006
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1.30 | Loss of native species or genetic
diversity? :
1.31 | Any other actions?

renewable or in short supply):

_ Use of Natural resources for construction or operation of the Project (such as
land, water, materials or energy, especially any resources which are non-

Details thereof (with approximate

S.No. ?;:;ir:i:‘:gz?heckhst Yes/No quantities /rates, wherever possible)
with source of information data
21 Land especially undeveloped or

agricultural land (ha)

Water (expected source &

22 competing users) unit: KLD
2.3 Minerals (MT)
Construction material — stone,
2.4 aggregates, sand / soil
(expected source — MT)
25 Forests and timber (source —
. MT)
Energy including electricity and
26 fuels (source, competing users)
Unit: fuel (MT), energy (MW)
27 Any other natural resources (use

appropriate standard units)

3. Use, storage, transport, handling or production of substances or materials,

which could be harmful to human health or the environment or raise concerns
about actual or perceived risks to human health.

S.No.

Information/Checklist
confirmation

Yes/No

Details thereof (with approximate

with source of information data

quantities /rates, wherever possible)

3.1

Use of substances or materials,
which are hazardous (as per
MSIHC rules) to human health or
the environment (flora, fauna,
and water supplies)

3.2

Changes in occurrence of
disease or affect disease vectors
(e.g. insect or water borne
diseases)

3.3

Affect the welfare of people e.g.
by changing living conditions?

34

Vulnerable groups of people who
could be affected by the project
e.g. hospital patients, children,
the elderly etc.,

3.5

Any other causes

& 15 I ), Gi); IV (a), (b); V @) (i), (Gii)(a)s (B), (), (v, (V) (¥1) (), (b), (vid), (i) (@), (b), (i), (x), (xi), (xii) (a), (b) , (xiii), (xiv) (), (b), (V)

(@), (b), (xv) (a), (b), (xvid; VI (@), (0); VIT& VI (¢ 4o Notification, S.O. 3067(E) dated 01.12.2009 of the

Ministry of Environment and Forests, (Published in the Gazette of India, Extraordinary, Part-II, and
Section 3, Sub-section (ii), No. 2002] New Delhi, Tuesday, November 1, 2009; an amendment to EC
notification S.0.1533(E) dated 14.09.2006
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4, Production of solid wastes during construction or operation or
decommissioning (MT/month)

Details thereof (with

. . approximate
S.No. Infor_mathnICheckllst Yes/No quantities/rates, wherever
confirmation ; .
possible) with source of
information data

4.1 Spoil, overburden or mine
) wastes

4.9 Municipal waste {domestic and
) or commercial wastes)

Hazardous wastes (as per
4.3 Hazardous Waste Management
Rules)

44 Other industrial process wastes

4.5 Surplus product

46 Sewage sludge or other sludge
from effluent treatment.

4.7 Construction or demolition

wastes
4.8 Redundant machinery or
) equipment
4.9 Contaminated soils or other
) materials

4.10 | Agricultural wastes

4.11 Other solid wastes

5. Release of pollutants or any hazardous, toxic or noxious substances to air

(Kg/hr)
Details thereof (with
. . approximate
S-No. Lr:::;?r:talz:;{?heckllst Yes/No quantities/rates, wherever

possible) with source of
information data

Emissions from combustion of

51, fossil fuels from stationary or
mobile sources.
59 Emissions from production
) processes

Emissions from materials
5.3 handling including
storage or transport

Emissions from construction

54 activities including plant and
equipment
Dust or odours from handling of
5.5 materials including construction

materials, sewage and waste

I; II; IHX (i), (ii); IV (a), (b); V (i), (i), (iii}(a), (b), (c), (iv), (v), (vi) (a), (b), (vii), (viii) (a), (b), (ix), (x), (xi), (xil) (a), (b) , (xiii), (xiv) (a), (b), (xV)

(@), (), (i) (@), (B), (xvi; VI (@), (8); VILE VIIX 4110 Notification, S.O. 3067(E) dated 01.12.2009 of the
Ministry of Environment and Forests, (Published in the Gazette of India, Extraordinary, Part-II, and
Section 3, Sub-section (ii), No. 2002] New Delhi, Tuesday, November 1, 2009; an amendment to EC
notification S.0.1533(E) dated 14.09.2006
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Emissions from incineration of

5.6
waste
Emissions from burning of waste
5.7 in open air (e.g. slash materials,
construction debris)
5.8 Emissions from any other

sources

6. Generation of Noise and Vibration, and Emissions of Light and Heat:

S.No. | Information/Checklist Yes/No Details thereof (with
confirmation approximate
: quantities/rates, wherever
possible) with source of
information data
From operation of equipment
6.1 e.g. engines, ventilation plant,
crushers :
6.2 From industrial or simila
processes
6.3 From construction or demolition
6.4 From blasting or piling
6.5 From construction or operational
) traffic
6.6 From lighting or cooling systems
6.7 From any other sources

7. Risks of contamination of land or water from releases of pollutants into the ground
or into sewers, surface waters, groundwater, coastal waters or the sea:

S.No.

Information/Checklist
confirmation

Yes/No

Details thereof (with
approximate
quantities/rates, wherever
possible) with source of
information data

71

From handling, storage, use or
spillage of hazardous materials

. 7.2

From discharge of sewage or other
effluents to water or the land
(expected mode and place of
discharge)

7.3

By deposition of pollutants emitted
to air into the land or into water

7.4

From any other sources

7.5

Is there a risk of long term build up
of pollutants in the environment
from these sources?

I X T ), G IV (a), (B); V @), Gi), G@ii)(a), (b, (€, Gv), (¥), () (@), (b), (vil, (v (a)s (b), (i), (x). (o), (xii) (2), (b) , (xiid), (xiv) (@), (), (V)

(@), (b), (xvi) (), (b), (Vi VI (@), (0); VIL& VIIL 041 0 N[otification, S.0. 3067(E) dated 01.12.2009 of the

Ministry of Environment and Forests, (Published in the Gazette of India, Extraordinary, Part-II, and
Section 3,-Sub-section (ii), No. 2002] New Delhi, Tuesday, November 1, 2009; an amendment to EC
notification S.0.1533(E) dated 14.09.2006
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<5

8. Risk of accidents during construction or operation of the Project, which could affect
human health or the environment '

] _ Details thereof (with
Information/Checklist approximate
S-No. confirmation Yes/No quantities/rates, wherever
possible) with source of
] information data
From explosions, spillages, fires
8.1 etc from storage, handling, use or
) production of hazardous
substances
8.2 From any other causes
Could the project be affected by
natural disasters causing
8.3 - | environmental damage (e.g.

floods, earthquakes, landslides,
cloudburst etc)?

9. Factors which should be considered {such as consequential development) which

could lead to environmental effects or the potential for cumulative impacts with other
existing or planned activities in the locality

S.No.

Information/Checklist
confirmation

Yes/No

Details thereof (with
approximate
quantities/rates, wherever
possible) with source of
information data

9.1

Lead to development of
supporting. lities, ancillary
development or development
stimulated by the project which
could have impact on the
environment e.g.:

* Supporting infrastructure (roads,
power supply, waste or waste
water treatment, etc.)

» housing development

» extractive industries

* supply industries

» other

9.2

Lead to after-use of the site, which

-could have an impact on the

environment

9.3

Set a precedent for later
developments

9.4

Have cumulative effects due to
proximity to other '
existing or planned projects with
similar effects

L IT; 1O i), (ii); IV (a), (b); V (@), (i), (iii)(a), (b), (<), (iv), (), (vi) (a), (b), (vi), (Vi) (a), (b), (ix), (x), (xi), (xii) (), (b) , (xiii), (xiv) (a), (b), (xv)

(@), (b), (¥ (a), (b), (xvi; VI @), (0); VIL& VI 410 Notification, S.0. 3067(E) dated 01.12.2009 of the

Ministry. of Environment and Forests, (Published in the Gazette of India, Extraordinary, Part-II, and
Section 3, Sub-section (ii), No. 2002] New Delhi, Tuesday, November 1, 2009; an amendment to EC
notification S.0.1533(E) dated 14.09.2006
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S.No.

Areas

Name/
Identity

Aerial distance (within 15
km.) Proposed project
location boundary

Areas protected under
international conventions,

national or local legislation for their
ecological, landscape, cultural or
other related value

Areas which are important or
sensitive for ecological reasons -
Wetlands, watercourses or

other water bodies, coastal zone,
biospheres, mountains, forests

Areas used by protected,
important or sensitive species of
flora or fauna for breeding, esting,
foraging, resting, over wintering,
migration

Inland, coastal, marine or
underground waters

State, National boundaries

Routes or facilities used by the
public for access to recreation or
other tourist, pilgrim areas

Defence installations

0|~

Densely populated or built-up area

Areas occupied by sensitive man-
made land uses (hospitals,
schools, places of worship,
community facilities)

10

Areas containing important, high
quality or scarce Resources
(ground water resources, surface
resources, forestry, agriculture,
fisheries, tourism, minerals)

11

Areas already subjected to
pollution or environmental
damage. (those where existing
legal environmental standards are
exceeded)

12

Areas susceptible to natural
hazard which could cause the
project to present environmental
Problems (earthquakes,
subsidence, landslides, erosion,
Flooding or extreme or adverse
climatic conditions)

|

I 10 ¥II (), (i); IV (), (b); V (), (i), (@ii)(a)s (B, (0)s @), (V)s (¥1) (@), (b, (vid), (Vi) (2), (b), (i) (x), (x), (i) (2)s (D) » (xilD), (xiv) (), (b), (V)

(), (b), (xv) (@), (b)s (xvil; VI (@), (0); VL& VIIL (¢ 41,6 Notification, S.0. 3067(E) dated 01.12.2009 of the

- Ministry of Environment and Forests, (Published in the Gazette of India; Extraordinary, Part-II, and -
Section 3, Sub-section (ii), No. 2002] New Delhi, Tuesday, November 1, 2009; an amendment to EC
notification S.0.1533(E) dated 14.09.2006
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S

(IV). Proposed Terms of Reference for EIA studies

VI®) « hereby given undertaking that the data and information given in the application

and enclosures are true to the best of my knowledge and belief and | am aware that if any part
of the data and information submitted is found to be false or misleading at any stage, the
project will be rejected and clearance give, if any to the prOJect will be revoked at our risk and

cost.”
Date:
Place:
Signature of the applicant
With Name and Full Address
{Project Proponent/Authorised Signatory)
NOTE: :

- 1. The projects involving clearance under Coastal Regulation Zone Notification, 1991
shall submit with the application a C.R.Z. map duly demarcated by one of the
authorized agencies, showing the project activities, w.r.t. C.R.Z. (at the stage of TOR)
and the recommendations of the State Coastal Zone Management Authority (at the
stage of EC). Sinmultaneous action shall also' be taken to obtain the requisite
clearance under the provisions of the C.R.Z. Notification, 1991 for the activities to be
located in the CRZ.

2. The projects to be located within 10 km of the National Prks, Sancturies, Biosphere
Reserves, Migratory Corridors-of Wile Animals, the project proponenet shall submit the
map duly authenticated by Chief Wildlife Warden showing these features vis-a-vis the
project location and the recommendations or comments of the Chief Wildlife Warden
thereon (at the stage of EC).”

3. All correspondence with the Ministry of Envnronment & Forests including aubmission of

application for TOR/Environmental Clearance, subsequent clarifications, as may be
required -from time to time, participation in the EAC Meeting on behalf of the project
proponent shall be made by the authorized signatory only. The authorized signatory
should also submit a document in support of his claim of being and authorized
signatory for the specific project.”

I I0; 0L G, i3 TV @), (b V' ), G, Gi)(a), (b), (61, ), (¥), (¥ (@), (b), (v, (vili) (a), ), (i) ) (), G (), (b) , i, (V) () (B), (09) -

(@), (b), (xvi) @), (b), Gvid; VI @), (0); VIL& VI 410 Notification, S.0. 3067(E) dated 01.12.2009 of the
Ministry of Environment and Forests, (Published in the Gazette of India, Extraordinary, Part-II, and
Section 3, Sub-section (ii), No. 2002] New Delhi, Tuesday, November 1, 2009; an amendment to EC
notification S.0.1533(E) dated 14.09.2006
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APPENDIX Il
(See paragraph 6)

FORM-1 A (only for construction projects listed under item 8 of the Schedule)
CHECK LIST OF ENVIRONMENTAL IMPACTS

~ (Project proponents are required to provide full information and wherever necessary
attach explanatory notes with the Form and submit along with proposed environmental
management plan & monitoring programme)

1. LAND ENVIRONMENT
(Attach banoramic view of the project site and the vicinity)

1.1. Wil the existing landuse get significantly altered from the project that is not consistent
with the surroundings? (Proposed landuse must conform to the approved Master Plan /
Development Plan of the area. Change of landuse if any and the statutory approval from
the competent authority be submitted). Attach Maps of (i) site location, (ii) surrounding
features of the proposed site (within 500 meters) and (iii) the site (indicating levels &
contours) to appropriate scales. If not available attach only conceptual plans.

1.2.  List out all the major project requirements in terms of the land area, built up area, water
consumption, power requirement, connectivity, community facilities, parking needs etc.

1.3. What are the likely impacts of the proposed activity on the existing facilities adjacent fo
the proposed site? (Such as open spaces, community facilities, details of the existing
landuse, disturbance to the local ecology).

1.4.  Will there be any significant land disturbance resulting in erosion, subsidence &
instability? (Details of soil type, slope analysis, vulnerability to subsidence, seismicity etc
may be given).

1.5. Wil the proposal involve alteration of natural drainage systems? (Give details on a
contour map showing the natural drainage near the proposed project site)

1.6. What are the quantities of earthwork invoived in the construction activity-cutting, ﬁlliﬁg,
reclamation etc. (Give details of the quantities of earthwork involved, transport of fill
materials from outside the site etc.)

I T; XXX G, (ii); XV (), (b)s V (@) (i, (ii)(a), (b), (6, (1), (), (¥0) (@), (B), (vil), (vid) (a), (B), (i), (x)» (<), (xi) (@), () , (xiii), (xiv) (a); (b, (xv)

(a), (&), (xvi) (a), (o), (xvid; VI @), (0); VIL& VIIL £ 4o Notification, S.0. 3067(E) dated 01.12.2009 of the
Ministry of Environment-.and Forests, (Published in the Gazette of India, Extraordinary, Part-II, and
Section 3, Sub-section. (ii), No. 2002] New Delhi, Tuesday, November 1, 2009; an amendment to EC
notification S.0.1533(E) dated 14.09.2006



1.7.

1.8.

1.8.

2.1.

2.2,

2.3.

2.4,

2.5.

2.6.

2.7.

2.8.
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" Give details regarding water supply, waste handling etc during the construction period.

Will the low lying areas & wetlands get altered? (Provide details of how low lying and
wetlands are getting modified from the proposed activity)

Whether construction debris & waste during construction cause health hazard? (Give
quantities of various types of wastes generated during construction including the
construction labour and the means of disposal)

WATER ENVIRONMENT

Give the total quantity of water requirement for the proposed project With the breakup of
requirements for various uses. How will the water requirement met? State the sources &
quantities and furnish a water balance statement.

What is the capacity (dependable flow or yield) of the proposed source of water?

What is the quality of water required, in case, the supply is not from a municipal source?
(Provide physical, chemical, biological characteristics with class of water quality)

How much of the water requirement can be met from the recycling of treated
wastewater? (Give the details of quantities, sources and usage)

Will there be diversion of water from other users? (Please assess the impacts of the
project on other existing uses and quantities of consumption) '

What is the incremental poilution load from wastewater generated from the proposed
activity? (Give details of the quantities and composition of wastewater generated from the
proposed activity)

Give details of the water requirements met from water harvesting? Furnish details of the
facilities created.

What would be the impact of the land use changes occurring due to the proposed project
on the runoff characteristics (quantitative as well as qualitative) of the area in the post
construction phase on a long term basis? Would it aggravate the problems of flooding or
water logging in any way?

I; 11 XIX (i), (id); IV (a), (b); V (i), (i), (idi)(a), (b), (), (i), (), (Vi) (a), (b), (vii), (viii) (a), (b), (ix), (x), (xi), (xii) (a), (b) , (xii), (xiv) (a), (b), (xv)

(@), (b), G (2), (B), (xvi); VI (@), (0); VIT& VI 55t Notification, S.O. 3067(E) dated 01.12.2009 of the
Ministry of Environment and Forests, (Published in the Gazette of India, Extraordinary, Part-II, and
Section 3, Sub-section (ii), No. 2002] New Delhi, Tuesday, November 1, 2009; an amendment to EC
notification S.0.1533(E) dated 14.09.2006
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2.9.  What are the impacts of the proposal on the ground water? (Will there be tapbing of
ground water; give the details of ground water table, recharging capacity, and approvals
obtained from competent authority, if any)

2.10. What precautions/measures are taken to prevent the run-off from construction activities
polluting land & aquifers? (Give details of quantities and the measures taken to avoid the
" adverse impacts)

2.11. How is the storm water from within the site managed?(State the provisions made to
avoid flooding of the area, details of the drainage facilities provided along with a site
" layout indication contour levels) : ’

2.12.  Will the deployment of construction labourers particularly in the peak period lead to
unsanitaw conditions around the project site (Justify with proper explanation)

2.13. What on-site facilities are provided for the collection, treatment & safe disposal of
sewage? (Give details of the quantities of wastewater generation, treatment capacities
with technology & facilities for recycling and disposal)

2.14. Give details of dual plumbing system if treated waste used is used for flushing of toilets or
any other use.

3. VEGETATION

3.1. Is there any threat of the project to the biodiversity? (Give a description of the local
ecosystem with it's unique features, if any) . :

32, Wil the construction involve extensive clearing or modification of vegetation? (Provide a
detailed account of the trees & vegetation affected by the project) ‘

3.3. What are the measures proposed to be taken to minimize the likely impacts on important
site features (Give details of proposal for tree plantation, landscaping, creation of water
bodies etc along with a layout plan to an appropriate scale)

4, FAUNA

4.1. s there likely to be any displacement of fauna- both terrestrial and aquatic or creation of
barriers for their movement? Provide the details.

X II; I G, Gid)s TV (@) (0); V7 (), Gi), GGii)(a)s (B), (€)s (i), (V) (¥i) (@), (B), (vid), (vii) (@), (b)s (i), (%), (i), (xi) (s (b) . (xi), (xi¥) (a), (B), (xV)

(@), (b), (xvi) (a), (b), (xvid; VI (@), (0); VIL& VIIL o £ 41,0 Notification, S.0. 3067(E) dated 01.12.2009 of the
Ministry of Environment and Forests, (Published in the Gazette of India, Extraordinary, Part-II, and
Section 3, Sub-section (ii), No. 2002] New Delhi, Tuesday, November 1, 2009; an amendment to EC
notification S.0.1533(E) dated 14.09.2006
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4.3.

5.1.

5.2.

5.3.

5.4.

5.5.

5.6.

8.1.

6.2.

8.3.

6.4.

7.

7.1.

451
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Any direct or indirect impacts on the avifauna of the area? Provide details.

Prescribe measures such as corridors, fish ladders etc to mitigate adverse impacts on
fauna

AIR ENVIRONMENT -

Will the project increase atmospheric concentration of gases & result in heat islands?

(Give details of background air quality levels with predicted values based on dispersion

models taking into account the increased traffic generation as a result of the proposed
constructions)

What are the impacts on generation of dust, smoke, odorous fumes or other hazardous
gases? Give details in relation to all the meteorological parameters.

Will the proposal create shortage of parking space for vehicles? Furnish details of the
present level of transport infrastructure and measures proposed for improvement
including the traffic management at the entry & exit to the project site.

Provide details of the movement patterns with internal roads, bicycle tracks, pedestrian
pathways, footpaths etc., with areas under each category.

Will there be significant increase in traffic noise & vibrations? Give details of the
sources and the measures proposed for mitigation of the above.

What will be the impact of DG sets & other equipment on noise levels & vibration in &
ambient air quality around the project site? Provide details.

AESTHETICS

Will the proposed constructions in any way result in the obstruction of a view, scenic
amenity or landscapes? Are these considerations taken into account by the proponents?

Will there be any adverse impacts from new constructions on the existing structures?
What are the considerations taken into aceount?

Whether there are any local considerations of urban form & urban design influencing the
design criteria? They may be explicitly spelt out.

Are there any anthropological or archaeological sites or artefacts nearby? State if any
other significant features in the vicinity of the proposed site have been considered.

SOCIO-ECONOMIC ASPECTS

Will the proposal result in any changes to the demographic structure of local
population? Provide the details.

L 1T; X (i), (id); IV (a), (b); V (D), (i), (iii)(a), (b),A(c), (iv), (v), (vi) (a), (b), (vii), (viii) (a), (b), (ix), (x), {xi), (xii) (a), (b) , (xiii), (xiv) (), (b), (xV)

(@), (), (i) (o), (), (xvil)s VI (@), (0); VIT& VIL o £ 46 Notification, S.O. 3067(E) dated 01.12.2009 of the
Ministry of Environment and Forests, (Published in the Gazette of India, Extraordinary, Part-II, and
Section 3, Sub-section (ii), No. 2002] New Delhi, Tuesday, November 1, 2009; an amendment to EC
notification S.0.1533(E) dated 14.09.2006



7.2,

7.3

8.1.

8.2.

8.3.

8.4.

9.1.

9.2.

9.3.

9.4.

9.5.

9.6.

9.7.

9.8.
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Give details of the existing social infrastructure around the proposed project.

Will the project cause adverse effects on local communities, disturbance to sacred sites
or other cultural values? What are the safeguards proposed?

BUILDING MATERIALS

May invoive the use of building materials with high-embodied energy. Are the
construction materials produced with energy efficient processes? (Give details of
energy conservation measures in the selection of building materials and their energy
efficiency)- ’

Transport and handling of materials during construction may result in pollution, noise
& public nuisance. What measures are taken to minimize the impacts?

Are recycled materials used in roads and structures? State the extent of savings
achieved?

Give details of the methods of collection, segregation & disposal of the garbage
generated during the operation phases of the project.

ENERGY CONSERVATION

Give details of the power requirements, source of supply, backup source etc. What is
the energy consumption assumed per square foot of built-up area? How have you
tried to minimize energy consumption? :

What type of, and capacity of, power back-up to you plan to provide?

What are the characteristics of the glass you plan to use? Provide specifications of its
characteristics related to both short wave and long wave radiation?

What passive solar architectural features are being uéed in the building? lllustrate the
applications made in the proposed project. :

Does the layout of streets & buildings maximise the potential for solar energy
devices? Have you considered the use of street lighting, emergency lighting and solar
hot water systems for use in the building complex? Substantiate with details.

Is shading effectively used to reduce cooling/heating loads? What principles have
been used to maximize the shading of Walls on the East and the West and the Roof?
How much energy saving has been effected? -

Do the structures use energy-efficient space conditioning, lighting and mechanical
systems? Provide technical details. Provide details of the transformers and motor

efficiencies, lighting intensity and air-conditioning load assumptions? Are you using

CFC and HCFC free chillers? Provide specifications.

What are the likely effects of the building activity in altering the micro-climates?
Provide a self assessment on the likely impacts of the proposed construction on

I; 11; IX (i), (“); IV (a), (b); V (i), (i), (iii)(a), (b), (c), V), ), (vi) (a), (b), (vii), (viii) (a), (b), (ix), (=), (xi)s (xii) (a), (b) , (xiii), (xiv) (a), (b), (xv)

(a), (b) (xvi) (a), (b), Cavid; VI (@), (0); VIL& VIIL 44,0 N[otification, S.0. 3067(E) dated 01.12.2009 of the
Ministry of Environment and Forests, (Published in the Gazette of India, Extraordinary, Part-II, and
Section 3, Sub-section (ii), No. 2002] New Delhi, Tuesday, November 1, 2009; an amendment to EC
notification S.0.1533(E) dated 14.09.2006 :
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creation of heat island & inversion effects?

What are the thermal characteristics of the building envelope? (a).roof; (b) external
walls; and (c) fenestration? Give details of the material used and the U-values or the
R values of the individual components.

What precautions & safety measures are proposed against fire hazards? Furnish

- details of emergency plans.

If you are using glass as waII material provides detalls and specifications including
emissivity and thermal characteristics.

What is the rate of air infiltrationinto the building? Provide details of how you are
mitigating the effects of infiltration.

To what extent the non-conventional energy technologies are utilised in the overall
energy consumption? Provide details of the renewable energy technologies used.

Environment Management Plan

The Environment Management Plan would consist of all mitigation measures for each

item wise activity to be undertaken during the construction, operation and the entire
life cycle to minimize adverse environmental impacts as a result of the activities of the
project. It would also delineate the environmental monitoring plan for compliance of
various environmental regulations. It will state the steps to be taken in case of
emergency such as accidents at the site including fire.

I I3 I ), (ii); IV (a)s (b); V (i) (i), (idi)(a), (), (), (iv), (¥), (v1) (), (b), (vid), (vii) (a), (b), (ix), (x), (xi), (xii) (a), (b) , (xiii), (xiv) (a), (b), (xv)

(@), (B), (xvi) (@), (b), (xvi)s VX (@), (0); VIT& VI ¢ 116 Notification, S.0. 3067(E) dated 01.12.2009 of the
Ministry of Environment and Forests, (Published in the Gazette of India, Extraordinary, Part-II, and
Section 3, Sub-section (ii), No. 2002] New Delhi, Tuesday, November 1, 2009; an amendment to EC
notification S.0.1533(E) dated 14.09.2006
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APPENDIX 1il 4

(See paragraph 7

GENERIC STRUCTURE OF ENVIRONMENTAL IMPACT ASSESSENT DOCUMENT

| S.NO

EIA STRUCTURE

CONTENTS

1.

Introduction

» Purpose of the report
« Identification of project & project proponent

« Brief description of nature; size, location of the project
and its importance to the country, region

» Scope of the study — details of regulatory scoping
carried out (As per Terms of Reference)

Project Description

» Condensed description of those aspects of the project
(based on project feasibility study), likely to cause
environmental effects. Details should be provided to give
clear picture of the following: .

| * Type of project

« Need for the project

» Location (maps showing general location, specific
location, project boundary & project site layout)

- Size or magnitude of operation (incl. Associated
activities required by or for the project

» Proposed schedule for approval and implementation

. Technology and process description

- Project description. Including drawings showing project
layout, components of project etc. Schematic
representations of the feasibility drawings which give
information important for EIA purpose

« Description of mitigation measures incorporated into
the project to meet environmental standards,
environmental operating conditions, or other EIA
requirements (as required by the scope)

. Assessment of New & untested technology for the risk
of technological failure

; IL; 1T G3), Gi); XV (a), (b); V (@), Gids Gii)(a)s (B), (), (¥)s (v)s (vi) (@), (b, (vid), (i) (@) (B), (ix), (), (xi), (xii) (2), (b, (xii), (xiv) (2, (B), (V)

(@) (b), (v (@), (), (xvid; VI (@), (b); VIL& VIIL (2 o Notification, S.O. 3067(E) dated 01.12.2009 of the
Ministry of Environment and Forests, (Published in the Gazette of India, Extraordinary, Part-II, and
Section 3, Sub-section (ii), No. 2002] New Delhi, Tuesday, November 1, 2009; an amendment to EC
notification S.0.1533(E) dated 14.09.2006
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‘Description of the
Environment

» Study area, period, components & methodology

* Establishment of baseline for valued environmental
components, as identified in the scope

* Base maps of all environmental components

Anticipated
Environmental Impacts
& Mitigation Measures

» Details of Investigated Environmental impacts due to
project location, possible accidents, project design,
project construction, regular operations, final
decommissioning or rehabilitation of a completed project

» Measures for minimizing and / or offsetting adverse
impacts identified

* Irreversible and Irretrievable commitments of
environmental components

» Assessment of significance of impacts (Criteria for
determining significance, Assigning significance)

» Mitigation measures

Analysis of Alternatives
(Technology & Site)

* In case, the scoping exercise results in need for
alternatives:

* Description of each alternative -
* Summary of adverse impacts of each alternative
* Mitigation measures proposed for each alternative and

* Selection of alternative

Environmental
| Monitoring Program

* Technical aspects of monitoring the effectiveness of
mitigation measures (incl. Measurement methodologies,
frequency, location, data analysis, reporting schedules,
emergency procedures, detailed budget & procurement
schedules)

Additional Studies

» Public Consultation
*» Risk assessment

* Social Impact Assessment. R&R Action Plans

Project Benefits

* Improvements in the physical infrastructure

» Improvements in the social infrastructure

I; II; I @), (ii); 1V (a), (b); V (@), (i), (iif)(a), (b), (c), (iv), (v), (vi) (a), (b), (vii), (viii) (a), (b), (ix), (x), (xi), (xii) (a), (b) , (xiii), (xiv) (a), (b), (x¥)

(@), (b), () (@), (b), (evi; VI ), (00 VIL& VI 416 Niotification, S.O. 3067(E) dated 01.12.2009 of the
Ministry of Environment and Forests, (Published in the Gazette of India, Extraordinary, Part-II, and
Section 3, Sub-section (ii), No. 2002] New Delhi, Tuesday, November 1, 2009; an amendment to EC
notification S.0.1533(E) dated 14.09.2006
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- Employment potential —skilled; semi-skilled and
unskilled
+ Other tangible benefits

9. Environmental Cost If recommended'at the Scaoping stage
Benefit Analysis '
10. EMP » Description of the administrative aspects of ensuring

that mitigative measures are implemented and their
effectiveniess monitored, after approval of the EIA

11 Summary & Conclusion . Overall justification for implementation of the project
(This will constitute the ,
summary of the EIA « Explanation of how, adverse effects have been
Report) mitigated
12. Disclosure of « The names of the Consultants engaged with their
Consultants engaged brief resume and nature of Consultancy rendered
APPENDIX Il A

(See paragraph 7)

CONTENTS OF SUMMARY ENVIRONMENTAL IMPACT ASSESSMENT

The Summary EIA shall be a'summary of the full EIA Report condensed to ten A-4
size pages at the maximum. It should necessarily cover in brief the following Chapters of the
full EIA Report: - :

1. Pr‘ojectDescription
-2. Description of the Environment
3. Anticipated Environmental impacts and mitigation measures
4. Environmental Monitoring Programme
5. Additional Studies
'6. Project Benefits

- 7. Environment Management Plan

& 15 00X ), (i); IV @) (b); V () i), (ii)(2), (b), (€), (iv)s (v)s (Vi) (2), (b, (vid), (vi) (@), (b), (ix)» (x), (xd)s (xii) (a), (b) , (xiii), (xiv) (a), (b), (xv)

(@), (b), xvi) (a), (b), (xvid; VI @), (0); VIL& VI 410 Notification, S.0. 3067(E) dated 01.12.2009 of the
Ministry of Environment and Forests, (Published in the Gazette of India, Extraordinary, Part-II, and
Section 3, Sub-section (ii), No. 2002] New Delhi, Tuesday, November 1, 2009; an amendment to EC
notification S.0.1533(E) dated 14.09.2006 :
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APPENDIX IV
(Seé paragraph 7)
PROCEDURE FOR CONDUCT OF PUBLIC HEARING

1.0  The Public Hearing shall be arranged in a systematlc time bound and

transparent manner ensuring widest possible public participation at the project site(s) or in |ts
close proximity District -wise, by the concerned State Pollution Control Board (SPCB) or the
Union Territory Pollution Control Committee (UTPCC). )

2.0 The Process:

2.1 The Applicant shall make a request through a simple letter to the Member

Secretary of the SPCB or Union Territory Pollution Control Committee, in whose

jurisdiction the project is located, to arrange the public hearing within the prescribed

statutory period. In case the project site is covering more than one District or State or Union
Territory, the public hearing is mandated in each District, State or Union Territory in which the
project is located and the applicant shall make separate requests to each concerned SPCB or
UTPCC for holding the public hearing as per this procedure.

2.2 The Applicant shall enclose with the letter of request, at least 10 hard copies

and an equivalent number of soft (electronic) copies of the draft EIA Report with the generic
structure given in Appendix il including the Summary Environment Impact Assessment

report in English and in the official languageof the state/local language, prepared strictly in
accordance with the Terms of )

Reference communicated after Scoping (Stage-2). Simultaneously the applicant shall arrange
to forward copies, one hard and one soft, of the above draft EIA Report along with the '
‘Summary EIA report to the following authorities or offices, within whose jurisdiction the project
will be located:

(a) District Magistrate/District collector/Deputy commissioner/s

(b) Zila Parishad or Municipal Corporation or Panchayats Union

(¢) District Industries Office

(d) Urban Local Bodies (ULBs) / PRIs Concerned / Development authorities.
(d) Concerned Regional Office of the Ministry of Environment and Forests

2.3 On receiving the draft Environmental Impact Assessment report, the abovementioned
authorities except the Régional Office of MoEF, shall arrange to widely publicize it within their
respective jurisdictions requesting the interested persons to send their comments to the
concerned regulatory authorities. They shall also make available the draft EJA Report for
inspection electronlcally or otherwise to the public during normal office hours {ill the Public
Hearing is over.

2.4 The SPCB or UTPCC concerned shall also make similar arrangements for
giving publicity about the project within the State/Union Territory and make available the
Summary of the draft Environmental Impact Assessment report (Appendix Il A) for

L 10 T @), (i0); IV (a), (b); V (i), i), (iii)(a), (b, (€), (iv)s (v), (vi) (@), (b), (vid), (i) (a)s (b), (ix), (x), (xi), (xi) (a), (b) , Cxiid), (xiv) (@), (b), (xv)

(@), (0), (xvi) (@), (), Govi); VI (@), (b); VIT& VIIL £ 410 Notification, S.0. 3067(E) dated 01.12.2009 of the
Ministry of Environment and Forests, (Published in the Gazette of India, Extraordinary, Part-II, and
Section 3, Sub-section (ii), No.2002] New Delhi, Tuesday, November 1, 2009; an amendment to EC
notification S.0.1533(E) dated 14.09.2006
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,inspéction in select offices or public libraries or any other suitable location etc. They shall also
additionally make available a copy of the draft Environmental Impact Assessment report to the
above five authorities/offices as given in para 2.2. '

3.0 Notice of Public Hearing:

3.1 The Member-Secretary of the concerned SPCB or UTPCC shall finalize the date,

time and exact venue for the conduct of public hearing within 7(seven) days of the date of
receipt of the draft Environmental Impact Assessment report from the project proponent, and
advertise the same in one major National Daily and one Regional vernacular Daily / Official
State Language. A minimum notice period of 30(thirty) days shall be provided to the public for
furnishing their responses; '

32  The advertisement shall also inform the public about the places or offices where

the public could access the draft Environmental Impact Assessment report and the Summary
Environmental Impact Assessment report before the public hearing. In places where the
newspapers do not reach, the Competent Authority should arrange to inform the local public
about the public hearing by other means such as by way of beating of drums as well as
advertisement / announcement on radio / television. .

3.3 No postponement of the date, time, venue of the public hearing shall be undertaken,
unless some untoward emergency situation occurs and then only on the recommendation of
the concerned District Magistrate/District collector/Deputy Commissioner, the postponement
shall be notified to the public through the same National and Regional vernacular dailies and
also prominently displayed at all the identified offices by the concerned SPCB or Union
Territory Pollution Control Committee;

34 In the above exceptional circumstances, fresh date, time and venue for the public
consultation shall be decided by the Member — Secretary of the concerned SPCB or UTPCC
only in consultation with the District Magistrate/District collector/Deputy Commissioner and
notified afresh as per procedure under 3.1 above.

40 Supervision and Presiding over the Hearing:

441  The District Magistrate/District collector/Deputy Commissioner or his or her
representative not below the rank of an Additional District Magistrate assisted by a
representative of SPCB or UTPCC, shall Supervise and preside over the entire public hearing
process. ’ _

5.0 Videography

51 The SPCB or UTPCC shall arrange to video film the entire proceedings. A copy

of the videotape or a CD shall be enclosed with the public hearing proceedings while
Forwarding it to the Regulatory Authority concerned.

6.0 Proceedings

8.1 The attendance of all those who are present at the venue shall be noted and
annexed with the final proceedings.

I 15 THI G), Gi); IV (a), (0); V @) (i), GGii)(a)s (B), (0), Gv), (¥), (¥i) (@), (b)s (vil), (Vi) (a), (b), (), (x), (xi), (xid) (2), (b) » (xii), (xiv) (a), (b), (xv)

@), (b), (xvi) (a)y (), Govid; VI @), (0); VILE VI (4410 Notification, S.0. 3067(E) dated 01.12.2009 of the

Ministry of Environment and Forests, (Published in the Gazette of India, Extraordinary, Part-II, and
Section 3, Sub-section (ii), No. 2002] New Delhi, Tuesday, November 1, 2009; an amendment to EC
notification S.0.1533(E) dated 14.09.2006 '
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6.2  There shall be no quorum required for attendance for starting the proceedings.

6.3  Arepresentative of the applicant shall initiate the proceedings with a presentation
on the project and the Summary EIA report.

6.4  Persons present at the venue shall be granted the opportunity to seek information or
clarifications on the project from the Applicant. The summary of the public

hearing proceedings accurately reflecting all the views and concerns expressed shall be
recorded by the representative of the SPCB or UTPCC and read over to the audience at the
end of the proceedings explaining the contents in the local/vernacular language and the
agreed minutes shall be signed by the District Magistrate/District collector/Deputy
Commissioner or his or her representative on the same day and forwarded to the
SPCB/UTPCC concerned.

6.5 A Statement of the issues raised by the public and the comments of the Applicant shall
also be prepared in the local language or the Official State language, as the case may be, and
in English and annexed to the proceedings:

6.6  The proceedings of the public hearing shall be conspicuously displayed at the

office of the Panchyats within whose jurisdiction the project is located, office of the
concerned Zila Parishad, District Magistrate/District collector/Deputy Commissioner, and the
SPCB or UTPCC . The SPCB or .

UTPCC shall also display the proceedings on its website for general information. Comments,

if any, on the proceedings which may be sent directly to the concerned regulatory authorities
and the applicant concerned.

7.0 Time period for completion of public hearing

7.1 The public hearing shall be completed within a period of 45 (forty five) days from

date of receipt of the request letter from the Applicant. Thereafter the SPCB or UTPCC
concerned shall sent the public hearing proceedings to the concerned regulatory authority
within 8(eight) days of the completion of the public hearing.Simultaneously, a copy will also be
provided to the project proponent.The applicant may also directly forward a copy of the
approved public hearing proceedings to the regulatory authority concerned along with the final
Environmental Impact Assessment report or supplementary report to the draft EIA report
prepared after the public hearing and public consultations incorporating the concerns
expressed in the public hearing along with action plan and financial allocation, item-wise, to
address those concerns.”.

7.2  Ifthe SPCB or UTPCC fails to hold the public hearing within the stipulated

45(forty five) days, the Central Government in Ministry of Environmient and Forests for
Category ‘A’ project or activity and the State Government or Union Territory Administration
for Category ‘B’ project or activity at the request of the SEIAA, shall engage any other
agency or authority to complete the process, as per procedure laid down in this notification.

APPENDIX -V

L 1 T @), (ii); IV (a), (b); V (3, (i), (iii)(a), (b, (c)s (v, (), (vi) (@), (b), (vid), (vii) (a), (B), (ix), (x), (xi), (xii) (a), (b) , (i), (xiv) (a), (b), (xv)

(@), (b), (xvi) (@), (), Cevi); VI (@), (B); VIL& VI ¢ ¢ Notification, S.0. 3067(E) dated 01.12.2009 of the
Ministry of Environment and Forests, (Published in the Gazette of India, Extraordinary, Part-II, and
Section 3, Sub-section (ii), No. 2002] New Delhi, Tuesday, November 1, 2009; an amendment to EC
notification S.0.1533(E) dated 14.09.2006
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(See paragraph 7)
PROCEDURE PRESCRIBED FOR APPRAISAL

1. The applicant shall apply to the concerned regulatory authority through a simple
communication enclosing the foliowing documents where public consultations are mandatory:

. _Final Environment Impact Assessment Report [20(twenty) hard copies and 1 (one) soft
copy)] ' o

. A copy of the video tape or CD of the public hearing proceedings

. A copy of final layout plan (20 copies)

. A copy of the project feasibility report (1 copy)

2. The Final EIA Report and the other relevant documents submitted by the applicant
shall be scrutinized in office within 30 days from the date of its receipt by the concerned
Regulatory Authority strictly with reference to the TOR and the inadequacies noted shall be
communicated electronically or otherwise in a singie set to the Members of the EAC /SEAC
enclosing a copy each of the Final EIA Report including the public hearing proceedings and
other public responses received along with a copy of Form -1or Form 1A and scheduled date
of the EAC /SEAC meeting for considering the proposal. '

3. Where a public consultation is not mandatory, the appraisal shall be made on the basis
of the prescribed application Form 1 and EIA report, in the case of all projects and activities
other than ltem 8 of the Schedule. In the case of ltem 8 of the Schedule, considering its
unique project cycle, the EAC or SEAC concerned shall appraise all Category B projects or
activities on the basis of Form 1, Form 1A and the conceptual plan and make
recommendations on the project regarding grant of environmental clearance or otherwise and
also stip’ul_ate the conditions for environmental clearance.”

4, Every application shall be placed before the EAC/SEAC and its appraisal completed
within 60 days of its receipt with requisite documents / details in the prescribed manner.

5. The applicant shall be informed at least 15 (fiteen) days prior to the scheduled date of
the EAC /SEAC meeting for considering the project proposal.

6. The minutes of the EAC /SEAC meeting shall be finalised within 5 working days of the
meeting and displayed on the website of the concerned regulatory authority. In case the
project or activity is recommended for grant of EC, then the minutes shall clearly list out the
specific environmental safeguards and conditions. In case the recommendations are for
rejection, the reasons for the same shall also be explicitly stated.

Note: The principal rules were published in the Gazette of India, Extraordinary, Part Ii, Section

3, Sub-section (ii) vide notification number S.0. 1533 (E), dated 14™ September, 2006
and amended vide S.0. 1737 (E), dated the 11" October, 2007.

APPENDIX VI

(See.paragraph 5)

I I; 10 @), Gii); IV (), (b); V @), €i), (iii)(a)s (B), (), (i¥), (v), (Vi) (@), (b), (vik), (Vi) (), (b), (ix), (x), (xi), (xi) (a), (b) , (xiii), (xiv) (a), (b), (xV)

(@), (), (xvi) (@), (&), (xvid; V(@) (B); VIL& VIIL £ th e Notification, S.O. 3067(E) dated 01.12.2009 of the

Ministry of Environment and Forests, (Published in the Gazette of India, Extraordinary, Part-II, and-

- Section 3, Sub-section (ii), No. 2002] New Delhi, Tuesday, November 1, 2009; an amendment to EC
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COMPOSITION OF THE SECTOR/ PROJECT SPECIFIC EXPERT APPRAISAL
COMMITTEE (EAC) FOR CATEGORY A PROJECTS AND THE STATE/UT LEVEL EXPERT
- APPRAISAL COMMITTEES (SEACs) FOR CATEGORY B PROJECTS TO BE
CONSTITUTED BY THE CENTRAL GOVERNMENT *

1. The Expert Appraisal Committees (EAC(s) and the State/UT Level Expert Appraisal
Committees (SEACs) shall consist of only professionais and experts fulﬂlllng the following
eligibility criteria:

Professional: The person should have at least (i) 5 years of formal University training in the
concerned discipline leading -to a MA/MSc Degree, or (ii) in case of Engineering
[Technology/Architecture disciplines, 4 years formal training in a professional training course
together with prescribed practical training in the field leading to a B.Tech/B.E./B.Arch. Degree,
~ or (ii) Other professional degree (e.g. Law) involving a total of § years of formal University
training and prescribed practical training, or (iv) Prescribed apprenticeship/article ship and
pass examinations conducted by the concerned professional association (e.g. Chartered
Accountancy ),or (v) a University degree , followed by 2'years of formal training in a University .
or Service Academy (e.g. MBA/IAS/IFS). In selecting the individual professionals, experience
gained by them in their respective fields will be taken note of.

Expert: A professional fulﬁlling the above eligibility criteria with at least 15 years of relevant
- experience in the field, or with an advanced degree (e.g. Ph.D.) in a concerned field and at
least 10 years of relevant experience.

Age: Below 70 years. However, in the event of the non-availability of /paucity of experts in a
given field, the maximum age of a member of the Expert Appraisal Commlttee may be allowed
up to 75 years

2. The Members of the EAC shall be Experts with the requisite expertise and experience
in the following fields /disciplines. In the event that persons fulfilling the criteria of “Experts” are
not available, Professionais in the same field with sufficient experience may be considered:

. Environment Quality Experts: Experts in measurement/monitoring, analysis and
interpretation of data in relation to environmental quality

. Sectoral Experts in Project Management: Experts in Project Management or
Management of Process/Operations/Facilities in the relevant sectors.

. Environmental Impact Assessment Process Experts: Experts in conducting and
carrying out Environmental Impact Assessments (EIAs) and preparation of Environmental
Management Plans (EMPs) and other Management plans and who have wide expertise and
knowledge of predictive techniques and tools used in the EIA process

. Risk Assessment Experts
. Life Science Experts in floral and faunal management
. Forestry and Wildlife Experts

I; IL; X @), (ii); TV (a), (b); V (i), Gi), Gi)(a)s (b), (€); (i), (v), (Vi) (a), (b), (vid), (viii) (a), (b), (ix), (x), (xi), (xii) (a), (b}, (xii), (xiv) (a), (b), (xv)

(@), (b), (xv) (@), (b), (xvi; VX (@), (0); VIN& VIL ¢ the Notification, S.O. 3067(E) dated 01.12.2009 of the
Ministry of Environment and Forests, (Published in the Gazette of India, Extraordinary, Part-II, and
Section 3, Sub-section (ii), No. 2002] New Delhi, Tuesday, November 1, 2009; an amendment to EC:
notification S.0.1533(E) dated 14.09.2006
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. Environmental Economics Expert with experience in project appraisal

3. The Membership of the EAC shall not exceed 15 (fifteen) regular Members. However
the Chairperson may co-opt an expert as a Member in a relevant field for a particular meeting
of the Committee.

4, The Chairperson shall be an outstanding and experienced environmental policy expert
or expert in management or public administration with wide experience in the relevant
development sector.

5. - The Chairperson shall nominate one of the Members as the Vice Chairperson who
shall

preside over the EAC in the absence of the Chairman /Chairperson. ‘

6. A representative of the Ministry of Environment and Forests shall assist the Committee
as its Secretary.

7. The maximum tenure of a Member, including Chairperson, shall be for 2 (two) terms of
3 (three) years each.

8. The Chairman / Members may not be removed prior to explry of the tenure without

cause and proper enquiry.
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MINISTRY OF ENVIRONMENT AND FORESTS ‘
" NOTIFICATION
New Delhi, the 28th February, 2014

S.0. 637(E).—In exercise of the powers conferred by section 23 of the Environment (Protection) Act, 1986 (29 of
1986), the Central Government hereby delegates the powers vested in it under section 5 of the said Act to all the State and
Union Territory Environment Impact Assessment Authorities (Hereinafter referred to as the said Authorities) constituted
by the Central Government under sub-section (3) of section 3 of Environment (Protection) Act, 1986, to issue show cause
notice to project proponents in case of violation of the conditions of the envioronment clearances issued by the said
Authorities to projects or activities within their jurisdiction .and to issue directions to the said project proponents for
keeping such environment clearances in abeyance or withdrawing them, if required, for violations, subject to the condition
that the'Céntral Government may revoke such delegations of powers or may itself invoke the provisions of section 5 of the
said Act, if iri the c_)pinidn of the Central Government such a Course of action is ‘necessary in the public interest.
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NOTIFICATION
New Delhi, the 28th February, 2014

S.0. 638(E).—In exercise of the powers conferred by clause (a) of section 19 of the Environmént (Protection)
Act, 1986 (29 of 1986), the Central Government hereby authorises the Authority or officer mentioned in column (2) of the

Table hereto for the purpose of the said section with the jurisdiction mentioned against each of them in column (3) of that
Table:

TABLE
S.No. Authority/Officer Jurisdiction
M ' @ ©)
L. State or Union Territory level Environment Impact Whole of State or Union Territory

Assessment Authority (SEIAA) constituted by the
Central Government under sub-section (3) of section
3 of the Environment (Protection) Act, 1986.

2. Any Director, Conservator of Forests or Additional Jurisdiction of the Regional Office as
Principal Chief Conservator of Forests Posted in decided by the Ministry of
any of the Regional Offices of the Ministry of Environment and Forests

Environment and Forests (MoEF).

[No.J-11013/2/2013-IA. ()]
AJAY TYAGI, Jt. Secy.

Q\ \/._/"
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F. No. 22:39/2020-1A.J1
: Government of India o
Ministry of Environment, Forest and Climate Change (}‘ ]

Impact Assessment Division
eikek sk

Indita ParyavaranBhawan
JorBagh Road, Aliganj
New Delhi - 110003
diriapolicy-moefcc@gov.in

Date: 14t February, 2022
-Office Memorandum

Subject: Guidelines for siting industries which are in close proximity with the
river - reg..

In light of various court directions about the criteria for siting of mdustnes,
which are in close proximity to a river, the requu‘ement for framing specific: criteria
with regards to smng_ of mdustnc:s has arisen.

2. The “Environmental guidelines for industries” of the Ministry with. regard to
siting of industries prescribes that industrial sites. shall maintain at least % km,
from flood plain or mod1fied flood plain affected by dam in the’ upstream or by ﬂood
¢ontrol systéms.

3. The Hon’ble National Green Tribunal whﬂe consnienng restoration measures
for Yamuna and Ganga rivers dealt with the isstie of flood plains vide judgment dated
13.01.9015 in. OA No. 6/2012 and O.A. No. 300/'7013 in the context of river
Yamuna, observed that, “it is necessary to call upon. the quthorities to demarcate the
ﬂoodplam. for the flood: of once in 25 years and to prohibit any kind. of development
activity-in the area:in guestion”.

4.  Further vide judgement dated 13.07.2017 in OA No. 200/ 2014, M C. Mehta vs.
Union of India & Ors. reported i in 2017 NGTR (3) PB1 inthe context of river Ganga,
it was observed that “till the demarcation of the floodplains and identification of
permissible and rion-, -permissible activities by the State Governirherit of this judgement,
we direct. that 100 meters from the edge of the river would be treated as. no
development/ construction zone in Segment-B of Phase:I (Haridwar to Unnao, Kanpurj”.

5: Based on the above, the aspect related to’ siting of industries was. deliberated
in the Ministry and suggestions/comments /observations were sought from different
Minisfries including Ministry of Jal Shakti (MoJS). Based on the inputs received, it
is hetreby directed that the following criteria for siting of industries in close proximity-
to rivers shall be followed:

“Industries shall not be located within the river flood plain. corresponding to
‘one in 25 years flood, as certified by concerned District Magistrate/ Executive
Engineer from state water resource Deptt. or any other officer authorised by
Stdte Gouvt. for this purpose.”

Page.1 of 2 .
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i. The activities undertaken under Namami Gange Programme like
construction/development / renovation of STPs, CETPs, RFDs, bathing ghats,
crematoria, toilets etc. for pollution abatement of river Ganga and its
tributaries are not prohibited. Further, any "developmental project” taken by
MoJS under the said program are also exempted from these guidelines.

ii. River Ganga (Rejuvenation, Protection and Management) Authorities Order
notified vide Notification no. S.0. 3187(E) dated 07.10.2016 which defines the
floodplain as such area of river Ganga and its tributaries which comes under
water on either side of it due to floods corresponding to its greatest flow or
with water on either side of it due‘to floods. corresponding to its greatest:-frown
or with a fleod or frequency once in hundred years, will prevail over any other
guideline. |

iii.  Further, in respect of regulatory activities in floodplain of the river Ganga and
its tributaries, prior approval of National Mission on Clean Ganga (NMCG) is
required to be taken by the concerned authorities/ departments/agencies
/persons. ; o

- iv.  As per the draft Flood Plain Zoning Bill, 2020 prepared by Central Water
Commission (CWC}, a Flood Plain Zoning Authon’iy? shall, on the basis of the
remote sensing/modeling results/ground survey, establish flood plain zones
of different frequencies. After its creation, guidelines/ decisions/orders of
Flood Plain Zoning Authority will prevail over above guidelines.

v.  Any other directions/judgments of Courts/Tribunals with regard to siting of
Industries in the proximity of rivers and/or demarcation of flood plain.

6.  This above criterion is subjected to following conditions:

7. The siting criteria prescribed in "Environmental guidelines. for industries” in
respect of flood plains of the riverine systems shall get modified to this extent.

8. This is.issued with the approval of the competent authority.

i

(A K Agrawal)

Director
To
1. Chairman of all the Expert Appraisal Committees
2. Chairperson/Member Secretaries of all the SEIAAs/SEACs
3. Chairperson of all State/UT Pollution Control Boards -and Pollution Control
Committees
Copy for information to g & \
1.. PS to Hon'ble Minister for Environment, Forest and Climate Chan(g\g <
2. PS to Hon’ble MoS (EF&CC) ©r. 5. Sman,
: g et & /scientjst D
3. PPS to Secretary (EF‘&_QC) MWiﬂ-DfEr;v:;mqeam mmest@mﬁcr D
4. PPS to AS (TK) / AS(RS)/ AS (NPG)/JS (SKB) AR il
5. Website MoEF&CC/Guard file Govt. of India, New Deini
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The Bio-Medical Waste Management Rules, 2016

v
MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE /}—S
NOTIFICATION
New Delhi, the 28th March, 2016

G.S.R. 343(E).—Whereas the Bio-Medical Waste (Management and Handling) Rules,
1998 was published vide notification number S.0. 630 (E) dated the 20% July, 1998, by the
Government of India in the erstwhile Ministry of Environment and Forests, provided a regulatory
frame work for management of bio-medical waste generated in the country;

And whereas, to implement these rules more effectively and to improve the collection,
segregation, processing, treatment and disposal of these bio-medical wastes in an environmentally
sound management thereby, reducing the bio- medical waste generation and its impact on the
environment, the Central Government reviewed the existing rules;

And whereas, in exercise of the powers conferred by sections 6, 8 and 25 of the
Environment (Protection) Act, 1986 (29 of 1986), the Central Government published the draft rules
in the Gazette vide number G.S.R. 450 (E), dated the 3 June, 2015 inviting objections or
suggestions from the public within sixty days from the date on which copies of the Gazette
containing the said notification were made available to the public;

And whereas, the copies of the Gazette containing the said draft rules were made available
to the public on the 3™ June, 2015;

And whereas, the objections or comments received within the specified period from the
public in respect of the said draft rules have been duly considered by the Central Government;

Now, therefore, in exercise of the powers conferred by section 6, 8 and 25 of the
Environment (Protection) Act, 1986 (29 of 1986), and in supersession of the Bio-Medical Waste
(Management and Handling) Rules, 1998, except as respects things done or omitted to be done
before such suppression, the Central Government hereby makes the following rules, namely: -

1.Short title and commencement. -(1) these rules may be called the Bio-Medical Waste
Management Rules, 2016.

(2) They shall come into force on the date of their publication in the Official Gazette.

2. Application. -

€8] These rules shall apply to all persons who generate, collect, receive, store, transport, treat,
dispose, or handle bio medical waste in any form including hospitals, nursing homes, clinics,
dispensaries, veterinary institutions, animal houses, pathological laboratories, blood banks, ayush
hospitals, clinical establishments, research or educational institutions, health camps, medical or
surgical camps, vaccination camps, blood donation camps, first aid rooms of schools, forensic
laboratories and research labs.

2 These rules shall not apply to, -

(a) radioactive wastes as covered under the provisions of the Atomic Energy Act, 1962(33
of 1962) and the rules made there under;

(b)  hazardous chemicals covered under the Manufacture, Storage and Import of
Hazardous Chemicals Rules, 1989 made under the Act;

(c)  solid wastes covered under the ![Solid Waste Management Rules, 2016] made under
the Act;

(d) the lead acid batteries covered under the Batteries (Management and Handling) Rules,

1 Substituted vide G.S.R.234 (E) dated 16™ March, 2018.
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2001 made under the Act;

(e) hazardous wastes covered under the 1[I-Iazardoixs and Other Wastes (Management and
Transboundary Movement) Rules, 2016] made under the Act;

()  waste covered under the 2[E-Waste (Management) Rules, 2016] made under the Act;
and .

(g) hazardous microorganisms, genetically engineered microorganisms and cells covered
under the Manufacture, Use, Import, Export and Storage of Hazardous
Microorganisms, Genetically Engineered Microorganisms or Cells Rules, 1989 made
under the Act. :

3. Definitions. -In these rules, unless the context otherwise requires, -

(a) "Act" means the Environment (Protection) Act, 1986 (29 0f1986);

(b) "animal house" means a place where animals are reared or kept for the purpose of experiments
or testing;

(c) "authorisation" means permission granted by the prescribed authority for the generation,
collection, reception, storage, transportation, treatment, processing, disposal or any other
form of handling of bio-medical waste in accordance with these rules and guidelines issued
by the Central Government or Central Pollution Control Board as the case may be;

(d)  "authorised person" means an occupier or operator authorised by the prescribed authority to
generate, collect, receive, store, transport, treat, process, dispose or handle bio-medical waste
in accordance with these rules and the guidelines issued by the Central Government or the
Central Pollution Control Board, as the case may be;

(e) "biological" means any preparation made from-organisms or micro-organisms or product of
metabolism and biochemical reactions intended for use in the diagnosis, immunization or the
treatment of human beings or animals or in research activities pertaining there to;

() "bio-medical waste" means any waste, which is generated during the diagnosis, treatment or
immunisation of human beings or animals or research activities pertaining thereto or in the
production or testing of biological or in health camps, including the categories mentioned in
Schedule I appended to these rules; ' :

(g) "bio-medical waste treatment and disposal facility" means any facility wherein treatment,
disposal of bio-medical waste or processes incidental to such treatment and disposal is carried out,
and includes common bio-medical waste treatment facilities;

(h) “Form” means the Form appended to these rules;

(i) “handling” in relation to bio-medical waste includes the generation, sorting, segregation,
collection, use, storage, packaging, loading, transportation, unloading, processing, treatment,
destruction, conversion, or offering for sale, transfer, disposal of such waste;

() “health care facility” means a place where diagnosis, treatment or immunization of human
beings or animals is provided irrespective of type and size of health treatment system, and
research activity pertaining thereto;

(k) “major accident” means accident occurring while handling of bio-medical waste having
potential to affect large masses of public and includes toppling of the truck carrying bio-
medical waste, accidental release of bio-medical waste in any water body but exclude
accidents like needle prick injuries, mercury spills; :

() “management” includes all steps required to ensure that bio- medical waste is managed in
such a manner as to protect health and environment against any adverse effects due to
handling of such waste;

(m) "occupier” means a person having administrative contro] over the institution and the premises

’

! Substituted vide G.S.R.234 (E) dated 16th March, 2018.
2 Substituted vide G.S.R.234 (E) dated 16th March, 2013.
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generating bio- medical waste, which includes a hospital, nursing home, clinic, dispensary,
veterinary institution, animal house, pathological laboratory, blood bank, health care facility
and clinical establishment, irrespective of their system of medicine and by whatever name
they are called;

(n) "operator of a common bio-medical waste treatment facility" means a person who owns or
controls a Common Bio-medical Waste Treatment Facility (CBMWTF) for the collection,

reception, storage, transport, treatment, disposal or any other form of handling of bic-medical
waste;

(o) “prescribed authority” means the State Pollution Control Board in respect of a State and
Pollution Control Committees in respect of an Union territory;

(p) "Schedule" means the Schedule appended to these rules.

4.Duties of the Occupier. -It shall be the duty of every occupier to-

(a)  Take all necessary steps to ensure that bio-medical waste is handled without any adverse effect
to human health and the environment and in accordance with these rules;

(b)  make a provision within the premises for a safe, ventilated and secured location for storage of
segregated biomedical waste in colored bags or containers in the manner as specified in Schedule
I, to ensure that there shall be no secondary handling, pilferage of recyclables or inadvertent
scattering or spillage by animals and the bio-medical waste from such place or premises shall be
directly transported in the manner as prescribed in these rules to the common bio-medical waste
treatment facility or for the appropriate treatment and disposal, as the case may be, in the manner
as prescribed in Schedule I; :

(c)  pre-treat the laboratory waste, microbiological waste, blood samples and blood bags through
disinfection or sterilisation on-site in the manner as prescribed by the World Health Organisation
(WHO) I[, guidelines on Safe management of wastes from health care activities and WHO Blue
Book, 2014 and then sent to the Common bio-medical waste treatment facility for final disposal];

(d)  2[phase out use of chlorinated plastic bags (excluding blood bags) and gloves by the 27th March,
201914

*[Explanation. - For removal of doubts, it is hereby clarified that the expression “Chlorinated
plastic bags” shall not include urine bags, effluent bags, abdominal bags and chest drainage bags.]

(¢)  dispose of solid waste other than bio-medical waste in accordance with the provisions of
respective waste management rules made under the relevant laws and amended from time to
time;

(§  not to give treated bio-medical waste with municipal solid waste;

(&) provide training to all its health care workers and others, involved in handling of bio medical
waste at the time of induction and thereafter at least once every year and the details of training
programmes conducted, number of personnel trained and number of personnel not undergone
any training shall be provided in the Annual Report;

(h)  immunise all its health care workers and others, involved in handling of bio-medical waste for
protection against diseases including Hepatitis B and Tetanus that are likely to be transmitted by
handling of bio-medical waste, in the manner as prescribed in the National Immunisation Policy
or the guidelines of the Ministry of Health and Family Welfare issued from time to time;

® establish a Bar- Code System for bags or containers containing bio-medical waste to be sent out

L Substituted vide G.S.R 234 (E) dated 16" March, 2018.
2 Substituted vide G.S.R.234 (E) dated 16™ March, 2018.
3 Substituted vide G.S.R 260 (E) dated 10% May, 2019,
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of the premises or ‘[for the further treatment and disposal in accordance with the guidelines
issued by the Central Pollution Control Board by 27% March, 2019];

o

()] ensure segregation of liquid chemical waste at source and ensure pre-treatment or neutralisation
prior to mixing with other effluent generated from health care facilities;

(k)  ensure treatment and disposal of liquid waste in accordance with the Water (Prevention and
Control of Pollution) Act, 1974 (6 of 1974);

1)) ensure occupational safety of all its health care workers and others involved in handling of bio-
medical waste by providing appropriate and adequate personal protective equipments;

(m) conduct health check up at the time of induction and at least once in a year for all its health care
workers and others involved in handling of bio- medical waste and maintain the records for the
same; '

()  ?in case of all bedded health care units, maintain and update on day to day basis the bio-medical
waste management register and display the monthly record on its website according to the bio-
" medical waste generated in terms of category and colour coding as specified in Schedule I]

(0) report major accidents including accidents caused by fire hazards, blasts during handling of bio-
medical waste and the remedial action taken and the records relevant thereto, (including nil
report) in Form I to the prescribed authority and also along with the annual report;

()  ’[in case of all bedded health care facilities (ahy number of beds), make available the annual
- reporton its web-site within a period of two years from the date of publication of the Bio-Medical
Waste Management (Amendment) Rules, 2018];

()  inform the prescribed authority immediately in case the operator of a facility does not collect the
bio-medical waste within the intended time or as per the agreed time;

() establish a system to review and monitor the activities related to bio-medical waste management,
either through an existing committee or by forming a new committee and the Committee shall
meet once in every six months and the record of the minutes of the meetings of this- committee
shall be submitted along with the annual report to the prescribed authority and the healthcare
establishments having less than thirty beds shall designate. a qualified person to review and
monitor the activities relating to bio-medical waste management within that establishment and
submit the annual report;

()  maintain all record for operation of incineration, hydro or autoclaving etc., for a period of five
years; '

® existing incinerators to achieve the standards for treatment and disposal of bio-medical waste as
specified in Schedule II for retention time in secondary chamber and Dioxin arid Furans within
two years from the date of this notification.

5. Duties of the operator of a common bio-medical waste freatment and disposal facility. -It
shall be the duty of every operator to-

(a) take all necessary steps to ensure that the bio-medical waste collected from the occupier is

' transported, "handled, stored, treated and disposed of, without any adverse effect to the
human health and the environment, in accordance with these rules and guidelines issued by
the Central Government or, as the case may be, the central pollution control board from time
totime;

(b) ensure timely collection of bio-medical waste from the occupier as prescribed under these

1 Substituted vide G.S.R.234 (E) dated 16" March, 2018.
2 Substituted vide G.S.R 129 (E) dated 19* February, 2019
3 Substituted vide G.S.R.234 (E) dated 16* March, 2018.
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(c) establish bar coding and global positioning system for handling of bio- medical waste ![in
accordance with the guidelines issued by the Central Pollution Control Board by 27% March,
2019];

(d) inform the prescribed authority immediately regarding the occupiers which are not handing
over the segregated bio-medical waste in accordance with these rules;

(e) provide training for all its workers involved in handling of bio-medical waste at the time of
induction and at least once a year thereafter;

(f)  assist the occupier in training conducted by them for bio-medical waste management;

(2) undertake appropriate medical examination at the time of induction and atleast once in a year
and immunize all its workers involved in handling of bio-medical waste for protection against
diseases, including Hepatitis B and Tetanus, that are likely to be transmitted while handling
bio-medipal waste and maintain the records for the same;

(h)  ensure occupational safety of all its workers involved in handling of bio-medical waste by
providing appropriate and adequate personal protective equipment;

()  report major accidents including accidents caused by fire hazards, blasts during handling of
bio-medical waste and the remedial action taken and the records relevant thereto, (including
nil report) in Form I to the prescribed authority and also along with the annual report;

(i) maintain a log book for each of its treatment equipment according to weight of batch;
categories of waste treated; time, date and duration of treatment cycle and total hours of
operation;

(k) allow occupier, who are giving waste for treatment to the operator, to 'see whether the
treatment is carried out as per the rules;

()  shall display details of authorisation, treatment, annual report etc. on its web-site;

(m) after ensuring treatment by autoclaving or microwaving followed by mutilation or shredding,
whichever is applicable, the recyclables from the treated bio-medical wastes such as plastics
and glass, shall be given to recyclers having valid consent or authorization or registration
from the respective State Pollution Control Board or Pollution Control Committee;

(n) supply non-chlorinated plastic coloured bags to the occupier on chargeable basis, if required;

(o) common bio-medical waste treatment facility shall ensure collection of biomedical waste on
holidays also;

(p) maintain all record for operation of incineration, hydro or autoclaving for a period of five
years; and

(1) upgrade existing incinerators to achieve the standards for retention time in secondary
chamber and Dioxin and Furans within two years from the date of this notification.

6. Duties of authorities. -The Authority specified in column (2) of Schedule-III shall perform the
duties as specified in column (3) thereof in accordance with the provisions of these rules.

7. Treatment and disposal. - (1) Bio-medical waste shall be treated and disposed of in accordance
with Schedule I, and in compliance with the standards provided in Schedule-II by the healthcare
facilities and common bio-medical waste treatment facility.

1 Substituted vide G.S.R.234 (E) dated 16" March, 2018.
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@ Occupier shall hand over segregated waste as per the Schedule-I to common bio-medical
waste treatment facility for treatment, processing and final disposal:

Provided that the lab and highly infectious bio-medical waste generated shall be pre-treated
by equipment like autoclave or microwave.

3) No occupier shall establish on-site treatment and disposal facility, if a service of common
bio-medical waste treatment facility is available at a distance of seventy-five kilometer.

)] In cases where service of the common bio-medical waste treatment facility is not available, the
Occupiers shall set up requisite biomedical waste treatment equipment like incinerator, autoclave or
microwave, shredder prior to commencement of its operation, as per the authorization given by the
prescribed authority. '

(5) Any person including an occupier or operator of a common biomedical waste treatment
facility, intending to use new technologies for treatment of biomedical waste other than those listed in
Schedule I shall request the Central Government for laying down the standards or operating parameters.

(6) On receipt of a request referred to in sub-rule (5 ),' the Central Government may determine the
standards and operating parameters for new technology which may be published in Gazette by the
Central Government.

)] Every operator of common bio-medical waste treatment facility shall set up requisite
biomedical waste treatment equipments like incinerator, autoclave or microwave, shredder and effluent
treatment plant as a part of treatment, prior to commencement of its operation.

8) Every occupier shall {phase out use of chlorinated plastic bags] within two years from the date

of publication of these rules and after two years from such publication of these rules, the chlorinated -

plastic bags shall not be used for storing and transporting of bio-medical waste and the occupier or
operator of a common bio-medical waste treatment " facility shall not dispose of such plastics by
incineration and the bags used for storing and transporting biomedical waste shall be in compliance
with the Bureau of Indian Standards. Till the Standards are published, the carry bags shall be as per
I[the Plastic Waste Management Rules, 2016]. :

) After ensuring treatment by autoclaving or microwaving followed by mutilation or shredding,
whichever is applicable, the recyclables from the treated bio-medical wastes such as plastics and glass
shall be given to such recyclers having valid authorisation or registration from the respective prescribed
authority. ‘

(10)  The Occupier or Operator of a common bio-medical waste treatment facility shall maintain a
record of recyclable wastes referred to in sub-rule (9) which are auctioned or sold and the same shall
be submitted to the prescribed authority as part of its annual report. The record shall be open for
inspection by the prescribed authorities.

(11)  The handling and disposal of all the mercury waste and lead waste shall be in accordance with
the respective rules and regulations.

8. Segregation, packaging, transportation and storage. -(1) Non treated bio-medical waste shall be
mixed with other wastes. i

(2)  The bio-medical waste shall be segregated into containers or bags at the point of generation in
accordance with Schedule I prior to its storage, transportation, treatment and disposal.

(3)  The containers or bags referred to in sub-rule (2) shall be labeled as specified in Schedule IV. '

(4)  Barcode and global positioning system shall be added by the Occuﬁier and common bio-medical
waste treatment facility in one year time.

1 Substituted vide G.S.R234 (E) dated 16® March, 2018.
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(5)  The operator of common bio-medical waste treatment facility shall transport the bio-medical
waste from the premises of an occupier to any off-site bio-medical waste treatment facility only in the
vehicles having label as provided in part ‘A’ of the Schedule IV along with necessary 1nformat10n as
specified in part ‘B’ of the Schedule IV.

(6)  The vehicles used for transportation of bio-medical waste shall comply with the conditions if
any stipulated by the State Pollution Control Board or Pollution Control Committee in addition to the
requirement contained in the Motor Vehicles Act, 1988 (59 of 1988), if any or the rules made there
under for transportation of such infectious waste.

@) Untreated human anatomical waste, animal anatomical waste, soiled waste and, biotechnology
waste shall not be stored beyond a period of forty —eight hours:

Providedthatincaseforanyreasonitbecomesnecessarytostoresuchwastebeyondsuch
a period, the occupier shall take appropriate measures to ensure that the waste does not
adversely affect human health and the environment and inform the prescribed authority
along with the reasons for doing so.

(8)  Microbiology waste and all other clinical laboratory waste shall be pre-treated by sterilisation to
Log 6 or disinfection to Log 4, as per the World Health Organisation guidelines before packing and
sending to the common bio-medical waste treatment facility.

9.Prescribed authority. -(1) The prescribed authority for implementation of the provisions of
these rules shall be the State Pollution Control Boards in respect of States and Pollution Control
Committees in respect of Union territories.

(2)  The prescribed authority for enforcement of the provisions of these rules in respect of all

health care establishments including hospitals, nursing homes, clinics, dispensaries, veterinary

institutions, animal houses, pathological laboratories and blood banks of the Armed Forces under

the Ministry of Defence shall be the Director General, Armed Forces Medical Services, who shall
. function under the supervision and control of the Ministry of Defence.

(3)  The prescribed authorities shall comply with the responsibilities as stipulated in Schedule
IIT of these rules.

10.Procedure for authorisation.-Every occupier or operator handling bio-medical waste,
irrespective of the quantity shall make an application in Form II to the prescribed authority i.e.
State Pollution Control Board and Pollution Control Committee, as the case may be, for grant of
authorisation and the prescribed authority shall grant the provisional authorisation in Form III and
the validity of such authorisation for bedded health care facility and operator of a common facility
shall be synchronised with the validity of the consents.

(1)  The authorisation shall be one time for non-bedded occupiers and the authorisation in such
cases shall be deemed to have been granted, if not objected by the prescribed authority within a
period of ninety days from the date of receipt of duly completed application along with such
necessary documents.

(2) In case of refusal of renewal, cancellation or suspension of the authorisation by the
prescrxbed authority, the reasons shall be recorded in writing:

Provided that the prescribed authority shall give an opportunity of being heard to the
applicant before such refusal of the authorisation.

(3)  Every application for authorisation shall be disposed of by the prescribed authority within
a period of ninety days from the date of receipt of duly completed application along with such

necessary documents, failing which it shall be deemed that the authorisation is granted under these
rules.

(4)  Incase of any change in the bio-medical waste generation, handling, treatment and disposal
for which authorisation was earlier granted, the occupier or operator shall intimate to the prescribed
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authority about the change or variation in the activity and shall submit a fresh application in Form
II for modification of the conditions of authorisation,

11.  Advisory Committee. -(1) Every State Government or Union territory Administration shall
constitute an Advisory Committee for the respective State or Union territory under the
chairmanship of the respective health secretary to oversee the implementation of the rules in the
respective state and to advice any improvements and the Advisory Committee shall include
representatives from the Departments of Health, Environment, Urban Development, Animal
Husbandry and Veterinary Sciences of that State Government or Union territory Administration,
State Pollution Control Board or Pollution Control Committee, urban local bodies or local bodies
or Municipal Corporation, representatives from Indian Medical Association, common bio-medical
waste treatment facility and non-governmental organization

(2)  Notwithstanding anything contained in sub-rule (1), the Ministry of Defence shall constitute
the Advisory Committee (Defence) under the chairmanship of Director General of Health Services
of Armed Forces consisting of representatives from the Ministry of Defence, Ministry of
Environment, Forest and Climate Change, Central Pollution Control Board, Ministry of Health and
Family Welfare, Armed Forces Medical College or Command Hospital. ’

(3) The Advisory Committee constituted under sub-rule (1) and (2) shall meet at least once in
six months and review all matters related to implementation of the provisions of these rules in the
State and Armed Forces Health Care Facilities, as the case may be.

(4) The Ministry of Health and Defence may co-opt representatives from the other
Governmental and non- governmental organisations having expertise in the field of bio-medical
waste management.

12. Monitoring of implementation of the rules in health care facilities. -(1) The Ministry of
Environment, Forest and Climate Change shall review the implementation of the rules in the
country once in a year through the State Health Secretaries and Chairmen or Member Secretary of
State Pollution Control Boards and Central Pollution Control Board and the Ministry may also
invite experts in the field of bio-medical waste management, if required.

(2) The Central Pollution Control Board shall monitor the implementation of these rules in
respect of all the Armed Forces health care establishments under the Ministry of Defence.

(3)  The Central Pollution Control Board along with one or more representatives of the Advisory
Committee constituted under sub-rule (2) of rule 11; may inspect any Armed Forces health care
establishments after prior intimation to the Director General Armed Forces Medical Services.

(4) Every State Government or Union territory Administration shall constitute District Level
Monitoring Committee in the districts under the chairmanship of District Collector or District
Magistrate or Deputy Commissioner or Additional District Magistrate to monitor the compliance
of the provisions of these rules in the health care facilities generating bio-medical waste and in the
common bio-medical waste treatment and disposal facilities, where the bio-medical waste is
treated and disposed of.

(5) The District Level Monitoring Committee constituted under sub-rule (4) shall submit its
report once in six months to the State Advisory Committee and a copy thereof shall also be
forwarded to State Pollution Control Board or Pollution Control Committee concerned for taking
further necessary action.

(6) The District Level Monitoring Committee shall comprise of District Medical Officer or
District Health Officer, representatives from State Pollution Control Board or Pollution Control
Committee, Public Health Engineering Department, local bodies or municipal corporation, Indian
Medical Association, common bio-medical waste treatment facility and registered non-
governmental organisations working in the field of bio-medical waste management and the
Committee may co-opt other members and experts, if necessary and the District Medical Officer
shall be the Member Secretary of this Committee.

8>
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13.  Annual Report. -(1) Every occupier or operator of common bic-medical waste treatment
facility shall submit an annual report to the prescribed authority in Form-IV, on or before the 30t
June of every year.

(2)  The prescribed authority shall compile, review and analyse the information received and
send this information to the ![Central Pollution Control Board in Form IVA before] the 31% July
of every year.

(3) The Central Pollution Control Board shall compile, review and analyse the information
received and send this information, along with its comments or suggestions or observations to the
Ministry of Environment, Forest and Climate Change on or before 31st August every year.

(4) The Annual Reports shall also be available online on the websites of Occupiers, State
Pollution Control Boards and Central Pollution Control Board.

14. Maintenance of records. -(1)  Every authorised person shall maintain records related to
the generation, collection, reception, storage, transportation, treatment, disposal or any other form
of handling of bio-medical waste, for a period of five years, in accordance with these rules and
guidelines issued by the. Central Government or the Central Pollution Control Board or the
prescribed authority as the case maybe.

(2)  Allrecords shall be subject to inspection and verification by the prescribed authority or the
Ministry of Environment, Forest and Climate Change at any time.

15.  Accident Reporting. -(1) In case of any major accident at any institution or facility or any
other site while handling bio-medical waste, the authorised person shall intimate immediately to
the prescribed authority about such accident and forward a report within twenty-four hours in
writing regarding the remedial steps taken in Form I.

(2)  Information regarding all other accidents and remedial steps taken shall be provided in the
annual report in accordance with rule 13 by the occupier.

16.  Appeal. -(1) Any person aggrieved by an order made by the prescribed authority under
these rules may, within a period of thirty days from the date on which the order is communicated
to him, prefer an appeal in Form-V to the Secretary (Environment) of the State Government or
Union territory administration.

(2)  Any person aggrieved by an order of the Director General Armed Forces Medical Services
under these rules may, within thirty days from the date on which the order is communicated to him,
prefer an appeal in Form V to the Secretary, Ministry of Environment, Forest and Climate Change.

(3)  The authority referred to in sub-para (1) and (2) as the case may be, may entertain the appeal
after the expiry of the said period of thirty days, if it is satisfied that the appellant was prevented
by sufficient cause from filing the appeal in time.

(4)  The appeal shall be disposed of within a period of ninety days from the date of its filing.

17.  Site for common bio-medical waste treatment and disposal facility. -(1) Without
prejudice to rule 5 of these rules, the department in the business allocation of land assignment shall
be responsible for providing suitable site for setting up of common biomedical waste treatment and
disposal facility in the State Government or Union territory Administration.

(2) The selection of site for setting up of such facility shall be made in consultation with the
prescribed authority, other stakeholders and in accordance with guidelines published by the
Ministry of Environment, Forest and Climate Change or Central Pollution Control Board.

18.  Liability of the occupier, operator of a facility. - (1) The occupier or an operator of a
common bio-medical waste treatment facility shall be liable for all the damages caused to the

! Substituted vide G.S.R. 234(E) dated 16" March, 2018
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environment or the public due to improper handling of bio- medical wastes.

(2)  The occupier or operator of common bio-medical waste treatment facility shall be liable for
action under section 5 and section 15 of the Act, in case of any violation. ’
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SCHEDULE I
[See rules 3 (), 4(b), 7(1), 7(2), 7(5), 7 (6) and 8(2)]

Part-1

£<

Biomedical wastes categories and their segregation, collection, treatment, processing and disposal options

Medicines: Pharmaceutical waste
like antibiotics, cytotoxic drugs
including all items contaminated
with

cytotoxic drugs along with glass
or plastic ampoules, vials etc.

non-chlorinated
plastic bags or
containers

Type of Bag .
Category Type of Waste or Container to Treatment ?nd Disposal
options
be used
@ 2 &) @

Yellow (a) Human Anatomical Yellowcoloured | Incineration or Plasma
Waste: non-chlorinated Pyrolysis or deep burial*
Human tissues, organs, body parts | plastic bags
and fetus below the viability
period (as per the Medical
Termination of Pregnancy Act
1971,
amended from time to
time).

(b) Animal Anatomical

Waste: :

Experimental  animal

carcasses, body parts, organs,

tissues, including the waste

generated from

animals used in experiments or

testing in veterinary hospitals or

colleges or animal houses.

(c) Soiled Waste: Incineration or Plasma

Items contaminated with blood, Pyrolysis or deep burial*

body fluids like dressings, plaster In absence of above

casts, cotton swabs and bags facilities, autoclaving or

containing residual or discarded micro-waving/

blood and blood components. hydroclaving followed by
shredding or mutilation or
combination of
sterilization and
shredding. Treated waste
to be sent for energy
recovery.

| (d) Expired or Discarded | Yellowcoloured | Expired cytotoxic drugs

and items contaminated
with cytotoxic drugs to be
returned back to the
manufacturer or supplier
for incineration at
temperature >1200 °C or
to common bio-medical
waste treatment facility or

hazardous waste
treatment, storage and
disposal  facility  for

incineration at >1200 °C
Or Encapsulation or
Plasma Pyrolysis at
>1200 ©C. All other
discarded medicines shall
be either sent back to
manufacturer or disposed
by incineration.
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(e) Chemical Waste: Yellow coloured | Disposed of by

Chemicals used in production of | containers  or | incineration or Plasma

biological and used or discarded non- Pyrolysis or

disinfectants. chlorinated Encapsulation in

: plastic bags hazardous waste

treatment, storage and
disposal facility.

(f) Chemical Liquid Separate After resource recovery,

Waste: collection the chemical liquid

Liquid waste generated due to-

use of chemicals in production
of biological and wused or
discarded disinfectants,
Silver X-ray film developing
liquid, discarded  Formalin,
infected secretions, aspirated
body fluids, liquid from
Laboratories and floor
washings,  cleaning,  house-
keeping and disinfecting activities
efc.

system leading
to

effluent
treatment
system

waste shall be pre-treated
before mixing with other
wastewater. The
combined discharge

shall conform to the
discharge norms given in
Schedule- II1.

(g) Discarded linen, mattresses,

) beddings contaminated
with blood or body fluid ![routine
mask and gown].

Non-chlorinated
yellow plastic
bags or suitable
packing material

Non- chlorinated
chemical disinfection
followed by incineration
or Plazma Pyrolysis or for

energy recovery.

In absence of above
facilities, shredding or
mutilation or combination
of  sterilization  and
shredding. Treated waste
to be sent for energy
recovery or incineration or
Plazma Pyrolysis.

111

(h) Microbiology,
Biotechnology and other clinical
laboratory waste:

Blood bags, Laboratory cultures,
stocks or specimens of micro-
organisms, live or attenuated
vaccines, human and animal
cell cultures used in research,
industrial laboratories,
production of biological, residual
toxins, dishes and devices used
for cultures.

2[Autoclave or
Microwave or
Hydroclave
safe plastic
bags or
containers]

Pre-treat to sterilize with
non-chlorinated chemicals
on-site  “[as per World
Health Organisation
guidelines on Safe
management of wastes
from health care activities
and WHO Blue Book,
2014 and thereafter sent for
incineration]

Inserted vide GSR 234(E) dated 16™ March, 2018
2 Substituted vide GSR 234(E) dated 16® March, 2018
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Red Contaminated Waste | Red coloured | Autoclaving or micro-
(Recyclable) non- waving/ hydroclaving
(a) Wastes generated from | chlorinated followed by shredding or
disposable items such as tubing, | plastic bags or | mutilation or combination
bottles, intravenous tubes and | containers of sterilization and
sets, catheters, urine bags, shredding. Treated waste
syringes (without needles and to be sent to registered or
fixed needle syringes) and authorized recyclers or for
vaccutainers with their needles energy recovery or plastics
cut) and gloves. to diesel or fuel oil or for

road making, whichever is
possible. Plastic waste
should not be sent to
landfill sites.

White Waste  sharps  including | Puncture proof, | Autoclaving or Dry Heat

(Translucent) | Metals: . Leak proof, | Sterilization followed by
Needles, syringes with fixed | tamper  proof | shredding or mutilation or
needles, needles from needle tip | containers encapsulation in metal
cutter or burner, scalpels, blades, container or cement
or any other contaminated sharp concrete; combination of
object that may cause puncture shredding cum -
and cuts. This includes both autoclaving; and sent for
used, discarded and final disposal to iron
contaminated metal sharps foundries (having consent

to operate from the State
Pollution Control Boards
or Pollution Control
Committees) or sanitary
landfill or designated
concrete waste sharp pit.

Blue (a) Glassware: ![Puncture proof | Disinfection (by soaking
Broken or discarded and | and leak proof | the washed glass waste
contaminated glass including | boxes or | after cleaning with
medicine vials and ampoules | containers with | detergent and Sodium
except those contaminated with | blue colored | Hypochlorite treatment) or
cytotoxic wastes. marking] through autoclaving or
(b) Metallic Body | *[Puncture proof | microwaving or.
Implants and - leak proof | hydroclaving and then sent

boxes or | forrecycling.
containers with

blue colored

marking]

*Disposal by deep burial is permitted only in rural or remote areas where there is no access
to common bio- medical waste treatment facility. This will be carried out with prior approval
from the prescribed authority and as per the Standards specified in 3[Schedule-II]. The deep

burial facility shall be located as per the provisions and guidelines issued by Central Pollution
Control Board from time to time.

1 Substituted vide GSR 234(E) dated 16% March, 2018
2 Substituted vide G.S.R. 234(E) dated 16* March, 2018
3 Substituted the word and figure “Schedule-II"” for the word and figure “Schedule-III” vide G.S.R. 234(E) dated 16™ March, 2018
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(1)  All plastic bags shall be as per BIS standards as and when published, till then the prevailing
Plastic Waste Management Rules shall be applicable.

(2) Chemical treatment using at least 1[1% to 2%] Sodium Hypochlorite having 30% residual
chlorine for twenty minutes or any other equivalent chemical reagent that should
demonstrate Log04 reduction efficiency for microorganisms as given in Schedule-II1.

(3) Mutilation or shredding must be to an extent to prevent unauthorized reuse.

(4) There will be no chemical pretreatment before incineration, except for microbiological, lab
and highly infectious waste.

(5) Incineration ash (ash from incineration of any bio-medical waste) shall be disposed through
hazardous waste treatment, storage and disposal facility, if toxic or hazardous constituents
are present beyond the prescribed limits as given in the Hazardous Waste (Management,
‘Handling and Transboundary Movement) Rules, 2008 or as revised from time to time.

(6) Dead Fetus below the viability period (as per the Medical Termination of Pregnancy Act
1971, amended from time to time) can be considered as human anatomical waste. Such waste
should be handed over to the operator of common bio-medical waste treatment and disposal
facility in yellow bag with a copy of the official Medical Termination of Pregnancy
certificate from the Obstetrician or the Medical Superintendent of hospital or healthcare
establishment.

(7) Cytotoxic drug vials shall not be handed over to unauthorised person under any
circumstances. These shall be sent back to the manufactures for necessary disposal at a single
point. As a second option, these may be sent for incineration at common bio-medical waste
treatment and disposal facility or TSDFs or plasma pyrolys is at temperature >1200 °C.

(8) Residual or discarded chemical wastes, used or discarded disinfectants and chemical sludge
can be disposed at hazardous waste treatment, storage and disposal facility. In such case, the
waste should be sent to hazardous waste treatment, storage and disposal facility through
operator of common bio-medical waste treatment and disposal facility only.

(9) Ons-site pre-treatment of laboratory waste, microbiological waste, blood samples, biood bags
should be disinfected or sterilized as per the Guidelines of World Health Organisation or
National AIDS Control Organisation and then given to the common bio-medical waste
treatment and disposal facility.

(10) Installation of in-house incinerator is not allowed. However, in case there is no common
biomedical facility nearby, the same may be installed by the occupier after taking
authorisation from the State Pollution Control Board.

(11) Syringes should be either mutilated or needles should be cut and or stored in tamper proof,
leak proof and puncture proof containers for sharps storage. Wherever the occupier is not
linked to a disposal facility it shall be the responsibility of the occupier to sterilize and
dispose in the manner prescribed.

(12) Bio-medical waste generated in households during healthcare activities shall be segregated
as per these rules and handed over in separate bags or containers to municipal waste
collectors. Urban Local Bodies shall have tie up with the common bio-medical waste
treatment and disposal facility to pickup this waste from the Material Recovery Facility
(MRF) or from the house hold directly, for final disposal in the manner as prescribed in this
Schedule.

1 Substituted the figure “1% to 2% for the figure “10 %" vide G.S.R. 234(E) dated 16™ March, 2018
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SCHEDULE II
[See rule 4(t), 7(1) and 7(6)]

gl

STANDARDS FOR TREATMENT AND DISPOSAL OF BIO- MEDICALWASTES

1. STANDARDS FORINCINERATION. —

All incinerators shall meet the following operating and emission standards-

A. Operating Standards

1) Combustion efficiency (CE) shall be at least 99.00%.

2) The Combustion efficiency is computed as follows:

CE=
(%CO; + %CO)

%CO;

x 100

3) The temperature of the primary chamber shall be a minimum of 800 °C and the
secondary chamber shall be minimum of 1050 °C + or — 50 °C.

4) The secondary chamber gas residence time shall be at least two seconds.

B. Emission Standards
Sl No. Parameter Standards
¢)) ) () Q)
Limiting
concentration in Sampling Duration in minutes,
![mg/Nm?®] unless unless stated
stated ‘
1. Particulate matter 50 30 or 1 ![mg/Nm?®] of sample
volume, whichever is more
2, Nitrogen Oxides NO 400 30 for online sampling or grab
and NO; expressed sample
as NO,
3. HCl 50 30 or 1 NM:3 of sample
volume, whichever is more
4. Total Dioxins and 0.1 ng 8 hours or 5 NM? of sample
Furans TEQ/Nm? (at volume, whichever is more
11% O3) :
5. Hg and its 0.05, 2 hours or 1 NM of sample
compounds volume, whichever is more

C. Stack Height: Minimum stack height shall be 30 meters above the ground and shall be attached
with the necessary monitoring facilities as per requirement of monitoring of ‘general parameters’
as notified under the Environment (Protection) Act, 1986 and in accordance with the Central
Pollution Control Board Guidelines of Emission Regulation Part-III.

Note:

(8  Theexistingincineratorsshallcomplywiththeabovewithinaperiodoftwoyearsfromthe date of

the notification.

(b) -The existing incinerators shall comply with the standards for Dioxins and Furans of
0.1ngTEQ/Nm’, as given below within two years from the date of commencement of these rules.

1 Substituted the letter and figure “mg/Nm’®” for the letter and figure “mgNm’” vide G.S.R. 234(E) dated 16® March, 2018
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(¢)  All upcoming common bio-medical waste treatment facilities having incineration facility or
captive incinerator shall comply with standards for Dioxins and Furans.

(d  The existing secondary combustion chambers of the incinerator and the pollution control
devices shall be suitably retrofitted, if necessary, to achieve the emission limits.

(¢)  Wastes to be incinerated shall not be chemically treated with any chlorinated disinfectants.

® Ash from incineration of biomedical waste shall be disposed of at common hazardous waste
treatment and disposal facility. However, it may be disposed of in municipal landfill, if the toxic
metals in incineration ash are within the regulatory quantities as defined under the Hazardous Waste
(Management and Handling and Transboundary Movement) Rules, 2008 as amended from time to

- time.

() Only low Sulphur fuel like Light Diesel Oil or Low Sulphur Heavy Stock or Diesel,
Compressed Natural Gas, Liquefied Natural Gas or Liquefied Petroleum Gas shall be used as fuel
in the incinerator.

(h)  The occupier or operator of a common bio-medical waste treatment facility shall monitor the
stack gaseous emissions (under optimum capacity of the incinerator) once in three months through
a laboratory approved under the Environment (Protection) Act, 1986 and record of such analysis
results shall be maintained and submitted to the prescribed authority. In case of dioxins and furans,
monitoring should be done once in a year.

) The occupier or operator of the common bio-medical waste treatment facility shall install
continuous emission monitoring system for the parameters as stipulated by State Pollution Control
Board or Pollution Control Committees in authorisation and transmit the data real time to the servers
at State Pollution Control Board or Pollution Control Committees and Central Pollution Céntrol
Board.

)] All monitored values shall be corrected to 11% Oxygen on dry basis.

(k) Incinerators (combustion chambers) shall be operated with such temperature, retention time
and turbulence, as to achieve Total Organic Carbon content in the slag and bottom ashes less than
3% or their loss on ignition shall be less than 5% of the dry weight.

O The occupier or operator of a common bio-medical waste incinerator shall use combustion
gas analyzer to measure CO2, CO and Ox.

2. Operating and Emission Standards for Disposal by Plasma Pyrolysis or Gasification:
Al Operating Standards:

All the operators of the Plasma Pyrolysis or Gasification shall Iﬁeet the following operating and emission
standards: :

1) Combustion Efficiency(CE)shall be at least 99.99%.

2) The Combustion Efficiency is computed as follows.
%CO;
CE= x 100
(%CO, + %CO)
3) The temperature of the combustion chamber after plasma gasification shall be 1050 £ 50 ° C
with gas residence time of at least 2 (two) second, with minimum 3% Oxygen in the stack gas.
4 The Stack height should be minimum of 30 m above ground level and shall be attached

with the necessary monitoring facilities as per requirement of monitoring of general '
parameters’ as notified under the Environment (Protection) Act, 1986 and in accordance
with the CPCB Guidelines of Emission Regulation Part-IIL
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(Y] Emission standards for incinerator, notified at SI No.1 above in this Schedule, and revised from
time to time, shall be applicable for the Plasma Pyrolysis or Gasification also.

B. Air Emission Standards and Air Pollution Control Measures

(i)  Suitably designed air pollution control devices shall be installed or retrofitted with the ‘Plasma
Pyrolysis or Gasification to achieve the above emission limits, if necessary.

(i)  Wastes to be treated using Plasma Pyrolysis or Gasification shall not be chemically treated with
any chlorinated disinfectants and chlorinated plastics shall not be treated in the system.

C. Disposal of Ash Vitrified Material: The ash or vitrified material generated from the ‘Plasma
Pyrolysis or Gasification shall be disposed off in accordance with the Hazardous Waste (Management,
Handling and Transboundary Movement) Rules, 2008 and revisions made thereafter in case the
constituents exceed the limits prescribed under Schedule II of the said Rules or else in accordance with
the provisions of the Environment (Protection) Act, 1986, whichever is applicable.

3.  STANDARDS FOR AUTOCLAVING OF BIO-MEDICAL WASTE. —
The autoclave should be dedicated for the purposes of disinfecting and treating bio-medical waste.
(1)  When operating a gravity flow autoclave, medical waste shall be subjected to:

(i) a temperature of not less than 121 °C and pressure of 15 pounds per square inch (psi) for
an autoclave residence time of not less than 60 minutes; or

(i) atemperature of not less than 135 °Cand a pressure of 31 psi for an autoclave residence
time of not less than 45 minutes; or

(iii) atemperature of not less than 149 °C and a pressure of 52 psi for an autoclave residence
time of not less than 30 minutes.

(2)  When operating a vacuum autoclave, medical waste shall be subjected to a minimum of three
pre-vacuum pulse to purge the autoclave of all air. The air removed during the pre-vacuum, cycle
should be decontaminated by means of HEPA and activated carbon filtration, steam treatment, or
any other method to prevent release of pathogen. The waste shall be subjected to the following:

(i) atemperature of not less than 121 °C and pressure of 15 psi per an autoclave residence
time of not less than 45 minutes; or

(i) -atemperature of not less than 135 °C and a pressure of 31 psi for an autoclave residence
time of not less than 30 minutes;

Medical waste shall not be considered as properly treated unless the time, temperature and pressure
indicators indicate that the required time, temperature and pressure were reached during the
autoclave process. If for any reasons, time temperature or pressure indicator indicates that the
required temperature, pressure or residence time was -not reached, the entire load of medical waste
must be autoclaved again until the proper temperature, pressure and residence time were achieved.

(3) Recording of operational parameters: Each autoclave shall have graphic or computer
recording devices which will automatically and continuously monitor and record dates, time of day,

load identification number and operating parameters throughout the entire length of the autoclave
cycle.

(4)  Validation test for autoeclave: The validation test shall use four biological indicator strips,
one shall be used as a control and left at room temperature, and three shall be placed in the
approximate center of three containers with the waste. Personal protective equipment (gloves, face
mask and coveralls) shall be used when opening containers for the purpose of placing the biological
indicators. At least one of the containers with a biological indicator should be placed in the most
difficult lacation for steam to penetrate, generally the bottom center of the waste pile. The occupier |
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or operator shall conduct this test three consecutive times to define the minimum operating
conditions. The temperature, pressure and residence time at which all biological indicator vials or
strips for three consecutive tests show complete inactivation of the spores shall define the minimum
operating conditions for the autoclave. After determining the minimum temperature, pressure and
residence time, the occupier or operator of a common biomedical waste treatment facility shall
conduct this test once in three months and records in this regard shall be maintained.

(5) Routine Test: A chemical indicator strip or tape that changes colour when a certain
temperature is reached can be used to verify that a specific temperature has been achieved. It may
be necessary to use more than one strip over the waste package at different locations to ensure that
the inner content of the package has been adequately autoclaved. The occupier or operator ofa
common bio medical waste treatment facility shall conduct this test during autoclaving of each
batch and records in this regard shall be maintained. a '

(6) Spore testing: The autoclave should completely and consistently kill the approved
biological indicator at the maximum design capacity of each autoclave unit. Biological indicator for
autoclave shall be Geobacillusstearothiermophilus spores using vials or spore Strips; with at least
1X108 spores. Under no circumstances will an autoclave have minimum operating parameters less
than a residence time of 30 minutes, a temperature less than 121 °C or a pressure less than 15 psi.
The occupier or operator of a common bio medical waste treatment and disposal facility shall
conduct this test at least once in every week and records in this regard shall be maintained.

4, STANDARDS OF MICROWAVING. —

1) Microwave treatment shall not be used for cytotoxic, hazardous or radioactive wastes,
contaminated animal carcasses, body parts and large metal items.

) The microwave system shall comply with the efficacy test or routine tests and a
performance guarantee may be provided by the supplier before operation of the limit.

3) The microwave should completely and consistently kill the bacteria and other
pathogenic organisms that are ensured by approved biological indicator at the maximum design
capacity of each microwave unit. Biological indicators for microwave shall be Bacillus
atrophaeusspores using vials or spore strips with at least 1 x 104sporesper detachable strip. The
biological indicator shall be placed with waste and exposed to same conditions as the waste during

a normal treatment cycle.

5. STANDARDS FOR DEEP BURIAL. - (1) A pit or trench should be dug about two
meters deep. It should be half filled with waste, then covered with lime within 50 cm of the surface,
before filling the rest of the pit with soil.

) It must be ensured that animals do not have any access to burial sites. Covers of galvanised
- iron or wire meshes may be used.

(3)  On each occasion, when wastes are added to the pit, a layer of 10 cm of soil shall be added
to cover the wastes.

(4)  Burial must be performed under close and dedicated supervision. ,

(5)  The deep burial site should be relatively impermeable and no shallow well should be close
to the site.

(6) "The pits should be distant from habitation, and located so as to ensure that no
contamination occurs to surface water or ground water. The area should not be prone to flooding
or erosion.

(7)  The location of the deep burial site shall be authorised by the prescribed authority.
(8)  The institution shall maintain a record of all pits used for deep burial.

(9)  The ground water table level should be a minimum of six meters below the lower level of
deep burial pit.
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6. STANDARDS FOR EFFICACY OF CHEMICAL DISINFECTION %

Microbial inactivation efficacy is equated to “Logl0 kill” which is defined as the
difference between the logarithms-of number of test microorganisms before and after chemical
treatment. Chemical disinfection methods shall demonstrate a 4 Logl10 reduction or greater for
Bacillus Subtilis (ATCC 19659) in chemical treatment systems.

7. STANDARDS FOR DRY HEAT STERILIZATION

Waste sharps can be treated by dry heat sterilization at a temperature not less than 185°C,
at least for aresidence period of 150 minutes in each cycle, which sterilization period of 90 minutes.
There should be automatic recording system to monitor operating parameters.

@) Validation test for Shaprs sterilization unit

Waste shaprs sterilization unit should completely and consistently kill the biological
indicator GeobacillusStearothermophillus or Bacillus Atropheausspoers using vials with at least
log106 spores per ml. The test shall be carried out once in three months

(ii) Routine test

A chemical indicator strip or tape that changes colour when a certain temperature is
reached can be used to verify that a specific temperature has been achieved. It may be necessary
to use more than one strip over the waste to ensure that the inner content of the sharps has been

adequately disinfected. This test shall be performed once in week and records in this regard shall
be maintained.

8. STANDARDS FOR LIQUID WASTE. -
¢y The effluent generated or treated from the premises of occupier or operator of a common

bio medical waste treatment and disposal facility, before discharge into the sewer should conform
to the following limits-

PARAMETERS PERMISSIBLE LIMITS

pH 6.5-9.0

Suspended solids 100 mg/1

Oil and grease 10 mg/1

BOD 30 mg/l

COD 250 mg/1

Bio-assay test 90% survival of fish after 96 hours in 100% effluent.
1[“Note—

1. Above limits are applicable to the occupiers of Health Care Facilities (bedded) which are either

connected with sewerage network without terminal sewage treatment plant or not connected to
public sewers.

2. For discharge into public sewers with terminal facilities, the general standards as notified
under the Environment (Protection) Act, 1986 (29 of 1986) shall be applicable.!

3. *{Health Care Facilities having less than ten beds shall have to comply wzth the output
discharge standard for liquid waste by 31st December, 2019.}

4. Non-bedded occupiers shall dispose infectious liquid wastes only after treatment by disinfection
as per Schedule — 11 (6) of the principal rules.”.]

2) Sludge from Effluent Treatment Plant shall be given to common bio-medical waste

treatment facility for incineration or to hazardous waste treatment, storage and disposal faclhty for
disposal. !

! Inserted vide G.S.R 234(E) dated 16 March, 2018
2 Substituted vide G.S.R 129(E) dated 19™ February, 2019
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Schedule I q L1

[See rule 6 and 9(3)]

List of Prescribed Authorities and the Corresponding Duties

SL No. Authority o Corresponding Duties
1) - @) &)
1 Ministry " of [ (i) Making Policies concerning bio-medical waste Management
Environment, Forest in the Country including notification of Rules and
and Climate Change, amendments to the Rules as and when required.

Government of India (i) Providing financial assistance for training and awareness

programmes on bio-medical waste management - related
activities to for the State Pollution Control Boards or Pollution
Control Committees.

(iii) Facilitating financial assistance for setting up or up- gradation
of common bio-medical waste treatment facilities.

(iv) Undertake or support operational research and assessment
with reference to risks to environment and health due to bio-

medical waste and previously unknown disposables and
wastes from new types of equipment.

(v) Constitution of Monitoring Committeefor implementation of
the rules.

(vi) Hearing Appeals and give decision made in Form- V against
order passed by the prescribed authorities.

(vii) Develop Standard manual for Trainers and Training.

2 Central or  State | (i)  Grant of license to health care facilities or nursing homes or
Ministry of Health and veterinary establishments with a condition to obtain
Family Welfare, authorisation from the prescribed authority for bio-medical
Central Ministry for waste management. ’

Animal Husbandry and | (ij) Monitoring, Refusal or Cancellation of license for bealth care

Veterinary or State facilities or nursing homes or veterinary establishments for

Department of Animal violations of conditions of authorisation or provisions under
Husbandry and these Rules.

Veterinary. (iii). Publication of list of registered health care facilities with

regard to bio-medical waste generation, treatment and
disposal.

(iv) Undertake or support operational research and assessment
with reference to risks to environment and health due to bio-
medical waste and previously unknown disposables and
wastes from new types of equipment.

(v) Coordinate with State Pollution Control Boards for organizing
training programmes to staff of health care facilities and |
municipal workers on bio-medical waste.

(vi) Constitution of Expert Committees at National or State level
for overall review and promotion of clean or new technologies
for bio-medical waste management.

(vii) Organizing or Sponsoring of trainings for the regulatory
authorities and health care facilities on bio-medical waste
management related activities.

(viii) Sponsoring of mass awareness campaigns in electronic media
and print media. -
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3 Ministry of Defence 6

(if)

(iif)

(i)
V)

(vi)

Grant and renewal of authorisation to Armed Forces health
care facilities or common bio-medical waste treatment
facilities ![(Rule 10)].

Conduct training courses for authorities dealing with
management of bio-medical wastes in Armed Forces health
care facilities or treatment facilities in association with State
Pollution Control Boards or Pollution Control Committees or
Central Pollution Control Board or Ministry of Environment,
Forest and Climate Change.

Publication of inventory of occupiers and bio-medical waste
generation from Armed Forces health care facilities or
occupiers

Constitution of Advisory Committee for implementation of the
rules.

Review of management of bio-medical waste generation in the
Armed Forces health care facilities through its Advisory
Committee (Rule 11).

Submission of annual report to Central Pollution Control
Board within the stipulated time period (Rule 13).

2[3{(vii)} Inspection and monitoring of Medical Inspection (MI)
rooms, sick bays onboard ships or submarines, station medical
centres and field hospitals in forward locations operated by the
Director General, Armed Force Medical Services.];

4 Central Pollution | (i)
Contro} Board

(i)
(iif)
(iv)

v)
(vi)
(vii)

Prepare Guidelines on bio-medical waste Management and
submit to the Ministry of Environment, Forest and Climate
Change.

Co-ordination of activities of State Pollution Control Boards
or Pollution Control Committees on bio-medical waste.

Conduct training courses for authorities dealing with
management of bio-medical waste.

Lay down standards for new technologies for treatment and
disposal of bio-medical waste (Rule 7) and prescribe
specifications for treatment and disposal of bio-medical wastes
(Rule 7).

Lay down Criteria for establishing common bio-medical waste
treatment facilities in the Country.

Random inspection or monitoring of health care facilities and
common bio-medical waste treatment facilities.

Review and analysis of data submitted by the State Pollution
Control Boards on bio-medical waste and submission of
compiled information in the form of annual report along with
its observations to Ministry of Env1r0nment Forest and
Climate Change.

4[(viii) Inspection and monitoring of health care facilities other than
Medical Inspection (MI) rooms, sick bays on-board ships or
submarines, station medical centres and field hospitals in forward
locations operated by the Director General, Armed Forces Medical
Services 3{(Rule-9)}.]

(ix) Undertake or support research or operational research regarding

Substituted the word and figure “(Rule 10)”, for the word and figure “(Rule 9)” vide GSR 234(E) dated 16® March, 2018

Inserted vide G.S.R 129(E) dated 19* February, 2019

Substituted bracket and letter (vii) against the bracket and letter (viii) vide G.S.R. 360(E) dated 10 May 2019
Substituted vide G.S.R 129(E) dated 19 February, 2019
5 Substitufed the word and figure “(Rule 12)”, for the word and figure “(Rule 9)” vide GSR 234(E) dated 16* March, 2018
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bio-medical waste.

State: Government of
Health or Union
Territory Government
or
Administration -

W)
(vi)

To ensure implementation of the rule in all health care facilities
or occupiers.

Allocation of adequate funds to Government healthcare
facilities for bio-medical waste management.

Procurement and allocation of treatment equipments and make
provision for consumables for bio-medical waste management
in Government health care facilities.

Constitute State or District Level Advisory Committees under
the District Magistrate or Additional District Magistrate to
oversee the bio-medical waste management in the Districts.
Advise State Pollution Control Boards or Pollution Control
Committees on implementation of these Rules.

Implementation of recommendations of the Advisory
Committee in all the healthcare facilities.

State Pollution Control
Boards or Pollution
Control Committees

@
(i)

(iii)

(i)

™
(vi)

(vii)

Inventorisation of Occupiers and data on bio-medical waste
generation, treatment & disposal.

Compilation of data and submission of the same in annual
report to Central Pollution Control Board within the stipulated
time period.

Grant and renewal, suspension or refusal cancellation or of
authorisation under these rules (Rule 7, 8 and 10).

Monitoring of compliance of various provisions and conditions
of authorisation.

Action against health care facilities or common bio- medical
waste treatment facilities for violation of these rules (Rule 18).

Organizing training programmes to staff of health care
facilities and common bio-medical waste treatment facilities
and State Pollution Control Boards or Pollution Control
Committees Staff on segregation, collection, storage,
transportation, treatment and disposal of bio- medical wastes.

Undertake or support research or operational research
regarding bio-medical waste management.

(viii) Any other function under these rules assigned by Ministry of

(ix)
®
(xi)

Environment, Forest and Climate ]
Change or Central Pollution Control Board from time to time.

Implementation of recommendations of the Advisory
Committee. :

Publish the list of Registered or Authorised (or give consent)
Recyclers.

Undertake and support third party audits of the common bio-
medical waste treatment facilities in their State. :

Municipalities

Corporations,
Local Bodies

Gram Panchayats

or
Urban
and

5]

(i)

(iii)

Provide or allocate suitable land for development of common
bio-medical waste treatment facilities in - their respective
jurisdictions as per the guidelines of Central Pollution Control
Board.

Collect other solid waste (other than the bio-medical waste)
from the health care facilities as per the Municipal Solid Waste
(Management and handling) Rules, 2000 or as amended time
to time. :

Any other function stipulated under these Rules.

G
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SCHEDULE-IV
[See rule 8(3) and (5)]

Part A
LABEL FOR BIO-MEDICAL WASTE CONTAINERS or BAGS

- CYTOTOXIC HAZARDSYMBOL

-

HANDLE WITH CARE HANDLE WITH CARE

Part B
LABEL FOR TRANSPORTING BIO-MEDICAL WASTE BAGS OR CONTAINERS

Waste category Number ........

Waste quantity............ <

Sender's Name and Address Receiver's Name and Address:
Phone Number ........ Phone Number ...............

Fax Number...............  Fax Number ...
Contact Person ........ Contact Person .........

In case of emergency please contact:
Name and Address:
Phone No.

Note: Label shall be non-washable and prominently visible.
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FORM -1
[(See rule 4(0), 5(i) and 15 (2)]
ACCIDENT REPORTING

Date and time of accident:

Type of Accident:

Sequence of events leading to accident: °

Has the Authority been informed immediately:

The type of waste involved in accident:

Assessment of the effects of the accidents on human health and the environment:
Emergéncy measures taken:

Steps taken to alleviate the effects of accidents:

© e N Y oE W N

Steps taken to prevent the recurrence of such an accident:

10. Does you facility has an Emergency Control policy? If yes give details:

Date: ..ooeenenrnnen. eaens Signature .....ceueevnnnreniennas 3

Place: ..oveeemninienininninns Designation ...........ccevneueen
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FORM - II QQ

(See rule 10)

APPLICATION FOR AUTHORISATION OR RENEWAL OF AUTHORISATION

(To be submitted by occupier of health care facility or common bio-medical waste treatment facility)

To
The Prescribed Authority .
(Name of the State or UT Administration)
Address.

1. Particulars of Applicant:

(i) Name of the Applicant:
(In block letters & in full)
(ii) Name of the health care facility (HCF) or common bio-medical waste treatment facility
(CBWTEF):
(iii) Address for correspondence:
(iv) Tele No., Fax No.:
(v) Email:
(vi) Website Address:

2. Activity for which authorisation is sought:

Activity Please tick
Generation, segregation

Collection,

Storage

packaging

Reception

Transportation

Treatment or processing or conversion
Recycling

Disposal or destruction

use

offering for sale, transfer

Any other form of handling

3. Application for o fresh or 0 renewal of authorisation (please tick whatever is applicable):

(i) Applied for CTO/CTE Yes/No

(ii) In case of renewal previous authorisation number and date:

(iii) Status of Consents:
(a) under the Water (Prevention and Control of Pollution) Act,1974

(b) under the Air (Prevention and Control of Pollution) Act,1981:
4. (i) Address of the health care facility (HCF) or common bio-medical waste treatment facility
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(OO

(CBWTF):

(i) GPS coordinates of health care facility (HCF) or common bio-medical waste treatment
facility (CBWTF):

5. Details of health care facility (HCF) or common bio-medical waste treatment facility (CBWTF):

(i) Number of beds of HCF:
(i) Number of patients treated per month by HCF:
(iliy Number healthcare facilities covered by CBMWTF:
(iv) No of beds covered by CBMWTEF:
W) Installed treatment and disposal capacity of CBMWTF: ___ kg per day
(vi) Quantity of biomedical waste treated or disposed by CBMWTEF: __ kg/ day
(vii) Area or distance covered by CBMWTE:
(pl. attach map a map with GPS locations of CBMWTF and area of coverage)

(viii) Quantity of Biomedical waste handled, treated or disposed:

s Method of
Ggl:::::iyor Treatment and
Category Type of Waste Disposal
Collected,
| kg/da (Refer
. . gy Schedule-I)
() [0 & u

(a) Human Anatomical Waste:

(b) Animal Anatomical Waste :

(c) Soiled Waste:

(d) Expired or Discarded Medicines:

Yellow (e) Chemical Solid Waste:

(f) Chemical Liquid Waste :

|(g) Discarded linen, mattresses, beddings
contaminated with blood or body fluid.

(h) Microbiology, Biotechnology and other
clinical laboratory waste:

Red Contaminated Waste (Recyclable)
White Waste sharps including Metals:
(Translucent)
Blue Glassv&_'are:
Metallic Body Implants

6. Brief description of arrangements for handling of biomedical waste (attach details):

(i) Mode of transportation (if any) of bio-medical waste:

(ii) Details of treatment equipment (please give details such as the number, type & capacity of each
unit)

No of units Capacity of each unit
Incinerators: :
Plasma Pyrolysis:
Autoclaves:-
Microwave:
Hydroclave:
Shredder:
Needle tip cutter or destroyer
Sharps encapsulation or
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concrete pit: : / : {‘
Deep burial pits: . @
Chemical disinfection:
Any other treatment
equipment:
7. Contingency plan of common bio-medical waste treatment facility (CBWTF) (attach documents):
8. Details of directions or notices or legal actions if any during the period of earlier authorization

9. Declaration

I do hereby declare that the statements made and information given above are true to the best of my
knowledge and belief and that I have not concealed any information.

I do also hereby undertake to provide any further information sought by the prescribed authority in relation
to these rules and to fulfill any conditions stipulated by the prescribed authority.

Date: . Signature of the Applicant
Place: ' Designation of the Applicant
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FORM -1II

(See rule 10)
AUTHORISATION

(Authorisation for operating a facility for generation, collection, reception, treatment, storage, transport
and disposal of biomedical wastes)

1. File number of authorisation and date of issue..........cocoiiieiiiiiiiiii e

2. M/s an occupier or operator of the facility located at is hereby
granted an authorisation for;

Activity Please tick
Generation, segregation

Collection,

Storage

packaging

Reception

Transportation

Treatment or processing or conversion
Recycling

Disposal or destruction

use

offering for sale, transfer

Any other form of handling

3. M/s : : is hereby authorized for handling of biomedical waste as per
the capacity given below;

()  Number of beds of HCF:
(i) Number healthcare facilities covered by CBMWTEF:

. (iii) Installed treatment and disposal capacity: kg per day
(iv) Area or distance covered by CBMWTE:

(v)  Quantity of Biomedical waste handled, treated or disposed:

Type of Waste Category Quantity permitted for Handling
Yellow

Red

White (Translucent)

Blue

4. This authorisation shall be in force for a period of ............. Years from the date of issue.

5. This authorisation is subject to the conditions stated below and to such other conditions as may
be specified in the rules for the time being in force under the Environment {Protection) Act, 1986.

Date ............ - Signature..........ocovevenneennn
Place: ...ovvvnininnnninn Designation ..........cooevninenne

Terms and conditions of authorisation *
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The authorisation shall comply with the provisions of the Environment (Protection) Act, 1986 and
the rules made there under.

The authorisation or its renewal shall be produced for inspection at the request of an ofﬁcer
authorised by the prescribed authority.

The person authorized shall not rent, lend, sell, transfer or otherwise transport the biomedical
wastes without obtaining prior permission of the prescribed authority.

Any unauthorised change in personnel, equipment or working conditions as mentioned in the
application by the person authorised shall constitute a breach of his authorisation.

It is the duty of the authorised person to take prior permission of the prescribed auihority to close
down the facility and such other terms and conditions may be stipulated by the prescribed authority.
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ANNUAL REPORT

[To be submitted to the prescribed authority

to December of the preceding year, by the occupier of health care facility (HCF) or common

FORM - IV
(See rule 13)

oY

on or before 30th June every year for the period from January

waste.treatment facility(CBWTF)]

bio-medical

Sl. No. Particulars
1. Particulars of the Occupier
i) Name of the authorised person
(occupier or operator of facility)
ii) Name of HCF or CBMWTF
iii) Address for Correspondence
iv) Address of Facility
v) Tel. No, Fax. No
vi) E-mail ID
vii) URL of Website
viii)GPS coordinates of HCF or
CBMWTF
ix) Ownership of HCF or CBMWTF (State Government or Private or Semi
Govt. or any other)
x) Status of Authorisation under the Authorisation No.:
Bio-Medical Waste (Management | | ..ooooorieriiiiimiiii,
- and Handling) Rules | | .cceenee validupto ...........
xi) Status of Consents under Water Act Valid up to:
and Air Act
2. Type of Health Care Facility
(i) Bedded Hospital No. of Beds:.....
(ii) Non-bedded hospital
(Clinic or Blood Bank or Clinical
Laboratory or Research Institute or
Veterinary Hospital or any other)
(iii) License number and its date of expiry
3. Details of CBMWTF
(i) Number healthcare facilities covered
by CBMWTF
(ii) No of beds covered by CBMWTF
(iii) Installed- treatment and disposal kg per day
capacity of CBMWTF:
(iv) Quantity of biomedical waste treated Kg/day
or disposed by CBMWTF
4. Quantity of waste generated or disposed Yellow Category
in Kg per annum (on monthly average Red Category :
basis) White:
Blue Category :
General Solid waste:
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Details of the Storage, treatment,
transportation, processing and Disposal
Facility

(i) Details of the on-site storage facility

Size

Capacity :

storage or any

other provision)

Provision of on-site storage: (cold

disposal facilities

Type of
treatment
equipment

No of
units

Capa
city
Kg/
day

Quanti
ty
treated
or
dispos
ed in
kg per
annum

Incinerators

Plasma
Pyrolysis

IAutoclaves

Microwave

Hydroclave

. |Shredder

Needle tip
cutter or
destroyer

Sharps
encapsulation
or concrete pit

Deep burial
pits:

Chemical
disinfection:

IAny other
treatment
equipment:

(iii) Quantity of recyclable wastes sold to
authorized recyclers after treatment in kg
per annum.

Red Category (like plastic, glass etc.)

(iv) No of vehicles used for collection and
transportation of biomedical waste

(v) Details of incineration ash and ETP Incineration Quantity Where
sludge generated and disposed during the Ash generated | disposed
treatment of wastes in Kg per annum

ETP Sludge

(vi) Name of the Common Bio-Medical
Waste Treatment Facility Operator through
which wastes are disposed of
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 (vii) List of member HCF not handed over

bio-medical waste.

Do you have bio-medical waste -

management committee? If yes, attach
minutes of the meetings held during the
reporting period

Details trainings conducted on BMW

(i) Number of trainings conducted on
BMW Management.

(ii) number of personnel trained

(iii) number of personnel trained at the time
of induction

(iv) number of personnel not undergone
any training so far

(v) whether standard manual for training is
available? :

(vi) any other information)

Details of the accident occurred during the
year

(i) Number of Accidents occurred

(ii) Number of the persons affected

(iii) Remedial Action taken (Please attach
details if any)

(iv) Any Fatality occurred, details.

Are you meeting the standards of air
Pollution from the incinerator? How many
times in last year could not met the
standards?

Details of Continuous online . emission
monitoring systems installed

10.

Liquid waste generated and treatment

methods in place. How many times you
have not met the standards in a year?

11.

Is the disinfection method or sterilization
meeting the log 4 standards? How many
times you have not met the standards in a
year?

12.

Any other relevant information

(Air Pollution Control Devices attached
with the Incinerator)

Certified that the above report-is for the period from

Name and Signature of the Head of the Institution
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![Form IVA {C}‘}-

[See Rule 13(2)]

Format for Submission of the Annual Report Information on Bio-medical Waste Management (to be
submitted by the State Pollution Control Boards or Pollution Control Committees and Director General
Armed Forces Medical Services to Central Pollution Control Board on or before 31% July of every year
for the period from January to December of the preceding calendar year)

Part-1 (Summary of Information)

M
@)
3

C)

G .

(6)

M

(a) .

(b)

Name of the Organisation

Name of the Nodal Officer with contact telephone number and e-mail
Total no. of Health Care Facilities / Occupiers

(i)  Bedded Hospitals and Nursing Homes (bedded)

(i)  Clinics, dispensaries

(ili) Veterinary institutions

(iv)  Animal houses

(v)  Pathological laboratories

(vi) Blood banks

(vii) Clinical establishment

(viili) Research Institutions

(ix) AYUSH

Total no. of beds

Status of authorisation

6] Total number of Occupiers applied for authorisation

(i)  Total number of Occupiers granted authorisation

(iii)  Total number of application under consideration

(iv)  Total number of applications rejected :

(v)  Total number of Occupiers in operation without applying for authorisation:

Quantity of Bio-medical Waste Generation (in kg/day)

(please enclose District Wise Bio-medical Waste Generation as per Part-2)

@) Bio-medical waste generation by bedded hospitals(in kg/day)

(i)  Bio-medical waste generation by non-bedded hospitals (in kg/day)

(iii) Any other ' : _
Total kg/day

" Bio-medical waste treatment and disposal

By Captive bio-medical waste treatment and disposal by Health Care Facilities (please enclose
details as per Part-3) '

(i)  Number of Health Care Facilities having captive treatment and Disposal facilities
(ii)  Total bio-medical waste treated and dfsposed by captive treatment facilities in kg/day
Bio-medical waste treatment and disposal by Common Bio Medical Waste Treatment Facilities

(please enclose details as per Part 4)
(i)  Number of Common Bio Medical Waste Treatment Facilities in Operation

! Inserted vide G.S.R. 234(E), dated 16® March, 2018
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(i)  Number of Common Bio Medical Waste Treatment Facilities under construction

(iii) Total bio-medical waste treated in kg/day
(iv) Total treated bio-medical waste disposed through authorised recyclers in Kg/day)

Total no. of violation by

(i)  Health Care Facilities (bedded and non-bedded)
(iiy Common Bio Medical Waste Treatment Facilities
(iii) . Others (please specify)

Show cause notices/directions issued to defaulters

(i)  Health Care Facilities (bedded and non-bedded)

- (i) Common Bio Medical Waste Treatment Facilities

(10)

(iiiy  Others

Any other relevant information:

(i)  Number of workshops / trainings conducted during the year

(i)  Number of occupiers installed liquid waste treatment facility

(iti) Number of captive incinerators complying to the norms

(iv) Number of occupiers organised trainings :

(v)  Number of occupiers constituted Bio-medical Waste Management Committees

(vi) Number of occupiers submitted Annual Report for the previous calendar year

(vii) Number of occupiers practising pre-treatment of 1ab microbiology and Bio-technology_
waste

(viii)  Number of Common Bio Medical Waste Treatment Fac111tles that have mstalled

Continuous Online Emission Monitoring Systems

Part 2: District-wise Bio-medical Waste Generation (for the previous calendar year ...... )

S. No.

Name of Name of Bio-medical Existing Total bio-medical
the State / the Waste waste treatment capacity

Union District Generation (both captive and
Territory (in Kg/day) . CBMWTF)in kg/day

Equipment | Total
Incinerator:
Autoclave:
Deep
Burial:

Any other:
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Part 3: Information on Health Care Facilities having captive treatment facilities (for the previous calendar
Year ....... )

Name | Quantity of Bio-medical Waste | Total Installed Treatment
and Generation (in kg/day) Capacity in kg/day Total bio-
addre medical
Total :
g | of bio- waste
N the . medica - Dee | An | treated and
R Healt | Yello | Re | Blu | Whi | waste Incinera | Autocla | p y disposed by
" |h w d e te tor ve Buri | oth | Health Care
Care generat ' al er | Facilities in
. ed (in ke/d
f;mh ke/day) g/day
Incinerat
or:
Autoclav
e:
Deep
Burial:
Any
other:
Total:
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Part 4: Information on Common Bio-Medical Waste Treatment and Disposal Facilities (for the previous calendar Year ...
Name and Capacity of Treatment equipments
Address  Total installed by Common Bio Medical
of the Name of Quantity Waste Treatment Facilities
Common the cities/ Total of Bio-
Bio areas numbeér Medical YTgtal .
Medical covered of’ Total Waste B1c_>- Method of Disposal
Waste GPS Coverage Area by Health | number collected Medical of treated wastes
S.No. | Treatment . erag Common from waste . .
cas Coordinates in KMS . Care of beds Total (Incineration
Facilities l Bio- Facilities | covered member . installed | fre2ted | Ach/Sharps/Plastics)
with Medical bein Health | Equipment | Numbers capacity in arp
contact Waste - coveri 4 Care (kg/day) kg/day
person Treatment Facilities
name and Facilities (in
telephone ’ Kg/day)
number '
Incinerator Incineration Ash:
Plasma Quantity:
Pyrolysis Disposed by:
Sharps: '
Autoclave
Hydroclave Quantity:
Disposed by:
'| Plastics:
Microwave
Quantity:
Shredder Disposed by:
Sharps
encapsulation
or concrete
pit

Deep burial
pits
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Any  other

equipment

Effluent

Treatment ETP Sludge:

Plant Quantity:
Disposed by:

Sub-total

(a) Total Number of transportation vehicles used for collection of Bio-medical Waste on daily basis by the Common Bio-Medical Waste Treatment Facilities:
(b) List of Health Care Facilities not having membership with the Common Bio-Medical Waste Treatment Facilities and neither having captive treatment facilities:
(c) Number of trainings organised by the Common Bio-Medical Waste Treatment Facility operators:

(d) Number of Accidents reported by the Common Bio Medical Waste Treatment Facilities:]
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FORM —V
(See rule 16)

Application for filing appeal against order passed by the prescribed authonty
1. Name and address of the person applying for appeal:

2. Number, date of order and address of the authority which passed the order, against which appeal is
being made (certified copy of order to be attached):

3. Ground on which the appeal is being made:

4. List of enclosures other than the order referred in para 2 against which appeal is being filed:

Signature ..........cooiieinnnnnn.
Date: Name and Address........cc.ovvenvenennn.e
[F. No. 3-1/2000-HSMD]
BISHWANATH SINHA, Jt. Secy.

* ok koK

Qp—

ABHU)
(Drﬁm & /scien!\s\ ‘D e

£ 1i Change
Min. f Envnronme qagy esl af d Cligr ate 1
in.o

ihi
t. of India New be

GovV



A '51'2016/ CPCB Guldehnes “Th mﬂjér i

. ; \'oarant of envxronmemal clearan' s.by SEIAK, illegal ‘dumping. c

L jurisdiction come ‘under- the *ambit - of Online’ Continuo

B | would hke t0 emphas e hqre_that the: purpose 4 R
s provxsxons actoss.the coun ith sipport of various’ stakeholders like the Ministey of Health - -

leé isto umiormly 1mpIement_---' S

.- -and Family Welfare, State Health Department, State Pollution Control Boards/ Pollution Contro] = | -

" " ‘Committees “(SPCBs/ PCCS), Qccupxers (waste generators), -Cominion Bio-Medical. ‘Waste..

cxlmes durmz the COVID 19

. Cpol :
n—comphance of BMWM Rule
such- complamts -are. relate'

SSUes- hlghhght

atment Facxlny Operators (CBW’I‘FS) etc. In thns' regard (Atds: notewonh ‘to-mention here the -~
' gand'emlc:} ce

wn ariscientific/ non-comphant funcnéhmg ‘of Healthéare Facilities. (HCFS)/ CBWTFs, lack of gap- o
.. ‘dndlysis studies & momtormo by SPCBs/ PCCs, non-consxderanon of gap-analysis reports. while -

nig. of BMW by -HCFs/ CBWTFS“
;eatment to CBWTFs ‘agiinst dxstance critéria etc. It istobe - -
:,_allowed on the bas;s of gap ana1y51s by SPCBs wherever"___.

; In hght of the abovey réquest you tc mterven ‘utha matter and ensure’ that ga ap- :
alysxs studies: and BMWM. Ry
- the: fundamental grounds of’ grantmg ECs to. HCFs/. CBWTE

" directed 1o ensure effective’ trionitoring of CBWTFs. and:

irthet, the SPCBs/ PCCs.may be

rmission 2 Monitoring System and

"1 connéct with:CPCB server. Tn.case of insufficient capacity;. proper gap analysxs be made and new-

: . - facilities. may. be allowed. If reqmred the non-comphant ennnes can be penahzed and asked o, -
i deposn: of requxsne envxronmental compensauon . .o .

" Yours _si'r;g:é’rely; v

' Shri Manoj Singh - I it
" ‘Pincipal § Sectelary,

- ‘I'Envtronment Forest and "
L Climate Change Department,
' :';.:Govemment .of Uttat Pradeshy,

.. ‘Bapu Bhawan,, 2™ Floor, Lucknow- 226 (}01
"""psforest?_()lS@gmaﬂ com ‘

| ERI 508, gﬁﬂ W"?W zmamv?a
f&‘?‘%‘_ (011) 20819247, §-Astdsnpgmefoc@govin

Pnthvi wmg, s“ kar, Réom No, 505, Indira Faryavaran Bhawan, Jor Bagh Road,. R
New Delhl-ﬁm}ﬁ& Tek: (Oﬂ) 20319247, E-msxl asnpg mefcc@gnv n '

.:2016/-CPCB: guldelme rovisions must become. the ofie f - SRR

re that ‘all CHWTEs within their -~ °
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T UTA AR, andaus qatae, @ T4 wierary, aRad, W
Naresh Pal Gangwar, 1as ADDITIONAL SECRETARY, -

GOVERNMENT OF INDIA.

: MINISTRY OF ENVIRONMENT, FOREST
D.0. No. 20/4/2021-HSMD AND.CLIMATE CHANGE

. Dited: 18% October, 2022
KmFeci:J Sir,

The Ministry of Environment, Forest and Climate Change (MoEFCC) is administering the Bio-
medical Waste Management (BMWM) Rules, 2016 for scientific disposal of BMW. Further to assist
stakeholders in the unplementanon of thie- BMWM Rules, 2016, the Central Pollution Control Board (CPCB)
has also formulated various guidelines. The purpose of these rules is to uniformly implement its provisions
across the country with support of various stakeholders like the Ministry of Health and Family Welfare; .-
State Health Department, State Pollution Control Boards/ Pollution Control Committees (SPCBs/ PCCs)
Occupiers (waste generators). Common Bio-Medical Waste Treatment Facility Operators (CBWTFs) etc.
2.~ May I highlight here that the Ministry often comes across media reports, and-receive representations.
from civil society/ stakeholder groups on non-compliance of BMWM Rules, 2016/ CPCB' Guidelines. The
major issues highlighted ‘in such complaints are relafed to unscientific/ non-comphiant functioning of
Healthcare: Facilities (HCFs)/ CBWTFs, lack of gap-analysis studies & meonitoring by SPCBs/ PCCs, non-
considération of gap-analysis reports while grant of environmental clearaices by SEIAA, illegal dumping of

BMW by HCFs/ CBWTEFs, earmarking of HCFs for BMW treatment to. CBWTFs against distinee criteria
etc. :

3. in compliance to the Hon’ ble NGT's directions in the matter of O.A. No. 180 of 2021 (Mukul
‘Kumar vs. Uttar Pradesh Pollution Control Board & Ors.), the Ministry had coordinated with CPCB for
preparation of a Standard Monitoring Framework’, which has been submitted to ‘Hon’ble NGT. The
provisions of framework aim to facilitate SPCBs/ PCCs in compliance monitoring of HCFs/ CBWTFs. A
copy of the same is attached for implementation. .

4, In light of the: above, I would request you to intérvené in the matter and énsure that compliance to
BMWM Rules, 2016/ CPCB guideline provisions must become the fundamental ground for grant/ renevial
of consent and authorization to HCFs/ CBWTFs. All the CBWTFs be brought under the ambit of Online
Continuous Emission Monitoring System and connect with CPCB server. In case of insufficient BMW
treatment capacity, proper gap analysis be. undertaken, and new facilities may be allowed. Further, non-
compliant-entities be penahzed and asked to deposit requlsxte environmental compensation.

Wik Ndanh , , 4
, Yours sincerely,

(Naresh Pa} Gangwar)
Shri Manej Singh, '

Chairman .
Uttar Pradesh Pollution. Control Board,, A 9
Building No. TC-12V Vibhuti Khand, Gomti Nagar, *
Lucknow- 226010.
" chairman@uppch.in (=t. TE. wy)
Y (Dr. S. "RABHU)
enfw & /Scientist D
wafarel, 97 G4 wieary 9RadA A
Min.of Environment,Forest and Climate Change
A AFI, “E

" g favr graal ad, wa 9. 505, e yafaRer 9gm, AR et India, NZ’@@EW

8 Redfi-110003, W1 (011) 20819247, gwﬁﬁ asnpg:mefcc@gov.in

Pnthvr Wing, 5" Floor, Room No, 505, tndira Paryavaran Bhawan, Jor Bagh Road,
- New Delhi-110003, Tel.; (011) 20819247, E-mail; asnpg.mefce@govin

e
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CABINET SECRETARIAT
NOTIFICATION

New Delhi, the 31st July, 2014

S.0. 1986(E).—In exercise of the powers conferred by clause (3) of article 77 of the Constitution,
the President hereby makes the following rules further to amend the Government of India (Allocation of
Business) Rules, 1961, namely:—

1.. (1) These rules may be called the Government of India (Allocation of Business) Three Hundred
and Sixth Amendment Rules, 2014.

(2) They shall come into force at once.
2. In the Government of India (Allocation of Business) Rules, 1961,—
(1) in THE FIRST SCHEDULE,—

(@) for the heading “11. Ministry of Environment and Forests (Paryavaran aur Van
Mantralaya)”, the following heading shall be substituted, namely -—

“11.  Ministry of Environment, Forest and Climate Change (Paryavaran, Van aur
Jalvaayu Parivartan Mantralaya)”;

b) after the heading “32. Ministry of Shipping (Pot Parivahan Mantralaya)”, the
.following heading and sub-headings shall be inserted, namely :—

“33. Ministry of Skill Development, Entrepreneurship, Youth Affairs and Sports
(Kaushal Vikas, Udyamshilta, Yuvak Karyakram aur Khel Mantralaya).

) Department of Skill Development and Entrepreneurship (Kaushal
Vikas aur Udyamshilta Vibhag)

(ii) Department of Youth Affairs (Yuvak Kafyakram Vibhag)
(iii) Department of Sports (Khel Vibhag)”;

©) for the heading “41. Ministry of Water Resources (Jal Sansadhan Mantralaya)”, the
following heading shall be substituted, namely :— ‘ ’ .
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“41. Ministry of Water Resources, River Development and Ganga Rejuvenatibn
(Jal Sansadhan, Nadi Vikas aur Ganga Sanrakshan Mantralaya)”;

()] the heading “42. Ministry of Youth Affairs and Sports (Yuvak Karyakram aur Khel
Mantralaya)” and sub-headings thereunder, shall be omitted.

@) in THE SECOND SCHEDULE.,-

(a) for the heading “MINISTRY OF ENVIRONMENT AND FORESTS
(PARYAVARAN TATHA VAN MANTRALAYA)”, the following heading shall
be substituted, namely :—

“MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
(PARYAVARAN, VAN AUR JALVAAYU PARIVARTAN MANTRALAYA)” ;

(b) under the heading “MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE
CHANGE (PARYAVARAN, VAN AUR JALVAAYU PARIVARTAN
MANTRALAYA)” as so substituted,—

® for the entry 8, the following entries shall be substituted, namely :—

“8. Conservation, development, management and abatement of
pollution of rivers excluding the river Ganga and its tributaries.

8A. National River Conservation Directorate.”;
(i) after the entry 36, the following entry shall be inserted, namely :(—
“36A. Climate change and all other matters related thereto.”;

©) under the heading “MINISTRY OF FINANCE (VITTA MANTRALAYA)”, under
the sub-heading “A. DEPARTMENT OF ECONOMIC AFFAIRS (ARTHIK
KARYA VIBHAG)”, entries 81 A and 81B shall be omitted.;

@ under the heading’ “MINISTRY OF SHIPPING (POT PARIVAHAN
MANTRALAYA)”, after the entry 5, the following entry shall be inserted,
namely :—

“5A. Ship breaking.”;

(e) after the heading “MINISTRY OF SHIPPING (POT PARIVAHAN
MANTRALAYA)”, and entries relating thereto, the following heading and sub-
headings and entries shall be inserted, namely:—

“MINISTRY OF SKILL DEVELOPMENT, ENTREPRENEURSHIP, YOUTH
AFFAIRS AND SPORTS (KAUSHAL VIKAS, UDYAMSHILTA, YUVAK
KARYAKRAM AUR KHEL MANTRALAYA)

A. DEPARTMENT OF SKILL DEVELOPMENT AND ENTREPRENEURSHIP
(KAUSHAL VIKAS AUR UDYAMSHILTA VIBHAG)

1. Coordination with all concemmed for evolving an appropriate skill
development framework, removal of disconnect between the demand for
and supply of skilled manpower through vocational and technical training,
skill up-gradation, building of new skills, innovative thinking and talents
not only for the existing jobs but also the jobs that are to be created.

2. -Mapping of existing skills and their certification.

Expansion of youth entrepreneurship education and capacity through
forging strong partnership between educational institutions, business and
other community organisations and set national standards for it. ’

4. Role of coordination relating to skill development.

Doing market research and devising training curriculum in important
sectors.
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9.

10.
11.
12.
13.

Industry-Institute linkage.

Bringing Public Private Partnership element in this activity-partnership
with the industry who need the skilled manpower.

Making broad policies for all other Ministries/Departments with regard to
market requirements and skill development.

- To frame policies for soft skills.
Computer Education. |
Academic equivalence of skill sets.
Work relating to Industrial Training Institutes.
(i) National Skill Development Corporation.
(ii) National Skill Development Agency.
(iii) National Skill Development Trust.

B. DEPARTMENT OF YOUTH AFFAIRS (YUVAK KARYAKRAM VIBHAG)

1.

O ® N R » D

[ T e e =)
wm W N = O

16.

Youth Affairs/Youth Policy.

Nehru Yuva Kendra Sangathan.

National Reconstruction Corps Scheme.

Rajiv Gandhi National Institute of Youth Development.

Scheme for assistance to Rural Youth and Sports Clubs.

National Commission for Youth. "

National Service Scheme.

Voluntary Youth Organisations including financial assistance to them.

National Service Volunteer Scheme.

. Commonwealth Youth Programme and United Nations Volunteers. .
. Youth welfare activities, youth festivals, work camp, etc.

. Boy-scouts and girl-guides.

. Youth Hostels.

. National Youth Awards.

. Residual work of the erstwhile National Discipline Scheme.

Exchange of Youth Delegation with foreign countries.

C. DEPARTMENT OF SPORTS (KHEL VIBHAG)

S o e

Sports Policy.

Sports and Games.

National Welfare Fund for Sportsmen.

Netaji Subhas National Institute of Sports.

Sports Authority of India.

Matters relating to the Indian Olympic Association and National Sports

" Federations.

File No. IA3-3/2/2025-1A.1l (Computer No, 254322)

Participation of Indian sports teams in tournaments abroad and participation
of foreign sports teams in international tournaments in India.

National Sports Awards including Arjuna Awards.
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9. Sports Scholarships.
10. Exchange of Sports persons, experts and teams with foreign countries.

11. Sports infrastructure including financial assistance for creation and
development of such infrastructure.

12. Financial assistance for coaching, tournaments, equipment, etc.
13. Sports matters relating to Union territories.

14. Physical Education.”;

(f) under the heading “MINISTRY OF STEEL (ISPAT MANTRALAYA)”, in entry
1, the words “including ship breaking” shall be omitted;

(g) for the heading “MINISTRY OF WATER RESOURCES (JAL SANSADHAN
MANTRALAYA)”, the following heading shall be substituted, namely,-

“MINISTRY OF WATER RESOURCES, RIVER DEVELOPMENT AND
GANGA REJUVENATION (JAL SANSADHAN, NADI VIKAS AUR GANGA
SANRAKSHAN MANTRALAYA)”;

(h) under the heading “MINISTRY OF WATER RESOURCES, RIVER
DEVELOPMENT AND GANGA REJUVENATION (JAL SANSADHAN, NADI
VIKAS AUR GANGA SANRAKSHAN MANTRALAYA)”, as so substituted,-

@) in entry 1, after the words “diverse uses of water” the words “and
' interlinking of rivers”, shall be added;

(ii) after the entry 30, the following entries shall be inserted, namely,-

“30A. National Ganga River Basin Authority including the Mission
Directorate, National Mission for Clean Ganga and other related
matters of Ganga Rejuvenation. -

30B. Conservation, development, management and abatement of pollution
in river Ganga and its tributaries.”;

(i) the heading “ MINISTRY OF YOUTH AFFAIRS AND SPORTS (YUVAK
KARYAKRAM AUR KHEL. MANTRALAYA)” and sub-headings thereunder and
entries relating thereto shall be omitted.”.

PRANAB MUKHERJEE

President

[F. No. 1/21/9/2014-Cab.]
SANJUKTA RAY, Director
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MINISTRY OF WATER RESOURCES, RIVER DEVELOPMENT, AND GANGA REJUVENATION
NOTIFICATION
New Delhi, the 7th October, 2016

S.0. 3187(E).—Whereas it is necessary to constitute authorities at Central, State and District levels to take
measures for prevention, control and abatement of environmental pollution in River Ganga and to ensure continuous
adequate flow of water so as to rejuvenate the River Ganga to its natural and pristine condition and for matters connected
therewith or incidental thereto; .

And whereas the River Ganga is of unique importance ascribed to reasons that are geographical, historical, socio-cultural
and economic giving it the status of a National River;

And whereas the River Ganga has been facing serious threat due to discharge of increasing quantities of sewage, trade
effluents and other pollutants on account of rapid urbanisation and industrialisation;

And whereas, the demand for water of River Ganga is growing for irrigation, drinking water suppﬁeé, industrial use and
hydro-power due to increase in population, urbanisation, industrialisation, infrastructural development and taking into
account the need to meet competing demands; '

And whereas there is an urgent need-

(2) to ensure effective abatement of pollution and rejuvenation of the River Ganga by adopting a river basin
approach to promote inter-State and inter-sectoral co-ordination for comprehensive planning and management;

(b) to maintain ecological flows in the River Ganga with the aim of ensuring continuous flows throughout its length
5o as to restore its ecological integrity that enables it to self rejuvenate;

(¢) for imposing restrictions in areas abutting the River Ganga in which industries, operations or processes, or class
of industries, operations or processes shall not be carried out or shall be carried out subject to certain safeguards;

(d) to make provision for inspection of any premises, plants, equipment, machineries, manufacturing or other
processes, materials or substances and giving direction to the authorities, officers and persons as may be
necessary to take steps, for prevention, control and abatement of environmental pollution in the River Ganga;

(e) for carrying out and sponsoring investigations and research relating to problems of environmental pollution in
the River Ganga and examination of such manufacturing processes, material and substance as are likely to cause
environmental pollution; '

(f) for collection and dissemination of information in respect of matters relating to environmental pollution in the River
Ganga and preparation of manual, codes or guide relating to the prevention, control and abatement of environmental
pollution; » :

And whereas the State Governments concerned, being equally responsible for Ganga rejuvenation, are required to co-
ordinate and implement the river conservation activities at the State level, and to take steps for comprehensive
management of the River Ganga in their States;
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And whereas it is required to have planning, financing, monitoring and coordinating authorities for strengthening the
collective effosts of the Central Government and the State Governments and authorities under th1s Order for effective
abatement of pollution and rejuvenation, protection and management of the River Ganga;

Now, therefore, in exercise of the powers conferred by sub-section (1), read with clauses (i), (ii), (v), (vi), (vii), (viii),
(ix), (%), (xii) and (xiii) of sub-section (2) and (3) of section 3 and sections 4,5,9,10,11, 19, 20 and 23 of the Environment
(Protection) Act, 1986 (29 of 1986) (hereinafter referred to as the Act) and in supersession of the notifications of the
Government of India in the erstwhile Ministry of Environment and Forests numbers S.O. 1111(E) dated the 30"
September, 2009, S.0. 2493 (E), dated the 30™ September, 2009, S. O 2494 (E), dated the 30™ September 2009, S.O.
2495 (E), dated the 30" September 2009, S.0. 287 (E) dated the 8" February, 2010 and in the Ministry of Water
Resources, River Development and Ganga Rejuvenation No. S.0. 2539 (E), dated the 29® September 2014, except as
respects things done or omitted to be done before such supersession, the Central Government hereby------

(D)constitutes the authorities by the names mentioned in this Order for the purpose of exercising and performing such of
the powers and functions (including the power to issue directions under section 5 of the Act and for taking measures with
respect to the matters as mentioned in this Order;

(ii))directs, subject to the supervision and control of the Central Government and the provisions of this Order, such
authority or authorities as specified in this Order that shall exercise the powers or perform the functions or take the
measures so mentioned in this Order as if such authorities had been empowered by the Act to exercise those powers,
perform those functions, or take such measures;

(iii)directs that all its powers and functions (except the power to constitute any authority under sub-section (3) of section
3 and to make rules under the sections 6 and 25 of the Act) under any provision of the Act shall, in relation to River
Ganga and matters connected therewith, be exercisable and discharged also by the authorities constituted by this Order

and by the officers specified in this Order, subject to such conditions and limitations and to the extent as specified in this
Order.

1.Short title and commencement. — (1) This Order may be called the River Ganga (Rejuvenation, Protection and
Management) Authorities Order, 2016.

(2) It shall come into force on the date of its publication in the Official Gazette.

2. Applicability.- This Order shall apply to the States comprising River Ganga Basin, namely, Himanchal Pradesh,
Uttarakhand, Uttar Pradesh; Madhya Pradesh, Chhattisgarh, Bihar, Jharkhand, Haryana, Rajasthan, West Bengal and the
National Capital Territory of Delhi and such other States, having major tributaries of the River Ganga as the National
Council for Rejuvenation, Protection and Management of River Ganga may decide for the purpose of effectlve abatement
of pollution and rejuvenation, protection and management of the River Ganga.

" 3.Definitions.- (1) In this Order, unless the context otherwise requires, -
(a) “Act” means the Environment (Protection) Act, 1986 (29 of 1986);

(b)"Basin” means the entire catchment of a water body or water course including the soil, water, vegetation and other
natural resources in the area and includes land, water, vegetation and other natural resources on a catchment basis;

(c)’Buffer Area” means an area which extends beyond the flood plain of a stream;

(d)’catchment” or “’catchment area “includes the entire land area whose runoff from rain, snow or ice drains into a

water body or a water course, before the water course joins River Ganga or its tributaries or discharges water into River
Ganga or its tributaries;

(e)”commercial fishing” means large scale fishing for commercial purposes by nets, poisoning, or other modern fishing
gear or methods in River Ganga or its tributaries;

(H Competent authority means “Central Government”

(g)"deforestation” means removal or reduction of forest cover, especially when caused by anthropogenic activities or
removal of trees and other vegetation of a forest excluding a planned clearance for scientific management of forest in
particular in the catchment area of River Ganga;

(h)’degraded forest” means a forest having loss or reduction of native forest cover or vegetation density in the catchment
area abutting River Ganga or its tributaries;

- (i)"direction” shall mean direction issued under section 5 of the Act and the expression “direct” shall be construed
accordingly;

() “District Ganga Committee” means the District Ganga Protection Committee mentioned in paragraph 53;

.. (k)”engineered diversion” means a structure or device constructed or installed to transfer the water of River Ganga or its
tributaries into canals or other engineering structures;
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(1)"flood plain” means such area of River Ganga or its tributaries which comes under water on either side of it due to
floods corresponding to its greatest flow or with a flood of frequency once in hundred years; o

(m)”Ghat” means sloping part at Bank of River Ganga or its tributaries with artificially constructed steps or sloping piece
of land used for providing easy human access to water of River Ganga or its tributaries and includes usage of such parts
for religious or other related purposes; ' ‘

(n)”local authority” includes Panchayati raj institutions, municipalities, a district board, cantonment board, town planning
authority or Zila Parishad or any other body or authority, by whatever name called, for the time being invested by law,
for rendering essential services or with the control and management of civic services, within a specified local area;

(0)’National Mission for Clean Ganga” means the authority mentioned in paragraph 31.

(p) “notification” means a notification published in the Official Gazette and the expression ‘notifying’ shall be construed
accordingly;

(q)”offensive matter” consists of solid waste which includes animal carcasses, kitchen or stable refuse, dung, dirt, putrid
or putrefying substances and filth of any kind which is not included in the sewage;

(r)”person” include -
(i)an individual or group or association of individuals whether incorporated or not;
(ii)a cornpanyAestablished under the Companies Act, 2013 (18 of 2013);
(iif)any corporation established by or under any Central or State Act;
(iv)a local authority;
(v) every juridical person not falling within any of the preceding sub-clauses;

(s)’River Bed” means the dried portion of the area of River Ganga or its tributaries and includes the place where the
River Ganga or its tributaries run its course when it fills with water and includes the land by the side of River Ganga or
its tributaries which retains the water in its natural channel, when there is the greatest flow of water;

(t) "River Bed Farming” includes seasonal agriculture or farming on the River Bed of River Ganga or its tributaries
during low flows of water; ]

(u)’River Ganga” means the entire length of six head-streams in the State of Uttarakhand namely, Rivers Alakananda,
Dhauli Ganga, Nandakini, Pinder, Mandakini and Bhagirathi starting from their originating glaciers up to their respective
confluences at Vishnu Prayag, Nand Prayag, Karn Prayag, Rudra Prayag, and Dev Prayag as also the main stem of the
river thereafter up to Ganga Sagar including Prayag Raj and includes all its tributaries; :

(v) “rubbish” means ashes, broken brick, mortar, broken glass, dust or refuse of any kind and includes filth;

(w) "sand mining” means large scale removal of river sand from the dried channel belt, flood plain or a part of River
Ganga or its tributaries; ‘ : ’

(x) "sewage effluent” means effluent from any sewerage system or sewage disposal works and includes sewage from
open drains; o

(y) “sewerage scheme” means any scheme which a local authority may introduce for removal of sewage by flushing with
water through underground closed sewers; '

(z) “Schedule” means Schedule appended to this Order;

(za) “specified District” means an area of every District abutting the River Ganga, being within a radius of fifteen
kilometers of the Ganga River Bank or its tributaries in the States of Himachal Pradesh, Uttarakhand, Uttar Pradesh,
Madhya Pradesh, Chhattisgarh, Bihar, Jharkhand, Haryana, Rajasthan, West Bengal and the National Capital Territory of
Delhi and such-other States, having major tributaries of the River Ganga as referred to in this Order;

(zb) “State Ganga Committee” means the State Ganga Rejuvenation, Protection and Management Committee constituted
under this Order for each of the States mentioned in paragraph 2.

(zc) State Ganga River Conservation Authority means an authority earlier constituted in each State under the Act as
follows, namely:-

() the Bihar State Ganga River Conservation Authority constituted by the notification of the Government of India
in the Ministry of Environment and Forests number S.0287 (E), dated 8 February_2010; L

(i) the Jharkhand State Ganga River Conservation Authority constituted by the notification of the Government of
India in the Ministry of Environment and Forests number S.02495(E), dated 30® September 2009;
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(iii) the Uttarakhand State Ganga River Conservation Authority constituted by the notification of the Government of
" India in the Ministry of Environment and Forests number S.0 1111 (E), dated 30® September 2009;

(iv) the Uttar Pradesh State Ganga River Conservation Authority constituted by the notification of the Government
‘of India in the Ministry of Environment and Forests number S.02493 (E), dated 30™ September 2009; and

(v) the West Bengal State Ganga River Conservation Authority constituted by the notification of the Government of
India in the Ministry of Environment and Forests number S.02494 (E), dated 30" September 2009.

(zd) ”’stream” includes river, water course (whether flowing or for the time being dry), inland water (whether natural or
artificial ) and sub-terrain waters;

(ze) “tributaries of River Ganga” means those rivers or streams which flow into River Ganga and includes Yamuna
River, Son River, Mahananda River, Kosi River, Gandak River, Ghaghara River and Mahakali River and their tributaries
or such other rivers which National Council for Rejuvenation Protection and Management of River Ganga may, by
notification, specify for the purposes of this Order.

2. The words and expressions used herein and not defined but defined in the Environment (Protection) Act, 1986 (29 of
1986) shall have the meanings respectively assigned to them in the Act.

4. Principles to be followed for rejuvenation, protection and management of River Ganga. — (1) The following
principles shall be followed in taking measures for the rejuvenation, protection and management of River Ganga,
namely:-

(i) the River Ganga shall be managed as a single system; |

' (ii) the restoration and maintenance of the chemical, physical, and biclogical quality of the waters of River Ganga
shall be achieved in a time bound manner;

(iii) the River Ganga shall be managed in an ecologically sustainable manner;
(iv) the continuity of flow in the River Ganga shall be maintained without altering the natural seasonal variations;

(v) the longitudinal, lateral and vertical dimensions (connectivities) of River Ganga shall be incorporated into
river management processes and practices;

(vi) thé integral relationship between the surface flow and sub-surface water (ground water) shall be restored and -
maintained; i

(vii) the lost natural vegetation in catchment area shall be regenerated and maintained;
(viii) the aquatic and riparian biodiversity in River Ganga Basin shall be regenerated and conserved;

(ix) the bank of River Ganga and its flood plain shall be construction free Zone to reduce pollution sources,
pressures and to maintain its natural ground water recharge functions;

(x) the public participation in rejuvenation, protection and management,revision and enforcement of any
regulation, standard, effluent limitation plan, or programme for rejuvenation, protection and management
shallbe encouraged and made an integral part of processes and practices of-

River Ganga rejuvenation, protection and management.

(2)National Mission for Clean Ganga may, having regard to the needs of the people of the country, advances in
technology and socio economic conditions of the people and to preserve the rich heritage of national composite culture,
specify additional principles in addition to the principles specified under sub-paragraph (1).

5.Ecological flow of water in River Ganga to be maintained. — (1) Every State Government, shall endeavor to ensure
that uninterrupted flows of water are maintained at all times in River Ganga as required under clause (iv) of paragraph

(4).

» (2) Every State Government shall also endeavor to maintain adequate flow of water in River Ganga in different seasons
to enable River Ganga to sustain its ecological integrity and to achieve the goal, all concerned authorities shall take
suitable actions in a time bound manner.

(3) For the purposes of this paragraph, the average flow of water shall be determined by such Hydrology Observation
Stations at such points of the River Ganga, as may be specified by the National Mission for Clean Ganga:

Provided that the average flow of water in River Ganga may, having regard to ecology, be determined by the National
Mission for Clean Ganga for different points of River Ganga.
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6. Prevention, control and abatement of environmental pollution in River Ganga and its tributaries.- (1) No person
shall discharge, directly or indirectly, any untreated or treated sewage or sewage sludge into the River Ganga or its
tributaries or its banks: ’

Provided that where a local authority does not have, on the date of commencement of this Order, sewerage scheme or
infrastructure for collection, storage, transportation and disposal of sewage or sewage sludge or such infrastructure is not
functional on the said date in an area abutting the River Ganga or its tributaries, every such local authority shall, within a
period, specified by National Mission for Clean Ganga from the date of commencement of this Order, develop such
infrastructure or make such infrastructure functional, as the case may be, for collection, storage, transportation and
disposal of sewage in the territorial area of the local authority.

(2) No person shall discharge, directly or indirectly, any untreated or treated trade effluent and industrial waste, bio-
medical waste, or other hazardous substance into the River Ganga or its tributaries or on their banks:

Provided further that where an industry or industrial area management does not have, on the date of commencement of
this Order, industrial effluent treatment scheme or infrastructure for collection, storage, transportation and disposal of
trade effluents industrial waste, bio-medical waste, or other hazardous substance, etc. or such infrastructure is not
functional on the said date in an area abutting the River Ganga or its tributaries, every such industry or industrial area
management shall, within a period so specified by the National Mission for Clean Ganga from the date of
commencement of this Order, develop such infrastructure or make such infrastructure functional, as the case may be, for
collection, storage, transportation and disposal of trade effluent and industrial waste, bio-medical waste, or other
hazardous substance in the jurisdiction of the industry or industrial area management.

(3) No person shall construct any structure, whether permanent or temporary for residential or commercial or industrial
or any other purposes in the River Ganga, Bank of River Ganga or its tributaries or active flood plain area of River
Ganga or its tributaries: ’

Provided that in exceptional circumstances like natural calamities or religious events at traditional locations, temporary
structures can be raised after prior permission of the National Mission for Clean Ganga acting through the State Ganga
Committee and the District Ganga Committee:

Provided further that in case any such construction has been completed, before the commencement of this Order, in the
River Bank of River Ganga or its tributaries or active flood plain area of River Ganga or its tributaries, the National
Mission for Clean Ganga shall review such constructions so as to examine as to whether suchconstructions are causing
interruption in the.continuous flow of water or pollution in River Ganga or its tributaries, and if that be so, it shall cause
for removing them.

(4) No person shall do any act or carry on any project or process or activity which, notwithstanding whether such act has
been mentioned in this Order or not, has the effect of causing pollution in the River Ganga.

(5) It shall be the duty of the National Mission for Clean Ganga, every Specified State Ganga Committee or specified
District Ganga Protection Committee, local authority and all other authorities and persons to disseminate widely and
bring to public notice, using various means, information captured in reports and the aforesaid measures in the local
language in every village, town, city and other areas abutting River Ganga and its tributaries.

7. Emergency measures in case of pollution of River Ganga or its tributaries --— If any poisonous, noxious or
polluting matter is present or has entered into the River Ganga due to any accident or other unforeseen act or event, and it
is necessary or expedient to take immediate action, the National Mission for Clean Ganga shall take immediate action for
carrying out such operations or direct for carrying out such operations by the specified State Ganga Committee or
specified District Ganga Committee or local authority or any other authority or Board or Corporation, as it may consider
necessary for all or any of the following purposes, namely; -

(a)the manner of removing the matter from River Ganga and disposing it off in such a manner as it may specify, as also,
for carrying out such operations as is considered appropriate for mitigation or removal of any pollution caused by such
matter;

(b) issuing directions restraining or prohibiting any person concerned from discharging any poisonous, noxious -or
poliuting matter in the River Ganga;

(c) undertaking any additional work or functions as may be necessary to address such emergency.

8. Power to issue directions. - The National Mission for Clean Ganga shall, in the exercise of its powers and
performance or its functions under this Order, issue such directions in writing as it may consider necessary for abatement
of pollution and rejuvenation, protection and management of the River Ganga to the concerned authority or local
authority or other authorities or Board or Corporation or person and they shall be bound to comply with such directions.

9. Ganga safety audit.- Evéry Distﬁct Gaﬁgé Committee shall cause the Ganga safety audit to be carried out by such
Ganga Safety Auditors within such time frame and in accordance with such protocols as may be specified by the
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National Mission for Clean Ganga for the area of the River Ganga abutting such district and forward the copy of the
report of such safety audit along with remedial action taken thereon to the concerned State Ganga Committee and the
National Mission for Clean Ganga, which shall take appropriate action thereon, if required.

10. Pollution in River Ganga and its tributaries to be monitored.- (1) The pollution in River Ganga and its tributaries
shall be monitored by the National Mission for Clean Ganga on its own or by directions through various State and
Central Government agencies by use of satellite imagery and other remote sensing technologies as well as physical
stations, online monitoring and independent agencies at a periodicity to be specified by it.

(2) Notwithstanding the provisions of sub-paragraph (1), the Central Government may assign the function of monitoring
of pollution in River Ganga and its tributaries to any other agency or body or direct, having regard to advances in
technology, to monitor the aforesaid pollution in River Ganga and its tributaries by adopting any other technique or
method, as may be specified in the direction.

11. Constitution of National Council for Rejuvenation, Protection and Management of River Ganga, - With effect
from the date of commencement of this Order, there shall be constituted an authority by the name to be called the
National Council for Rejuvenation, Protection and Management of River Ganga, (hereinafter in this Order called as the
National Ganga Council) for the purposes of the Act and to exercise powers and discharge functions as specified in this
Order and the Act.

12.Composition of National Ganga Council.-The National Ganga Council shall consist of the following members,
namely:-

(a)Prime Minister : ~-Chairperson ,ex-officio
(b) Union Minister for Water Resources,

River Development and Ganga Rejuvenation - Vice-Chairperson, ex-officio
(c)Union Minister for Environment, Forests

and Climate Change - Member, ex-officio;
(d)Union Minister for Finance - Member, ex-officio;
(¢)Union Minister for Urban Development - Member, ex-officio;

(f) Union Minister for Power - Member, ex-officio;
(g)Union Minister for Science and Technology - Member, ex-officio;
(h)Union Minister for Rural Development ' - Member, ex-officio;

(i)Union Minister for Drinking Water and Sanitation - Member, ex-officio;

() Union Minister for Shipping - Member, ex-officio;
(k) Union Minister of State for Tourism - Member, ex-officio;
(1) Vice Chairman, NITI Aayog - Member, ex-officio;
(m)Chief Minister, Bihar - Member, ex-officio;
(n) Chief Minister, Jharkhand - Member, ex-officio;
(o) Chief Minister, Uttarakhand - Member, ex-officio;
(p) Chief Minister, Uttar Pradesh - Member, ex-officio;
(q) Chief Minister, West Bengal - Member, ex-officio;
(r) Secretary, Ministry of Water Resources, '

River Development and Ganga Rejuvenation - Member, ex-officio;

(s)Director General, National Mission for
Clean Ganga : — Member Secretary, ex-officio.

(2) The National Ganga Council may co-opt one or more Chief Ministers from the States not represented in the National
Ganga Council having major tributaries of River Ganga, which are likely to affect the water quality in the River Ganga,
as Member. .

(3) The National Ganga Council may also co-opt one or more Union Ministers, if it considers necessary, as Member.

(4) The National Ganga Council may consult experts and expert organisations or institutions in the field of river
rejuvenation, river ecology and river management, hydrology, environmental engineering, social mobilisation and other
relevant fields. ‘ : ' ' o S v ’

(5) The Headquarter of the National Ganga Council shall be at New Delhi or at such other place as it may decidle.-
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(6) The National Ganga Council shall have its Secretariat in the National Mission for Clean Ganga.

(7) The Central Government in the Ministry of Water Resources, River Development and Ganga Rejuvenation shall
serve as the nodal Ministry. ' ' ‘ _ .

13. Dissolution of National Ganga River Basin Authority --- (1) On and from the date of constitution of the National
Ganga Council in paragraph 11, the National Ganga River Basin Authority constituted by Notification of the Ministry of
Water Resources, River Development and Ganga Rejuvenation, number S.0 2539 (E), dated the 20® September 2014
shall stand dissolved. ’

(2) All things done or omitted to be done or actions taken or any money spent or authorised to be spent by the National
Ganga River Basin Authority before such dissolution shall be deemed to have been done or taken under the
corresponding provisions of this Order.

14.Superintendence, direction and control of management of River Ganga to vest in National Ganga Council.-
The National Ganga Council shall, notwithstanding anything contained in this Order, be overall responsible for the
superintendence, direction, development and control of River Ganga and the entire River Basin (including financial and
administrative matters) for the protection, prevention, control and abatement of environmental pollution in River Ganga
and its rejuvenation to its natural and pristine condition and to ensure continuous adequate flow of water in the River
Ganga and for matters connected therewith.

15. Jurisdiction of National Gahga Council.- The jurisdiction of the National Ganga Council shall extend to the areas
mentioned in paragraph 2.

16. Meetings of National Ganga Council.- (1) National Ganga Council may. regulate its own procedure for transacting
its business including its meetings. .

(2) The Chairperson of the National Ganga Council shall preside over its meetings and in his absence, its Vice-
Chairperson shall, preside over the meetings of the National Ganga Council and conduct its business.

(3) The Vice-Chairperson shall have the power to take decisions necessary for the National Ganga Council to achieve its
objectives, in between the conduct of the two meetings of the Council subject to ratification in the next meeting.

(4) The National Ganga Council shall meet at least once every year or more as it may deem necessary.

17. Constitution of Empowered Task Force on River Ganga as authority.- (1) With effect from the date of
commencement of this Order, there shall be constituted an authority by the name to be called the Empowered Task Force
on River Ganga for the purposes of the Act and to exercise powers and discharge functions as specified in this Order
and the Act.

(2) The Empowered Task Force on River Ganga shall consist of the following members, namely:-

(a)Union Minister for Water Resources,

River Development and Ganga Rejuvenation - Chairperson, ex-officio;

(b) Union Minister of State for Water Resources, )

River Development and Ganga Rejuvenation - Vice-Chairperson, ex-officio;
(c)Secretary in the Ministry of Water Resources,

River Development and Ganga Rejuvenation: - Member, ex-officio

(d) Secretary in the Ministry of Finance

(Department of Expenditure) * - Member, ex-officio;
(e) Chief Executive Officer, Niti Ayog - Member, ex-officio;
(f) Chief Secretary, State of Uttrakhand - Member, ex-officio;
(g) Chief Secretary, State of Uttar Pradesh - Member, ex-officio;
(h)Chief Secretary, State of Bihar - Member, ex-officio;
@) Chief Secretary, State of Jharkhand ' - Member, ex-officio;
() Chief Secretary, State of West Bengal - Member, ex-officio;
(k) Director General , National Mission for Clean Ganga - Member-Secretary

(3) The Erflpowered Task Force on River Ganga may also co-opt one or more Secretary in the Union Ministries or the
Chief Secretary of any other State concerned, if it considers necessary, as member

.(4) .The Empowered Task Force on River'Gahga shall meet at least once every three'monthé or rnp_fg as it may deem
necessary.
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(5) The administrative and technical support to the Empowered Task Force on River Ganga shall be provided by the
Central Government in-the Ministry of Water Resources, River Development and Ganga Rejuvenation which shall be the
nodal Ministry for the purposes of such administrative and technical support.

18. Functions and powers of Empowered Task Force on River Ganga. —

(1) The Empowered Task Force on River Ganga shall co-ordinate and advise on matters relating to rejuvenation,
protection and management of River Ganga and its tributaries.

(2) In particular and without prejudice to the generality of the provisions of sub-paragraph (1), the functions and powers
of the Empowered Task Force on River Ganga may include measures with respect to all or any of the following matters
in rejuvenation, protection and management of River Ganga, namely:-

(a) ensuring that the Ministries, Departments and State Governments concerned have -
()] an action plan with specific activities, milestones, and timelines for
achievement of the objective of rejuvenation and protection of River Ganga;
(i) a mechanism for monitoring implementation of its action plans;

(b) co-ordination amongst the Ministries and Departments and State Governments concerned for implementation of its
action plans in a_time bound manner; '

(c) to monitor the implementation process, address bottlenecks, suggest and take such decisions as may be necessary to
ensure speedy implementation;

(d) all projects under the ambit of Namami Gange including ongoing projects funded domestically and through external
assistance;

(e) discharge of such other functions or exercise of such powers as may be considered necessary for achievement of the
objective of rejuvenation, protection and management of River Ganga or as may be assigned to it by the Central
Government or specified by the National Ganga Council;

19. Approval for projects exceeding value of rupees one thousand crore.-

(1) The Empowered Task Force on River Ganga shall be responsible for the approval of every project exceeding a
value of rupees one thousand crore, as amended from time to time.

(2) The Empowered Task Force on River Ganga may constitute a sub-committee of officials amongst its members
for the purpose of sub-paragraph (1)

20. Conpstitution and Composition of Specified State Ganga Rejuvenation, Protection and Management
Committees as authorities.— With effect from the date of commencement of this Order, these shall be constituted, in
each State as specified in paragraph 2, an authority to be called the State Ganga Rejuvenation, Protection and
Management Committee, which shall consist of a Chairperson and other members as specified in the Schedule to
exercise powers and discharge functions as specified in this Order and the Act.

21. Meetings of State Ganga Committee. — (1) Every State Ganga Committee may regulate its own procedure for
transacting its business including its meetings.

(2)Every State Ganga Committee shall convene its meetihgs at least once in every three months’ time.

(3) The Chairperson of the State Ganga Committee shall preside over its meetings and in his absence, the said
Committee shall elect its Vice-Chairperson who shall, preside over the meetings of the State Ganga Committee and
conduct its business,

22. Superintendence, direction and control over Committee.- The superintendence, direction and control of the
District Ganga Committees shall, notwithstanding anything contained in this Order, vest in the State Ganga Committee,
for the purposes of rejuvenation, protection, prevention, control and abatement of environmental pollution in River
Ganga and its tributaries so as to rejuvenate the River Ganga to its natural and pristine condition and ensure continuous
and adequate flow of water in River Ganga and for protection and management of River Ganga in the States concerned.

23. Decisions of State Ganga Committee to be binding.- The decision taken at the meetings of the State Ganga
Committee shall, notwithstanding anything contained in this Order, be binding upon every District Ganga Committee

and every local authority or other authority or Board or person referred to in such decision and they shall comply with the
decisions of the State Ganga Committee.

24. Powers, duties and functions of State Ganga Committees.— (1) Every State Ganga Committee shall, subject to the
provisions of the Act and rules- made or directions issued thereunder, have the power to-take all such measures, including
those in paragraphs 6, 7 and 8, as it deems necessary or expedient for effective abatement of pollution and conservation
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of the River Ganga and for implementing the decisions or directions of the National Ganga Council and National Mission
for Clean Ganga. :

(2) The State Ganga Committee shall implement various programmes and projects of the National Ganga Council and
National Mission for Clean Ganga. ’

(3) In particular and without prejudice to the generality of the provisions of sub-paragraphs (1) and (2), such measures
may include all or any of the following matters, namely:-

(a) coordination and implementation of the conservation activities relating to River Ganga including augmentation of
sewerage infrastructure, catchment area treatment, protection of flood plains, creating public awareness and such other
measures at the State level and regulation of activities aimed at the prevention, control and-abatement of pollution in the
River Ganga to maintain its water quality, and to take such other measures relevant to river ecology and management in
the State concerned;

(b) implementation of the river basin management plan in the concerned State;
(c) maintenance of minimum ecological flows in the River Ganga in the concerned State and actions thereon;

(d) entry and inspection under section 10 and power to take sample under section 11 of the Act for the purpose of
exercising and performing its functions under this Order.

(4) The State Ganga Committee shall undertake all the emergency measures mentioned in paragraph 7.
(5) The State Ganga Committée shall have the powers to issue directions under section 5 of the Act.

(6) The powers and functions of the State Ganga Committee shall be without prejudice to any of the powers conferred
upon the State Government under any Central or State Act, being not inconsistent with the provisions of the Act.

25. Monitoring execution of plans and programmes of District Ganga Cominittees.- Every State Ganga Committee
shall monitor the execution of plans, programmes, and projects of all their District Ganga Protection Committees and
those of other authorities and submit progress in respect thereof to the National Mission for Clean Ganga.

26. Preparation of consolidated reports of all District Ganga Committees and taking remedial measures in -
respect thereof.- (1) Every State Ganga Committee shall prepare a consolidated report of all District Ganga Protection
Committees, local authorities or other authorities or Board or Corporation or person for every quarter indicating therein
in respect of each specified District abutting River Ganga and its tributaries, -

(a) the status of the plans being executed and measures taken by them and any other activity relating to the health o
River Ganga and its tributaries;

(b) the quality of water in River Ganga and its tributaries in each specified District and remedial action in respect thereof;
(c) any interruption of flow in the River Ganga in each specified District and reasons therefor;

(d) remedial measures taken on the complaints made to the District Ganga Committee or local authorities or other
authorities;

(e) adverse report as reported by Gangé safety auditors in each specified District;

(f) any other information relevant to the health of River Ganga and its tributaries.

(2) The report referred to in sub-paragraph (1) shall be submitted within one month at the end of each year to the State
Ganga Committee and National Mission for Clean Ganga along with remedial action thereof. -

27. Conducting of Ganga safety audit and submission of such audit reports by State Ganga Committees.- (1) It
shall be the duty of the State Ganga Committees to conduct or causes to be conducted, through the District Ganga
Committees, the Ganga safety audit and submit report of the Ganga safety audit to the National Mission for Clean Ganga
along with the remedial action taken thereon and also make available the same in public domain and exhibit the same at
its website. :

(2) The Ganga safety audit shall include such particulars and be done at such intervals (save as otherwise provided in this
Order) and in such manner as may be specified, by notification, by the National Mission for Clean Ganga.

28. State Ganga Committee to be nodal agency.- The State Ganga Committee shall be the State-wide nodal agency in
the State for the implementation of the provisions of this Order and for effective abatement of pollution and rejuvenation,
protection and management of the River Ganga and its tributaries.

29. State Ganga Committees to be bound by direction of National Ganga Council and National Mission for Clean
Ganga.- Every State Ganga Committee, without prejudice to the foregoing provisions of this Order, shall, in exercise of
its powers or the performance of its functions under this Order, be bound by the decisions or such directions (including
those relating to technical and administrative matters) as the National Ganga Council and the National Mission for Clean

3

Eile No. IA3-3/2/2025-IA.1Il {Computer No. 254322)
Generated from eOffice by SUMAN KHARB, LA(SK)-IA-Iff, LEGAL ASSISTANT, MOEFCC on 11/04/2025 12:12 pm



” 549 1<y

THE GAZETTE OF INDIA : EXTRAORDINARY [PART I—SEC. 3(ii)]

Ganga may give in writing to it from time to-time for abatement of pollution and rejuvenation, protection and
management of the River Ganga.

30. Dissolution of State Ganga River Conservation Authorities and -State Executive Committees.- (1) With effect
from the date of constitution of the State Ganga Committees, the respective State Ganga River Conservation Authorities
and the respective State Executive Committees constituted before the commencement of this Order shall stand dissolved.

(2)All things done or omitted to be done or actions.taken or any money spent or authorised to be spent by the authorities
and committees under sub-paragraph (1) before such dissolution shall be deemed to have been done or taken under the
corresponding provisions of this Order.

31. Constitution of National Mission for Clean Ganga as an authority.-(1) With effect from the date of
commencement of this Order, the National Mission for Clean Ganga, a society registered under the Societies Registration
Act, 1860 (21 of 1860), shall be an authority constituted under the Act, by the same name for the purposes of the Act

and to exercise powers and discharge functions as specified under this Order and the Act and the rules made or directions
issued thereunder.

(2) The composition of the National Mission for Clean Ganga shall be as specified in paragraph 35.

32. Area of operation of National Mission for Clean Ganga.- The area of operation of the National Mission for Clean
Ganga shall be the areas mentioned in paragraph 2.

33. National Mission for Clean Ganga to be nodal agency.- The National Mission for Clean Ganga shall be the nodal
agency for the nationwide implementation of the provisions of this Order and for effective abatement of pollution and
rejuvenation, protection and management of the River Ganga and its tributaries.

34. National Mission for Clean Ganga to be an empowered organizaﬁon.- The National Mission for Clean Ganga
shall be an empowered organisation with two tier management having administrative, appraisal and approval powers and
duties, functions and powers as specified in this Order.

35. Composition of National Mission for Clean Ganga.- The National Mission for Clean Ganga shall have a two-tier
management structure and it shall comprise of the Governing Council and the Executive Committee.

(1)  The Governing Council shall consist of the following members, namely:-

(a) | Director General of National Mission for Clean Ganga Chairman, ex-officio
(b) | Joint Secretary, Ministry of Water Resources, River Development and Ganga | Member, ex-officio
Rejuvenation

(c) Joint Secretary, Ministry of Urban Development Member, ex-officio
(d) | Joint Secretary, Miﬂsﬁy of Environment, Forests and Climate Change Member, ex-officio
(e) | Joint Secretary, Department of Expenditure Member, ex-officio
¢9)] Representative of NITI Aayog (not below Joint Secretary) Member, ex-officio
(g). | Chairman, Central Pollution Control Board Member, ex-officio
(h) | Principal Secretary, Urban Development, Government of Bihar Member, ex-officio
@ Principal Secretary, Urban Development, Government of Jharkhand Member, ex-officio
)] Principal Secretary, Urban Development, Government of Uttar Pradesh Member, ex-officio .
(k) | Principal Secretary, Peyjal, Government of Uttarakhand Member, ex-officio
0] Principal Secretary, Urban Development, Government of West Bengal Member, ex-officio
(m) | Executive Director(Deputy Director General), National Mission for Clean Ganga | Member, ex-officio
(n) Executivé, Director (Technical),National Mission for Clean Ganga : Member, ex-oﬁici;)
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(o) Executive Director (Finance), National Mission for Clean Ganga Member, ex-officio
)] Executive Director (Projects), National Mission for Clean Ganga : ‘ - | Member, ex-'oﬂicio
@ Executive Director(Administration), National Mission for Clean Ganga Member- SecretaryL

(2) The Executive Committee constituted out of the Governing Council, shall consist of the following membg;s,
namely:-
(a) Director General, National Mission for Clean Ganga - Chairperson, ex-officio;
(b) Joint Secretary, Department of Expenditure — Member, ex-officio;
(c) Representative of NITI Aayog (not below Joint Secretary) — Member, ex-officio;

(d) Principal Secretary of the State concerned — Member, ex-officio;
(e) Executive Director (Deputy Director General)

National Mission for Clean Ganga — Member, ex-officio;
(f) Executive Director (Finance)

National Mission for Clean Ganga —Member, ex-officio;
(2) Executive Director (Technical) s

National Mission for Clean Ganga ) — Member, ex-officio;
(h) Executive Director (Projects)

National Mission for Clean Ganga —Member, ex-officio;
(i) Executive Director (Administration)

National Mission for Clean Ganga —Member, ex-officio;

3 The Director General, National Mission for Clean Ganga may, if he considers necessary, may associate with the

Executive Committee, any other member from the Governing Council.

(4  The Governing Council may constitute a sub-committee from out of its members and also by associating some
technical experts for appraisal of the projects.

&) The representative _of the State concerned shall also be one of the members of sub-committee.
6) Half of the members of the Governing Council shall form the quorum.

36. (1) Al .approvals up to one thousand crores rupees shall be granted by the Executive Committee and it shall
report to the Governing Council at least once in three months.

(2) The Sub-Committee of the Governing Council shall appraise the project only after completion of Third Party
Appraisal of the project by technical experts or consortium of recognized institutes or Indian Institutes of Technology, as
the case may be. ‘

(3) The Third Party Appraisal shall be for all projects irrespective of their value.
37. Appointment of Director General and Executive Directors of National Mission for Clean Ganga.-

(1) Director General, National Mission for Clean Ganga shall be appointed by the Central Government who shall be
equivalent to the rank of Additional Secretary or Secretary to the Government of India and his terms and
conditions of services shall be determined by Central Government.

(2) The Executive Director (Finance) shall be appointed on deputation from any of the organised accounts services
in the Central Government in the rank equivalent to Joint Secretary to Government of India in accordance with
the recruitment rules of the said services. -

(3) National Mission for Clean Ganga shall have at least one position for each of the Executive Directors in the rank
of Joint Secretary to. Government of India.

(4) One of the Executive Directors shall be designated ‘as Deputy Director General of the National Mission for
Clean Ganga and he shall be appointed by the Central Government. * .

(5) None of the nominated members of the Executive Committee shall be below the rank ‘of Joint Secretary in
Government of India. o e . ..

‘_38. Duty of National Mis{si_on for Clean Ganga.- It shall be the dutyf of the Nat_ional:Mis_siOn for Cléén;Géinga go:—i
~(i) follow the principles laid ciown in paragraph 4 - o “
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(ii) comply with the decisions and directions of the National Ganga Council and implement the Ganga Basin
Management Plan approved by it; |

(iii) co-ordinate all activities for rejuvenation and protection of River Ganga in a time bound manner as directed by the
National Ganga Council;

(iv) do all other acts or abstain from doing certain act which may be necessary for rejuvenation and protection of River ,
Ganga and its tributaries.

39. Functions of National Mission for Clean Ganga.- (1) Without prejudice to the provisions of this Order, the
National Mission for Clean Ganga shall identify or cause to be identified -

(a) the specific threats to the River Ganga in areas in each village and town of such specified District abutting River
Ganga and its tributaries, including sewerage and industrial waste, cremation and burial of corpses and disposal
of animal carcasses, and threats from commercial, recreational and religious activities;

. (b) the type of measures required to address such threat in each village and town of all districts abutting River
Ganga and its tributaries;

(c) the specific areas where such remiedial actions are required to be taken for rejuvenation and protection of River
Ganga and its tributaries. k

(d) the measures which may be necessary for reuse of treated water and enter in to Memorandum of Understanding
in this regard with the Ministries of the Central Government like Railways, Power, Petroleum and Natural Gas
etc., State Governments, autonomous bodies at the Central and State level, recognized Institutes and
organizations which the National Mission for Clean Ganga may deem fit.

(2) The National Mission for Clean Ganga shall make or cause to make the River Ganga Basin Management Plan along
with cost, timelines and allocation of responsibilities, among other things, for rejuvenation and protection of River Ganga
and its tributaries in each village and town of specified District abutting River Ganga and its tributaries and execute
projects there for. .

(3) The National Mission for Clean Ganga shall -—---

(a) cause to be determined the magnitude of ecological flows in the River Ganga and its tributaries required to be
maintained at different points in different areas at all times with the aim of ensuring water quality and
environmentally sustainable. rejuvenation, protection and management of River Ganga and its tributaries and
notifying the same and take or direct all such measures necessary to maintain adequate ecological flows;

(b) cause to be identified places where the environmental flow of water of River Ganga has been modified and take
measures for correction thereof to maintain the continuous flow of water for rejuvenation, protection and
management of River Ganga and its tributaries;

(¢) identify places of discontinuity of water in River Ganga and its tributaries due to engineered diversion of water
or storage of water or by any other means and execute plans in respect thereof or take remedial action therefor;

@ devise a system to be put in place for continuous monitoring of flow of water and pollution levels in River
Ganga and its tributaries;

(e) take all such measures which may be necessary to give effect to the decisions of the National Ganga Council so
as to maintain adequate ecological flows in the River Ganga and tributaries;

(f) render assistance or cause them to be rendered by any agency for preparation of detailed project reports or
execution of projects for abatement of pollution and rejuvenation, protection and management of the River
Ganga and its tributaries to the State Governments, the State Ganga Committees, District Ganga Committees or
local authorities or any person or body, any authority, Board or Corporation;

(g) set up or facilitate setting up or designaté and direct one or more existing centers to research, develop and
disseminate knowledge base and analytical tools on abatement of pollution and: rejuvenation, protection and
management of River Ganga and its tributaries;

(h) take any other measures which may be necessary for continuous flow of water and abatement of pollution in
River Ganga and its tributaries '

(4)The National Mission for Clean Ganga shall take all such other emergency measures as outlined in paragréph 7.

40. Establishment of River Ganga Monitoring Centres at suitable locations along River Ganga and its
tributaries.- The National Mission for Clean Ganga may identify the places in the River Ganga Basin and establish at
such places or designate any existing laboratory or station or institute as Centres to be called the *River Ganga
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Monitoring Centre” for monitoring amongst other things, continuous flow of water and pollution levels as required under
this Order and such Centre shall report immediately to the National Mission for Clean Ganga for taking remedial action
therefor.

41. Powers of National Mission for Clean Ganga.- (1) The National Mission for Clean Ganga being the national
agency charged with the role, responsibility and powers to facilitate the task of rejuvenation, protection and management
of River Ganga and its tributaries, under the supervision and direction of the National Ganga Council, shall recommend
to the National Ganga Council or Central Government for issuing directions or issue directions itself, to the State Ganga
Committees or District Ganga Committees or local authority or any other authority or any person, institution, consortium
or agency, as it may decide, for the rejuvenation, protection and management of River Ganga and have the power to take
all such measures and discharge such functions as it may deem necessary or expedient for prevention, control and
abatement of environmental pollution in River Ganga and its tributaries so as to rejuvenate the River Ganga to its natural
and pristine condition and ensure continuous and adequate flow of water in River Ganga and for protection and
management of River Ganga and for matters connected therewith. -

(2) In particular and without prejudice to the generality of the provisions of sub-paragraph (1), and save as otherwise
provided in this Order, such directions may include all or any of the following matters in the management of River
Ganga, namely:-

(a) fulfillment of the functions mentioned in paragraph 55 in accordance with the principles in paragraph 4;

(b) formulate, with the approval of the Central Government, the National policy for effective abatement of pollution and
rejuvenation, protection and management of River Ganga;

(c) enter into memorandum of understanding, with the approval of the Central Government, with any country or foreign
agency foreffective implementation of the River Ganga Basin Management Plan for rejuvenation, protection, prevention,
control and abatement of pollution in the River Ganga and its tributaries;

(d) approve, with or without modifications, the River Ganga Basin Management Plan and direct amendments, if any, to
be made therein;

(e) supervise and review the progress reports, and issue directions to the State Ganga Committees, District Ganga
Committees or local authorities and other authorities in the implementation of the River Ganga Basin Management Plan
and any other matter connected with affairs of the River Ganga and its tributaries;

(f) approve the planning, financing and execution of programmes for abatement of pollution in the River Ganga including
augmentation of sewerage and effluent treatment infrastructure, catchment area treatment, protection of flood plains,
creating public awareness, conservation of aquatic and riparian life and biodiversity and such other measures for
promoting environmentally sustainable river rejuvenation;

(g) coordination, monitoring and review of the implementation of various programmes or activities taken up for
prevention, control and abatement of pollution and protection and management in the River Ganga and its tributaries;

(h) direct any person or authority to take measures for restoration of river ecology and management in the River Ganga
Basin States; .

(i) recommend to the Central Government, for creation of special purpose vehicles (whether as a company under the
companies Act, 2013(18 of 2013) or Societies Registration Act, 1860 (21 of 1860) or a Trust under the Indian Trust Act,
1882 (2 of 1882)), as may be considered appropriate, for implementation of this Order and for the purposes of the Act;

(j) take such measures as may be necessary for the better co-ordination of policy and action to ensure effective
prevention, control and abatement of pollution, rejuvenation and protection and management in the River Ganga and its
tributaries;

(k) issue such directions to any person or authority, as it may consider necessary, for proper or prompt execution of the
projects or cancel-such projects or stop release of funds or direct refund of amount already released and assign the same
to any other person or authority or Board or Corporation for prompt execution thereof;

(1) direct any person or authority to maintain such books of account or other documents, without prejudice to any law for
the time being in force, as may be specified by the National Mission for Clean Ganga;

(m) take such other measures which may be necessary for achievement of prevention, control and abatement of pollution,
rejuvenation and protection and management in the River Ganga and its tributaries;

(3)The National Mission for Clean Ganga shall have the power to issue directions mentioned under section 5 of the Act.

(4)The National Mission for Clean Ganga may evolve an appropriate mechanism for implementation of its decisions and
the decisions of the National Ganga Council. ' '
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42, Giving of prier approval in certain matters.- Every person, the State Ganga Committees, District Ganga Protection
Committees, local authorities and other authorities shall obtain prior approval of the National Mission for Clean Ganga,
on the following matters, relating to River Ganga and any area abutting River Ganga or its tributaries, if required to
implement the decisions of the National Ganga Council, namely:-

(a) engineered diversion and storage of water in River Ganga without affecting the flow of water downstream of the
River Ganga;

(b) construction of bridges and associated roads and embankments over the River Ganga or at its River Bank or its flood
plain area;

(c) construction of Ghats or extension of any existing Ghat;
(d) construction of jetties;

(e) construction of permanent hydraulic structures for storage or diversion or control of waters or channelisation of River
Ganga or its tributaries;

(f) deforestation of hill slopes and notified forest and other eco-sensitive areas;

(g) any other activity which contravenes the principles laid out in paragraph 4 which the National Mission for Clean
Ganga may specify.

43. Financial framework.- (1) The budgetary allocation shall be utilised by the National Mission for Clean Ganga for
meeting expenses in connection with the discharge of its functions, objects and purposes and establishment expenditure:
Provided that the money received by way of grants, loans and borrowings shall be expended for the specific purpose for
which such grants, loans and borrowings have been received.

(2) The National Mission for Clean Ganga shall maintain proper accounts and other relevant records and prepare an
annual expenditure statement.

(3)The audit of National Mission for Clean Ganga accounts shall be done by the Comptroller and Auditor-General of
India and after completion of annual audit, the audit agency shall furnish annual audit certificate.

(4)The affairs of National Mission for Clean Ganga shall bé subject to the control of Central Vigilance Commission and
there shall be a Vigilance Officer to look after vigilance related matters.

(5) The annual expenditure statement with the audit report shall be forwarded annually to the Empowered Task Force,
and the Central Government for being laid before each House of Parliament.

44. Engagement of legal experts.- The National Mission for Clean Ganga shall have proper legal set up for which it

may engage legal experts, consultants and legal firms as may be necessary for advising it on legal matters and providing
support for discharging its duties,

45. Scrutiny of reports.- All the reports relating to its activities and reports received from the State Ganga Committees,
District Ganga Committees, local authority, Board, Corporation or any person shall be scrutinised by the National
Mission for Clean Ganga and placed by it along with its views on the matters mentioned in such report before the
National Ganga Council for soliciting its guidance thereon, if required.

46. Consolidated report of Ganga Safety audit.- The National Mission for Clean Ganga shall prepare and submit a
consolidated report of the Ganga safety audits of River Ganga to the National Ganga Council along with the remedial
action taken thereon and also make available the same in public domain and exhibit the same at its website.

47. Powers of National Mission for Clean Ganga to call for information, conduct inspection, publish reports, etc.-
(1) Where the National Mission for Clean Ganga considers it expedient so to do under section 5 of the Act, it may, by
order in writing.- :

(a) call upon any State Ganga Committees, District Ganga Protection Committees, local authority, other authority, Board,
Corporation or person, who has been allotted any project for execution or connected with such project or utilisation of
funds, at any time, to furnish in writing or make public for dissemination such information or explanation relating to such

project allotted for execution or executed or utilisation of fund allotted as the National Mission for Clean Ganga may
require; or

.(b)appoint-one ‘or more persons. or any authority to make an inquiry in relation to project allotted for execution or
executed or utilisation of fund allotted; or

(c) direct any of its officers or employees or the officers or employees of the. Central Government or State Government or
‘any other authoiity to ihspect the:books of account or other documents of the State Ganga Committees, District Ganga

\
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Committees, local authority, other authority, Board, Corporation or person related to any project allotted for execution or
executed or utilisation of funds; or

(d) require any person, officer, State Government or authority to furnish to it any reports, returns, statistics, accounts and
other information and such person, officer, State Government or other authority shall be bound to do so.

48. Financing and implementation model.- The National Mission for Clean Ganga shall develop and constantly refine
financial models that would improve the performance and sustainability of projects, and which can be adopted by the
State Ganga Committees, District Ganga Committees, local authority, other authority or person for abatement of
pollution and rejuvenation, protection and management of the River Ganga.

49. Preparation of consolidated reports.- (1) The National Mission for Clean Ganga shall, on the basis of the reports
and. other information forwarded by the State Ganga Committees, District Ganga Comumittees, local authorities, other
authorities, Board, Corporation or person, prepare a consolidated report every year indicating therein in respect of each
specified District abutting River Ganga and its tributaries.- :

(a) the status of the plans being executed and measures taken by them and any other activity relating to the health of
River Ganga and its tributaries;

(b) the quality of water in River Ganga and its tributaries and remedial action in respect thereof;
(c) any interruption of water in the River Ganga and reasons therefor;
(d) condition of River Bed and flood plains and habitat in the specified District;

(e) remedial measures taken on the complaints received from public by the District Ganga Committee or local
" authorities;

(f) threats remaining to be addressed by then with remedial action proposed therefor;
(€3] report' if any as reported by Ganga safety auditors;
(h) all other information relevant about the health of River Ganga and its tributaries.

(2) The National Mission for Clean Ganga shall submit a consolidated report referred to in sub-paragraph (1) after review
thereof to the Empowered Task Force along with remedial action thereof. ;

50. Annual report.- (1) The National Mission for Clean Ganga shall, within three months of the end of every year,
prepare an annual report of all work undertaken by it and by the Empowered Task Force on River Ganga, the State
Ganga Committees, District Ganga Committees, concerned local authorities, other authorities, Board, Corporation or
persons during the immediately preceding year.

(2) The National Mission for Clean Ganga shall include under separate parts in its annual report referred to in sub-
paragraph (1), all works undertaken by it and the Empowered Task Force on River Ganga, the State Governments, the
State Ganga Committees, District Ganga Committees, concerned local authorities, other authorities, Board, Corporation
or person, and forward the said annual report to the National Ganga Council and the Central Government and also make
available in public domain and exhibit at its website.

51. Constitution of Committees.- The National Mission for Clean Ganga may, constitute one or more River Ganga
Management Committees from amongst its members and such experts in the field of rivers or water as it may consider
appropriate for the efficient discharge of its functions under this Order.

52. Soliciting guidance.- In case any difficulty arises in implementing decisions of the National Ganga Council or the
provisions of this Order, it shall be duty of the National Mission for Clean Ganga to solicit the guidance of the National
Ganga Council and take appropriate action accordingly. ’

53. Constitution of District Ganga Protection Committees.- (1) The Central Government shall immediately after the
commencement of this Order, in consultation with concerned State Ganga Committee, by notification constitute, in every
specified District abutting River Ganga and its tributaries in the States mentioned in paragraph 2, the “District Ganga
Committees” for the prevention, control and abatement of environmental pollution in the River Ganga.

(2) Every District Ganga Committee in each specified District shall consist of the following members, namely:-

(a) the District Collector in the specified District; - Chairi)_erson, ex-officio;

(b) not more than two nominated representatives from Municipalities and Gram Panchayats of the specified District
nominated by the State Government. - - - M_emb_ers; - .
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(c) one representative each of the Public Works, Irrigation, Public Health Engineering, and Rural Drinking Water
Departments, and State Pollution Control Board working in the specified District abutting River Ganga to be nominated
by the District Collector - ‘Member, ex-officio;

(d) two environmentalists associated with River Ganga protection activities and one representative of local industry

association in the specified District to be nominated by the District Collector - Members,;
(e) one Divisional Forest Officer of the specified District - Member, ex-officio
: (f)rone District official to be nominated by the District Collector. : - Member;

(2) The District Collector shall be the Chairperson of the District Ganga Committee and the Divisional Forest Officer
shall be the Convener of the District Ganga Committee.

(3) The District Ganga Committees shall meet at such times and at such places as the Chairperson of that Committee may
decide and exercise such powers and functions as may be conferred under this Order:

Provided that at least one meeting of the District Ganga Committee shall be held every three months.

(4) A non ex-officio member may resign his office by giving notice in writing thereof to the Central Government or to
the District Collector concerned, as the case may be, and shall cease to be a member on his resignation being accepted by
the Government or the District Collector concerned, as the case may be.

54. Superintendence, direction and control of District Ganga Committee.- The superintendence, direction and
control of the management of the District Ganga Committee (including financial and administrative matters) shall,
notwithstanding anything contained in this Order, vest in the National Mission for Clean Ganga which may be exercised
by it either directly or through the State Ganga Committee or any of its officer or any other authority specified by it.

55. Functions and powers of District Ganga Committees.- (1) Every District Ganga Committee ‘shall discharge
functions and exercise powers for rejuvenation, protection, restoration and rehabilitation of River Ganga and its
tributaries in each specified District as laid out in paragraph 6 and 7 as per the principles specified in paragraph 4.

(2) In particular, and without prejudice to the generality of the provisions of sub-paragraph (1) for rejuvenation and
protection and restoration or rehabilitation of degraded areas abutting River Ganga and its tributaries and subject to other
provisions of this- Order and rules made thereunder, every District Ganga Committee shall have the following powers and
functions in relation to River Ganga and its tributaries abutting in the area in specified District, namely:-

(a) identifying activities which may be threats in the area of specified District abutting the River Ganga for protection of
River Ganga and its tributaries or its River bed and making a plan for remedial action and take remedial action in respect
thereof; -

(b) taking remedial action at its own end for protection of River Ganga and its tributaries or its River bed abutting in the
-specified District (excluding enforcement of the provisions of this Order)

(c) in the event of its inability to take remedial action, reporting (electronically as well as by sending written
communication in hard copy) to the National Mission for Clean Ganga and concerned State Government, the State Ganga

Committee, as the case may be, for issue of direction for protection of River Ganga and to formulate appropriate
management or remedial actions.

{d) taking suitable administrative and other measures, to give effect to the provisions of this Order so as to prevent the
environmental pollution in the River Ganga and its tributaries, not being inconsistent with the provisions of this Order, or
any law for the time being in force.

(3) In case, the District Ganga Committee is of the opinion that any contravention has been made of any other law for the
time being in force or in respect of provisions of this Order, it shall take appropriate action in accordance with the law for
the time being in force.

(4) The District Ganga Committee shall take all such emergency measures as specified in paragraph 7.

56. Designation of Nodal Officer.- (1) Every District Ganga Committee shall nominate as Nodal Officer for the
purposes of this Order -

(a) the Sarpanch of Gram Sabha of every village in the areas abutting the River Ganga and its tributaries:
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. (b) in case of an area, not being village abutting the River Ganga, the Chairperson of Municipality Planning Committee
or Metropolitan Planning Committee or Chairperson of any local authority, as the Chairperson of the District Ganga
Committee. . :

(2) Every Nodal Officer nominated under sub-paragraph (1) shall take measures to prevent the pollution of River Ganga
and its tributaries and take remedial action for protection of River Ganga and its tributaries or their River bed abutting in
such village or other area, as the case may be, of which he is the Nodal Officer and in case of his failure to do so, he shall
report the violatior of this Order to the Chairperson of the District Ganga Committee for remedial action.

(3) After receipt of the report under sub-paragraph (2), the Chairperson of the District Ganga Committee shall take
remedial action for protection.of River Ganga or its River bed abutting the specified District. :

57. Preparation of plans.- (1) Every District Ganga Committee shall prepare its plan for protection of River Ganga and
its tributaries and their River bed abutting the specified District and submit the same to the National Mission for Clean
Ganga for its approval.

(2) The plan under sub-paragraph (1) shall include the activities to be undertaken by the District Ganga Committee for

* protection, control and abatement of environmental pollution in River Ganga and its tributaries and their River Bed area
abutting the specified District which may be recommended by the State Government, State Ganga Committees, the
National Mission for Clean Ganga, any other authority or Board and the expenditure involved for such plan and time
within which such activities shall be completed.

58. Preparation of budget and maintenance of accounts.- Every District Ganga Committee shall prepare its budget
for every financial year indicating therein the funds required and purposes for which such funds shall be spent and the
time limit within which the activity mentioned in the budget shall be completed and submit to concerned State Ganga
Committee under intimation to National Mission for Clean Ganga and such Committee shall ensure proper maintenance
of accounts as directed by National Mission for Clean Ganga, for audit by the Comptroller and Auditor-General of India
or any other agency appointed by the Comptroller and Auditor-General of India and such accounts shall be subject to

. inspection by National Ganga Council, National Mission for Clean Ganga, State Ganga Committee or any of their
appointed entities. ’ '

59, Monthly and annual reports.- (1) Every District Ganga Committee shall, submit monthly and annual reports to the
National Ganga Council, National Mission for Clean Ganga and State Ganga Committee as directed by National Mission
for Clean Ganga within specified timelines. - .

(2) In addition to the annual report referred to in sub-paragraph (1), the District Ganga Committee shall furnish to the
National Mission for Clean Ganga at such time and in such form and manner it may direct to furnish such other returns,
statements and other particulars in regard to any proposed or existing programme for the River Ganga Basin Plan for the
abutting area in the specified District. '

60. Budget allocation.- The National Mission for Clean Ganga shall consolidate and prepare the budget requirement
and submit the same to the Ministry of Water Resources, River Development and Ganga Rejuvenation.

61. Direction by Central Government.- Notwithstanding anything contained in this Order, it shall be lawful for the
Central Government to issue directions in writing to the Ministries or Departments of the Government of India, or the
State Government or the State Ganga Committees, the National Mission for Clean Ganga or District Ganga Committees,
or local authority or other authority or statutory bodies or any of its officers or employees, as the case may be, to
facilitate or assist in the rejuvenation, protection and management of River Ganga and its tributaries in such manner as it
may direct, and such Ministry or Department or Authority or Mission or Board, Committee or Government or statutory
body, officer or employee shall be bound to comply with such directions.

62. Making of complaint under section 19 of the Act.- All the authorities constituted under this Order or their
officers authorised by such authorities may make complaint before the court under section 19 of the Act for taking
cognizance of any offence under the said section. '

63. Order to be in addition to other laws.- The provisions of this Order are without prejudice to the discharge of
functions by any local -authority or other authority or Board or corporation or any person for taking measures for the
purposes of effective abatement of pollution and rejuvenation of the River Ganga and its protection and management and
any other law for the time being in force.
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SCHEDULE
_ [See paragraph 20]
COMPOSITION OF STATE GANGA COMMITTEES

Serial No. | Name of the State Ganga | Composition of the State Ganga  Committees

Committee
8y ) 3
1. (Name) State Ganga Protection | (2)Chief Secretary, Government of State of
and Management Committee (Name) - Chairperson, ex-officio;

(b) Principal Secretary, Department of Finance, Government of State of
(Name)

- Member, ex-officio;

(c) Principal Secretary, Department of Urban Development and Housing,
Government of (Name)

- Member, ex-officio;

(d Principal Secretary, Department of Environment and Forests,
Government of State of

(Name) - Member, ex-officio
(e)Principal Secretary, Department of Water Resources, Government of
State of i

(Name) " - Member, ex-officio;

(f) Principal Secretary, Department of Public Health Engineering,
Government of State of

(Name) - Member, ex-officio

(g) Chairman, (Name) State Pollution
Control Board - Member, ex-officio;

(h)Chief Executive Officer of executmg agency in the State of (Name)
- Member, ex-officio;

(1)Principal Chief Conservator of Forests,
Government of State of (Name) — Member, ex-officio;

(§) not more than five experts from relevant fields to be nominated by the
Government of

(Name) - Members

[F. No. Estt-01/2016-17/111/NMCG]
SANJAY KUNDU, Jt. Secy. .

Uploaded by Dte. of Prmtmg at Government of India Press, ng Road Mayapun New Delhi- 110064
and Pubhshed by the Controller of Publications, Delhi-110054.
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’ +05'30°

File No. 1A3-3/2/2025-1A.111 (Computer No. 254322)
Generated from eOffice by SUMAN KHARB, LA(SK)-IA-Ill, LEGAL ASSISTANT, MOEFCC on 11/04/2025 12:12 pm



558
(62

T Ho Eto WR0-33004/99 REGD. NO. D. L.-33004/99

IS
CThe Gazette of JFundia

EXTRAORDINARY
ARt [I-EUE 3—I9-WUe (ii)
PART II—Section 3—Sub-section (ii)

iR | yeivE
PUBLISHED BY AUTHORITY
€ 1601] & Taeeht, qEER, ¥E 22, 2019/ 1, 1941

No. 1601] NEW DELHI, WEDNESDAY, MAY 22, 2019/JYAISTHA 1, 1941

(T =g I )

A
7% fReelt, 21 9%, 2019

1.8, 1793().—% T TATITIT (FE) A, 1986 (1986 FT 29) F &T<r 3 F I
2 aﬁt(s)ammqrﬁmﬁ‘mmmgqqamwaﬁ(étw,waﬁ'{aﬁaﬂ)maﬁﬂ,
2016 =t G For % forg e s & 8-

1, (1) S ATIET FY T AL (HTEAW, TR i Teeie) STRRT0T (FefTer) ireer, 2019 Fgr S
(2) 7g AT T § wETer A g § A E

Z.Wﬁ(ﬁw,g'{mafmqéa‘rr) e, 2016 ¥ AqoIE 56, IT AT=aE (1) ¥ @ (@) ¥ forgr e
"y St T TR, fer T el Famm FE A F W W great "ol oft s
FrfgErd” S afaenfaa Har srEm :

[T, &. =T, 01/2016-17/111/q7 T& & i (€=-1)]
el fRe, FrEer R (FamEE)

e @ AR WG F T, SETETT, AN I, €S 3, SO-ES (i), FLaT. 3187 (1), i 7 ST,
2016 T JHTA FHaT 4T 4TI '

" 2559 GI/2019 @ 41

File No. IA3-3/2/2025-1A.1lI (Computer No. 254322)
Generated from eOffice by SUMAN KHARB, LA(SK)-IA-Ill, LEGAL ASSISTANT, MOEFCC on 11/04/2025 12:12 pm



559
o S

THE GAZETTE OF INDIA : EXTRAORDINARY [PART II—SEC. 3(ii)]

MINISTRY OF WATER RESOURCES, RIVER DEVELOPMENT AND GANGA
REJUVENATION

(National Mission for clean Ganga)

ORDER
New Delhi, the 21* May, 2019

S.0.1793(E). — In exercise of the powers conferred by sub-sections (2) and (3) of section 3 of the Environment
(Protection) Act, 1986 (29 of 1986), the Central Government hereby makes the following Order to amend the River Ganga
(Rejuvenation, Protection and Management) Authorities Order, 2016, namely: —

1. (1) This Order may be called the River Ganga (Rejuvenation, Protection and Management) Authorities
(Amendment) Order, 2019.
(2) It shall come into force on the date of its publication in the Official Gazette.

2. Inthe River Ganga (Rejuvenation, Protection and Management) Authorities Order, 2016, in paragraph 56, in
sub-paragraph (1), in clause (b), for the words “any local authority, as the Chairperson of: the District Ganga
Committee”, the words “any local authority” shall be substituted.

[F. No. Estt.01/2016-17/111/NMCG-Vol-1I]
RAJIV KISHORE, Executive Director (Admin.)

Note The principal Order was pubhshed in the Gazette of India, Extraordinary, Part II Section 3, Sub-section (ii), vide
number S.0. 3187 (E), dated the 7% October, 2016.

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-110064

and Published by the Controller of Publications, Delhi-110054 { Digtally signed by

MANOQJ AMANOJ KUMAR VERMA
“Date: 2019.05.22
KUMAR VERMA zf 1es 100 +05'30"
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MINISTRY OF JAL SHAKTI
(Department of Water Resources, River Development and Ganga Rejuvenation)
(NATIONAL MISSION FOR CLEAN GANGA)
ORDER
New Delhi, the 2nd September, 2019

S.0. 3163(E).—Whereas, the Central Government intends to take measures for pre\/ention, control
and abatement of environmental pollution in river Ganga and to ensure continuous adequate flow of water so
as to rejuvenate the river Ganga to its natural and pristine condition;

And whereas, to achieve the aforesaid objective, the Central Governmentdecided to constitute various
authorities at Central, State and District levels; : .

And whereas, vide notification number S.0. 3187 (E), dated the 7" October, 2016 published in the
Gazette of India, Part I, Section 3, Sub-section (ii), dated the 7™ October, 2016, the Government of India in
the erstwhile Ministry of Water Resources, River Development and Ganga Rejuvenation made the River
Ganga (Rejuvenation, Protection and Management) Authorities Order, 2016;

And whereas, in exercise of the Powers conferred by clause (3) of article 77 of the Constitution, the
President made the Government of India (Allocation of Business) Three Hundred and Fiftieth Amendment
Rules, 2019 and created a new Ministry, namely “Ministry of Jal Shakti (Jal Shakti (Mantralaya), inter alia,
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allocating the subject matters relating to water resources, river development and Ganga rejuvenation to be
administered by the said Ministry; ;

And whereas, consequent upon the creation of the Ministry of Jal Shakti, it has been decided by the
Central Government to make necessary consequential amendments in the said notification and in the River
Ganga (Rejuvenation, Protection and Management) Authorities Order, 2016contained therein;

Now, therefore, in exercise of the powers conferred by sub-sections (2) and (3) of section 3 of the
Environment (Protection) Act, 1986 (29 of 1986), the Central Government hereby makes the following
amendments in the said notification and furtheramendments in the River Ganga (Rejuvenation, Protection and
Management) Authorities Order, 2016 contained therein, namely:—

1. Short title and commencement.—(1) This Order may be called the River Ganga (Rejuvenation,
Protection and Management) Authorities (Second Amendment) Order, 2019.

(2) It shall come into force on the date of its publication in the Official Gazette.

2. In the said notification, for the heading “MINISTRY OF WATER RESOUCES, RIVER
DEVELOPMENT, AND GANGA REJUVENATION”, the heading “THE MINISTRY OF JAL SHAKTT”’
shall be substituted.

3. In the River Ganga (Rejuvenation, Protection and Management) Authorities Order, 2016
(hereinafter referred to as the said Order), in the preamble, in the paragraph beginning with the words “Now,
therefore, in exercise of the powers” and ending with the words “the Central Government hereby”, for the
words “Ministry of Water Resources”, the words “erstwhile Ministry of Water Resource” shall be substituted.

4. In the said Order, in paragraph 12—
(a) for sub-paragraph (1), the following shall be substituted, namely: —
“(1) The National Ganga Council shall consist of the following members, namely.—
(a) | Prime Minister
(b) | Union Minister for Jal Shakti

Chairperson, ex-officio;

-Vice-Chairperson,
ex-officio;

(©) Union Minister for Environment, Forests and Climate
Change

-Member, ex-officio;

(d) }‘Union Minister for Finance -Member, ex-officio;

(e) | Union Minister for Housing and Urban Affairs -Member, ex-officio;

® Union Minister for Power -Member, ex-officio;

6] Union Minister for Science and Technology -Member, ex—ofﬁcio;

(h) Union Minister for Rural Development -Member, ex-officio;
6] Union Minister for Shipping -Member, ex-officio;
) Union Minister of State for Tourism ' -Member, ex-officio;
(k) | Vice Chairman, NITI Aayog -Member, ex-officio;
1) Chief Minister, Bihar -Member, ex-officio;
(m) | Chief Minister, Jharkhand -Member, ex-officio;
(n) Chief Minist_er, Uttarakhand -Member, ex-officio;
(o) Chief Minister, Uttar Pradesh -Member, ex-officio;
(p) | Chief Minister, West Bengal | -Member, ex-officio;
@ Secretary, Department of Water Resources, - River -Member ,ex-officio;
Development and Ganga Rejuvenation
(r) Secretary, Department of Drinking Water & Sanitation -Member, ex-officio;
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(s) Secretary, Ministry of Housing and Urban Affairs -Member,ex-officio;

® Secretary, Department of Agriculture and Farmers’ Welfare -Member,ex-officio;

(w) | Director General, National Mission for Clean Ganga -Member Secretary,
ex-officio.”.

(b) in sub-paragraph (7), for the words “the Ministry of Water Resources, River Development and
Ganga Rejuvenation”, the words “the Ministry of Jal Shakti” shall be substituted.

5. In the said Order, in paragraph 17,—

(a) in sub-paragraph (2), for items (a), (b) and (c) and the entries relating thereto, the following
shall be substituted, namely:— '

“(a) Union Minister for Jal Shakti -Chairperson, ex-officio;
(b) Union Minister of State for Jal Shakti -Vice-Chairperson, ex-officid

(c) Secretary, Department of Water Resources, River | -Member, ex-officio;”;
Development and Ganga Rejuvenation

. (b) in sub-paragraph (5), for the words “the Ministry of Water Resources, River Development
and Ganga Rejuvenation”, the words and brackets “the Ministry of Jal Shakti (Department of Water
Resources, River Development and Ganga Rejuvenation)” shall be substituted.

6. In the said Order, in paragraph 35, in sub-paragraph (1), for items (b) and (c) and the entries
relating thereto, the following shall be substituted, namely—

“(b) Joint Secretary, Department of Water -Member, ex-officio
Resources, River Development and Ganga
Rejuvenation ’

(c) Joint Secretary, Ministry of Housing and

Urban Affairs -Member, ex-officio”.

7. In the said Order, in paragraph 60, for the words “the Ministry of Water Resources, River Development and
Ganga Rejuvenation”, the words “the Department of Water Resources, River Development and Ganga
Rejuvenation” shall be substituted.

[E. No. Estt.01/2016-17/0111/NMCG-Vol-II]
RAJIV KISHORE, Executive Director (Admin.)

Note : The Principal Order was published in the Gazette of India, Extraordinary, Part II, Section 3,
Sub-section (ii), vide notification number S.0. 3187 (E), dated the 7th October, 2016 and last
amended vide notification number S.0. 1793(E), dated the 21st May, 2019.
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MINISTRY OF JAL SHAKTI
(Department of Water Resources, River Development and Ganga Rejuvenation)
(NATIONAL MISSION FOR CLEAN GANGA)
CORRIGENDUM
New Delhi, the 14th September, 2019

. S.0. 3287(E) —In the notification of the Government of India, in the Ministry of Jal Shakti (Department of
Water Resources, River Development and Ganga Rejuvenation), number S.0. 3163(E) dated the 2 September, 2019,
published in the Gazette of India, Extraordinary, Part-I1, Section 3, Sub-section (ii), at page 4, after line 28, insert—

| “(da) | Union Minister for Agriculture and Farmers Welfare | -Member, ex-officio;”. I

[F. No. Estt. 01/2016-17/0111/NMCG-Vol-IIT]

Q RAJIV KISHORE, Executive Director (Admn.)
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CABINET SECRETARIAT
NOTIFICATION
New Delhi, the 14% June, 2019.

S.0. 1972(E).—In exercise of the powers conferred by clause (3) of article 77 of the Constitution, the President
hereby makes the following rules further to amend the Government of India (Allocation of Business) Rules, 1961,

pamely:-
1. 1) These rules may be called the Government of India (Allocation of Business) Three Hundred and
Fiftieth Amendment Rules, 2019. :
2) They shall come into force at once.
2. In the Government of India (Allocation of Business) Rules, 1961,-
(1) in THE FIRST SCHEDULE,-

(2) under the heading “1. Ministry of Agriculture and Farmers Welfare (Krishi Evam Kisan Kalyan
Mantralaya)”, the sub-heading “(iii) Department of Animal Husbandry and Dairying (Pashupalan aur Dairy
Vibhag)” and sub-heading “(iv) Department of Fisheries (Matsyapalan Vibhag)” shall be omitted;

(b) the heading “9AA. Ministry of Drinking Water and Sanitation (Peya J al aur Swachchbata Mantralaya)”
shall be omitted;

(c) after the heading “13. Ministry of Finance (Vitta Mantralaya)” and sub-headings thereunder, the
following heading and sub-headings shall be inserted, namely:-

“13A. Ministry of Fisheries, Animal Husbandry and Dairying (Matsyapalan, Pashupalan aur Dairy
Mantryalaya)

(© Department of Fisheries (Matsyapalan Vibhag)
(if) Department of Animal Husbandry and Dairying (Pashupalan aur Dairy Vibhag)”;
@ after the heading “19. Ministry of Information and Broadcasting (Soochana aur Prasaran
Mantralaya)”, the following heading and sub-headings shall be inserted, namely:-
“19A. Ministry of Jal Shakti (Jal Shakti Mantralaya) '
@ Department of Water Resources, River Development and Ganga Rejuvenation (Jal Sansadhan,
Nadi Vikas aur Ganga Sanrakshan Vibhag)
(i) Department of Drinking Water and Sanitation (Peya Jal aur Swachchhata Vibhag)”;
(e) the heading “41. Ministry of Water Resources, River Development and Ganga Rejuvenation (Jal
Sansadhan, Nadi Vikas aur Ganga Sanrakshan Mantralaya)” shall be omitted.
2. in THE SECOND SCHEDULE,-
(i) under the heading “MINISTRY OF AGRICULTURE AND FARMERS WELFARE (KRISHI EVAM
KISAN KALYAN -MANTRALAYA)”, the sub-heading “C. DEPARTMENT OF ANIMAL

HUSBANDRY AND DAIRYING (PASHUPALAN AUR DAIRY VIBHAG)” and the sub-heading “D.
DEPARTMENT OF FISHERIES (MATSYAPALAN VIBHAG)”, and entries thereunder shall be omitted;

@) the heading “MINISTRY OF DRINKING WATER AND SANITATION (PEYA JAL AUR
SWACHCHHATA MANT RALAYA)” and the entries thereunder shall be omitted;
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_(iii) under the heading “MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
(PARYAVARAN, VAN AUR JALVAAYU PARIVARTAN MANTRALAYA)", entries 8 and 8A shall be
omitted;

(iv) after the heading “MINISTRY OF FINANCE (VITTA MANTRALAYA)” and sub-headings and
entries thereunder, the following heading, sub-headings and entries shall be inserted, namely:-

““INISTRY OF FISHERIES, ANIMAL HUSBANDRY AND DAIRYING (MATSYAPALAN,
PASHUPALAN AUR DAIRY MANTRYALAYA)

A. DEPARTMENT OF FISHERIES
(MATSYAPALAN VIBHAG)
PARTI
The following subjects which fall within List I of the Seventh Schedule to the Constitution of India:

1. Industries, the control of which by the Union is declared by Parliament by law to be expedient in
public interest as far as these relate to development of fish feed and fish products with the limitation
that in regard to the development. of industries, the functions of the Department of Fisheries do not
go further than the formulation of the demand and fixation of targets.

2. Promotion and development of fishing and fisheries (inland, marine and beyond territorial waters)
and its associated activities, including infrastructure development, marketing, exports, and
institutional arrangements etc.

3. Welfare of fishermen and other fisher-folk and strengthening of their livelihoods.

>

Liaison and cooperation with international organizations in matters relating to fisheries
development.

Fisheries Statistics. » ‘

Matters relating to loss of fish stock due to natural calamities.
Regulation of fish stock importation, quarantine and certification.
. Fishery Survey of India, Mumbai.

PART I

The following subjects which fall within List III of the Seventh Schedule to the Constitution of
India (as regards legislation only): '

o N o w»

9. Prevention of the extension from one State to another of infectious or contagious diseases or pests
affecting fish. :

10. Pattern of financial assistance to various State Undertakings, Fisheries Development Schemes
through State agencies/Co-operative Unions.

PART III
For the Union territories the subjects mentioned in parts I and II above, so far as they exist in regard

to these territories and, in addition, to the following subjects which fall within List II of the Seventh
Schedule to the Constitution of India:

11. Preservation, protection and improvement of fish stocks and prevention of diseases thereof,
veterinary training and practice.

12. Insurance of fish stock.
B. DEPARTMENT OF ANIMAL HUSBANDRY AND DAIRYING
(PASHUPALAN AUR DAIRY VIBHAG)
PARTI
The following subjects which fall within List I of the Seventh Schedule to the Constitution of India:

1. Industries, the control of which by the Union is declared by Parliament by law to be expedient in
public interest as far as these relate to development of livestock and birds feed and dairy and poultry
products with the limitation that in regard to the development of industries, the functions of the
Department of Animal Husbandry and Dairying do not go further than the formulation of the
demand and fixation of targets.

2. Promotion and development of livestock, dairy and poultry and its associated activities, including
infrastructure development, marketing, exports and institutional arrangements etc.

3. - Wellfare of persons engaged in activities relating to livestock, dairy and poultry.

8
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4. Liaison and cooperation with international organizations in matters relating to livestock and
poultry development.

Livestock Census.

Livestock Statistics.

Matters relating to loss of livestock due to natural calamities.

Regulation of livestock importation, animal quarantine and certification. -
. Gaushalas and Gausadans.

10. Matters relating to pounds and cattle trespass.

© © N oW

11. Prevention of cruelty to animals.
12. The Prevention of Cruelty to Animals Act, 1960 (59 of 1960).
PART II, :
The following subjects which fall within List IIT of the Seventh Schedule to the Constitution of
India (as regards legislation only): ’
13. Profession of veterinary practice.

14. Prevention of the extension from one State to another of infectious or contagious diseases or pests
affecting animals and birds.

15. Conversion of indigenous breeds; introduction and maintenance of Central Herd Books for
indigenous breeds of livestock.
16. Pattern of financial assistance to various State Undertakings, Dairy Development Schemes through
State agencies/Co-operative Unions. :
PART I A
For the Union territories the subjects mentioned in parts I and II above, so far as they exist in regard

to these territories and, in addition, to the following subjects which fall within List II of the Seventh
Schedule to the Constitution of India:

17. Preservation, protection and improvement of stocks and prevention of diseases of animals and
birds, veterinary training and practice.
18. Courts of Wards.
19. Insurance of livestock and birds.
PART IV
20. Matters relating to cattle utilisation and slaughter.
21. Fodder development.” .

(v) under the heading “MINISTRY OF HOUSING AND URBAN AFFAIRS (AWASAN AUR SHAHARI
KARYA MANTRALAYA)”, in the entry 21, for the words “Ministry of Water Resources, River
Development and Ganga Rejuvenation”, the words “Ministry of Jal Shakti” shall be.substituted;

(vi) after the heading “MINISTRY OF INFORMATION AND BROADCASTING (SOOCHANA AUR
PRASARAN MANTRALAYA)” and the entries thereunder, the following heading, sub-headings and
entries shall be inserted, namely:-

«MINISTRY OF JAL SHAKTI (JAL SHAKTI MANTRALAYA)

A. DEPARTMENT OF WATER RESOURCES, RIVER DEVELOPMENT AND GANGA
REJUVENATION (JAL SANSADHAN, NADI VIKAS AUR GANGA SANRAKSHAN VIBHAG)

I. GENERAL

1. Development, conservation and management of water as a national resource; overall national

perspective of water planning and coordination in relation to diverse uses of water and interlinking of
rivers.

2. National Water Resources Council.

3. General policy, technical assistance, research and development training and all matters relating'to
irrigation, including multi-purpose, major, medium, minor and emergency irrigation works; hydraulic
structures for navigation and hydro-power; tube wells and groundwater exploration and exploitation;
protection and preservation of ground water resources; conjunctive use of surface and ground water,
- irrigation for agricultural purposes, water management, command area development; management of

9
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reservoirs and reservoir sedimentation; flood (control) management, drainage, drought proofing, water
logging and sea erosion problems; dam safety.

4. Regulation and development of inter-State rivers and river valleys. Implementation of Awards of
Tribunals through Schemes, River Boards.

Water laws, legislation.

Water quality assessment.

Cadre control and management of the Central Water Engineering Services (Group A).
. INTERNATIONAL ASPECTS

International organisations, commissions and conferences relating to water resources development and
management drainage and flood control.

9. International Water Law.

10. Matters relating to rivers common to India and neighbouring countries; the Joint Rivers Commission
with Bangladesh, the Indus Waters Treaty 1960; the Permanent Indus Commission.

-G

11. Bilateral and external assistance and cooperation programmes in the field of water resources
development.

IH. ORGANISATIONS AND BODIES UNDER THE DEPARTMENT
12. Central Water Commission.

13. Central Soil and Materials Research Station.

14. Central Groundwater Board.

15. Central Ground Water Authority.

16. Central Water and Power Research Station.

17. Farakka Barrage Project.

18. Ganga Flood Control Commission.

19. Farakka Barrage Project Control Board.

20. Sardar Sarovar Construction Advisory Committee.

21. Brahmaputra Board.

22. Narmada Control Authority.

23. Betwa River Board.

24. National Institute of Hydrology.

25. National Water Development Agency.

26. Bansagar Control Board.

27. Tungabhadra Board.

28. Upper Yamuna River Board. .

29. Water and Power Consultancy Services (India) Ltd. (WAPCOS).
30. National Projects Construction Corporation Limited.

31. National Ganga River Basin Authority including the Mission Directorate, National M1s51on for Clean
Ganga and other related matters of Ganga Rejuvenation.

32. Conservation, development, management and abatement of pollution of rivers.
33. National River Conservation Directorate.

IV. ADMINISTRATION OF ACTS

34. The Northern India Canal and Drainage Act, 1873 (8 of 1873).

35. The Inter-State River Water Disputes Act, 1956 (33 of 1956).

36. The River Boards Act, 1956 (49 of 1956).

37. The Betwa River Board Act, 1976 (63 of 1976).

38. The Brahmaputra Board Act, 1980 (46 of 1980).

B. DEPARTMENT OF DRINKING WATER AND SANITATION (PEYA JAL AUR
SWACHCHHATA VIBHAG)

1. Rural water supply (subject to overall national perspective of water planning and coordination assigned
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to the Department of Water Resources, River Development and Ganga Rejuvenation), sewage, drainage and -
sanitation relating to rural areas; International cooperation and technical assistance in this field.

2. Public cooperation, including matters relating to voluntary agencies in so far as they relate to rural
water supply, sewage, drainage and sanitation in rura] areas.

3. Co-operatives relatable to the items in this list.
4. Coordination with respect to matters relating to drinking water supply projects and issues which cover
-both urban and rural areas.”;

(vii) the heading “MINISTRY OF WATER RESOURCES, RIVER DEVELOPMENT AND GANGA
REJUVENATION (JAL SANSADHAN, NADI VIKAS AUR GANGA SANRAKSHAN
MANTRALAYA)” and the entries thereunder shall be omitted.
' RAM NATH KOVIND

President

[F. No. 1/21/7/2019-Cab.]
RACHNA SHAH, Jt. Secy.

U

o, w9)
(Dr s mRABl‘;"B’)
St 3t /Scientls

™
Min.of Environment,Forest and Climate Change

Govt. of India, New pDelhi
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M Gma” Vivek Kumar Tandon <vivekkumartandon@gmail.com>

Counter Affidavit-Medical Pollution Control Committee vs SEIAA, Uttar Pradesh

Vivek Kumar Tandon <vivekkumartandon@gmail.com> 2 July 2025 at 20:01
To: siddhant@alliancelawgroup.com

Enclosed please find the attachment of Counter Affidavit on behalf of Respondent No. 6 i.e. MInistry of Environment,
Forest and Climate Changes (MoEF&CC) in OA No. 1216 of 2024 case titled as Medical Pollution Control Committee vs
SEIAA, Uttar Pradesh.

Regards

Vivek Kumar Tandon
Founder & Advocate, Chambers of Vivek Kumar Tandon

9810177733 | 9810277733 | www.vktlawchambers.com
vivekkumartandon@gmail.com | tandonadvocates@gmail.com

404, Lawyers' Chambers, Block - I, Delhi High Court, New Delhi - 110003
31/26, East Patel Nagar, New Delhi - 110008

529, Western Wing, Tis Hazari, New Delhi - 110054

efijofinlo

IMPORTANT: The contents of this email and any attachments are confidential. They are intended for the named recipient(s) only. If you have received this
email by mistake, please notify the sender immediately and do not disclose the contents to anyone or make copies thereof.
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